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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/10/2017

(21) Application N0.201741035233 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : LIGHT WEIGHT & HIGH STRENGTH NONSBESTOS CORRUGATED FIBER CEMENT

ROOFING SHEETS BY AUTOCLAVE METHOD.

:B28B11/10
(51) International classification C04B14/06;

C04B16/02;
(31) Priority Document No :NA

(32) Priority Date :NA
(33) Name of priority country ‘NA
(86) InternationbApplication No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(71)Name of Applicant:
1)HIL LIMITED (Formely Hyderabad Industries Limited)
Address of Applicant :SLN Terminus 7th floor, Near
Botanical Garden, Gachibowli, Hyderab&®)0032, India.
Telangana India
(72)Name of Inventor :
1)DR. D SATYANARAYANA (Head R&D)

(57) Abstract :

A light weight and high strength neasbestos corrugated fiber cement roofing sheets comprising, Portland cement, pozzoloni
material, fibrous reinforcing material, bentonite clay and additives wherein said fibrous reinforcing materiahlisreon of
plurality of fibers having 8 to 20% of cellulose fiber, 0 to 3% of modified PET fibers and O to 6% other fibers optiamallyilcg O
to 3% rock wool/modified rock wool, organic fiber like jute, bamboo amderal fibers selected from woditonite modified or

unmodified, sepiolite and mineral fiber.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035260 A
(19) INDIA
(22) Date of filing of Application :05/10/2017 (43) PublicatiorDate : 12/04/2019

(54) Title of the invention : SYSTEM AND METHOD FOR REVERSING GEOPATHIC RADIATION

(71)Name ofApplicant :
(51) International classification :A61N1/1€| 1)MANNEM VENKATA SATHYANARAYANA MURTHY
(31) Priority Document No :NA Address of Applicant :Aura House, Plot No-81Road No.
(32) Priority Date :NA 10, Shantiniketan Colony, East Marredpally, Secunderabad
(33) Name of priority country :NA 500026, Telangana, India Telangana India
(86) International Application No ‘NA 2)MANNEM SRINIVAS BABA
Filing Date :NA 3)MANNEM GEETA
(87) International Publication No *NA 4)BORRA KANAKA MAHALAKSHMI
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date :NA 1)MANNEM VENKATA SATHYANARAYANA MURTHY
(62) Divisional to Application Number ‘NA 2)MANNEM SRINIVAS BABA
Filing Date ‘NA 3)MANNEM GEETA
4)BORRA KANAKA MAHALAKSHMI
(57) Abstract :
TITLE OF THE INVENTION: SYSTEM AND METHOD FOR REVERSING GEOPATHIC RADIATION

Abstract of the Invention Present invention relates to prevention of geopathic radiation acting on human life. A methttyiofid
and reversing of geopathic radiation includes identifying a location iahwie prevention of geopathic radiation is required and
positioning a layer of multi material rods for redressal between a source of the geopathic radiation and the idenitiresiuicicaiha
the geopathic radiation to prevent from being transmitidti¢ identified location.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035261 A
(19) INDIA
(22) Date of filing of Application :05/10/2017 (43) Publication Date : 12/04/2019

(54) Title d the invention : DESIGN OF AUTOMATIC COMMODE CLEANING SYSTEM

(51) International classification :A47K13/30|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Director BGS R&D
(32) Priority Date :NA Address of Applicant :SJC Institute of Technology, P.B
(33) Name of priority country :NA No0.20, B.B. Road Chickballapii62101, Karnataka. Karnatake
(86) International Application No :NA India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Dr. R Ranganatha
(61) Patent of Addition to Application Number  :NA 2)PM Chengappa
Filing Date ‘NA 3)Suman Fathima A
(62) Divisional to Application Number ‘NA 4)Mukesh V
Filing Date :NA
(57) Abstract :

The use ofobotics in dayto-day applications has become increasingly common. The idea of this project is to provide a conwv
and a hasst&ee means of cleaning public toilets whilst maintaining hygienic and sanitary standards. Since there is no syste
developedyet to address the Indian style of commode, or both Indian and western style of commode, hence this system will
both the type of commode systems. The system developed consists of a synergistic integration of power source, DC gesor
mechaism, brush, incorporated with a PLC program, which is so mechanized to clean the, commode without any human ir
With the government inclining towards maintaining good sanitary standards, this system can be deployed for cleanmthiile!
house hold, schools, colleges, hostel toilets, public restrooms, malls, corporate office, airways, railways ships andrfeipreres
where hygiene is given the prime importance

No. of Pages : zNo. of Claims : ¢

The Patent Office Jonal No. 15/2019 Dated 124/2019 16589



(12) PATENT APPLICATION PUBLIATION
(19) INDIA
(22) Date of filing of Application :05/10/2017

(21) Application N0.201741035262 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : AN ADVANTAGEOUS PROCESS FOR PREPARATION GIESMER OF MIRABEGRON

(51) Internatimal classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Additin to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:C07D
277/0(
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)Almelo Private Limited

Address of Applicant :Plot no.A 38 & 39, IDA,Kukatpally,

Gandhi Nagar, Mderabad, Telangana, India Telangana India
(72)Name of Inventor :

1)T.S.R.Anjaneyulu

2)Keshav Deo

3)T.P.Anand Krishna

4)Chaniyara Ravikumar

(57) Abstract :

Abstract: The present invention relates to an improved process for the prepafr&isomer of Mirabegron.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035285 A
(19) INDIA
(22) Date of filing of Application :05/10/2017 (43) Publication Date : 12/04/2019

(54) Title ofthe invention : AN EXTERNAL VALVE WITH ADDITIONAL HOLE

. e :B60B21/00|(71)Name of Applicant :
(51) International classification B60B3/00 1)Wheels India Ltd
(31) Priority Document No :NA Address of Applicant :Wheels India Ltd., Padi, Chennai T:
(32) Priority Date :NA Nadu India
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Dr. Sundararajan Thiyagarajan
Filing Date ‘NA 2)Mr.Muthuraj Ramasamy
(87) International Publication No " NA 3)Mr. Prasanna Narayanaswamy
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention relates to a comrianeehicle wheel comprising of a rim, a disc 105, wherein the rim includes an outer -
an inner flange, an outer bead seat, an inner bead seat, a connecting region for connecting rim and disc 105, a @tcumferer
mounting groove connected betweba tonnecting region and the inner bead seat. A valve hole 101 provided at the outer be
and adjacent to connecting region for positioning a valve without providing a hump at said outer bead seat. The valve hole
provided at a predetermined anglih respect to the outer bead seat for positioning said valve at an inclined angle. The valve
includes at least two air inflating holes 106, 102. A first air inflating hole 106 provided at a centre axis of the eabezohl air
inflating hole 102 proied to prevent tire bead stuck during air inflation process.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/10/2017

(21) Application N0.201741035307 A

(43) Publicatio Date : 12/04/2019

(54) Title of the invention : SPRAY AND ULTRASONIC MULTPURPOSE WASHER WITH GARBAGE CRUSHER

(51) International classification :B02C25/41
(31) Priority Document No :NA

(71)Name of Applicant :
1)CHAITHANYA NAIK

(32) Priority Date :NA Address of Applicant :S/O G. S. NAIK, BANKESWARA
(33) Name of priority country ‘NA NAGAR, HOSUR, SIDDAPURA581355, KARNATAKA
(86) International Application No :NA STATE, INDIA Karnataka India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)CHAITHANYA NAIK
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invaion is an efficient, usdriendly apparatus for domestic cleaning and garbage crushing that can accept input
including wet waste through a wash tank 2, and organic waste through a garbage crusher 11, process the inputs usitigra af
valves andensors, controlled by a microcontroller, sending out cleaned articles in the wash tank and crushed garbage fron
garbage crusher 11. Spraying of fresh water through a spray arm 1 takes out the initial mud and waste in the cleaniAg artic
ultrasanic transducer 8 operates on the principle of creating cavitation and vibration formed is used to separate oil, fat,andd
chemicals from a wide variety of articles, combined with the garbage crusher and water recycling minimizes the consuimgpti
the process. The garbage crusher 11 provides a solution for domestic food waste and vegetable waste, which will salieymt

garbage handling problem. Figure la

7
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035313 A
(19) INDIA
(22) Date of filing of Application :05/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : AN APPARATUS AND METHOD FOR FEDERATED JOB SCHEDULER TO PERFORM CLOUI
BURSTING

(51) Intenational classification ‘GO6F11/07| (71)Name of Applicant :
GO6F11/30| 1)HUAWEI TECHNOLOGIES CO., LTD.,

(31) Priority Document No :NA Address of Applicant :Huawei Administration Buifdj,
(32) Priority Date :NA Bantian, Longgang District, Shenzhen, Gangdong 518129, P
(33) Name of priority country ‘NA China. China
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)KUMAR, Krishna Mankili
(87) International Publication No *NA 2)SHANKARANARAYANAN, Dhilip Kumar
(61) Paent of Addition to Application Number ‘NA 3)VIJ, Deepak

Filing Date ‘NA 4)SHAN, Haijun
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An apparatus and method for &dted job scheduler to perform cloud bursting is disclosed. The apparatus comprises a polic
module (2, 902), a user defined distribution model module (3, 903), a current inference module (402) and a historical infere
module (401). The apparatissdeployed in a hybrid/multloud cloud model scenario where an application that is being execut
private cloud bursts into a public cloud when the demand for computing capacity spikes. The present invention provites su
machine learningdsed approach in order to predict cloud bursting in a proactive manner so that necessary actions are plan
executed taken well in advance. Fig. 3
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/10/2017

(21) Application No.p1741035317 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : SYNTHESIS OF LEVO FREE (3METHOXYMORPHINAN HYDROCHLORIDE

(51) International classification :A61K31/439|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Hygro Chemical Pharmtek Pvt. Ltd.
(32) Priority Date :NA Address of Applicant :203 & 204, 2nd floor, Ashoka Bhoo
(33) Name of priority country :NA Chambers, Sardar Patel Road, Sectatoid Telangana India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)DEEVI SARANGAPANI IYENGAR
(87) International Publication No *NA 2)UPADHYE BHARGAYV KRISHNAJI
(61) Patent of Addition to Application Number :NA 3)ANIL SAIKIA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relates to the synthesis of levo freg-frgthoxymorphinan hydrochloride, an intermeeifor antitussive
agent. In particular, the process involves the use of commercially available agents HCI, methanol, and acetone, tdedotéiadt
(+)-3-methoxymorphinan hydrochloride from a racemic mixture of3-fethoxymorphinan comprising 2o form. This is a higl

yield process that is simple and industrially viable.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035332 A
(19) INDIA
(22) Date of filing of Application :05/10/201 (43) Publication Date : 12/04/2019

(54) Title of the invention : A SYSTEM AND METHOD FOR EFFICIENTLY DETERMINING RELEVANT PRODUCTS FOR
DISPLAY IN AN ONLINE MARKETPLACE

(51) International classification :G06Q30/02;1(71)Name of Applicant -
G06Q30/025| 1)Cognizant Technology Solutions India Pvt. Ltd.

(31) Priority Domiment No :NA Address of Applicant :Techno Complex, No. 5/535, Old
(32) Priority Date :NA Mahabalipuram Road, Okkiyam Thoraipakkam, Chésoa 097
(33) Name of priority country ‘NA Tamil Nadu, India Tamil Nadu India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Abhishek Kar
(87) International Publication No :NA 2)Kaushal Tak
(61) Patent of Addition to Application Number :NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT A SYSTEM AND METHOD FOR EFFICIENTLY DETERMINING RELEVANT PRODUCTS FOR DISPLAY IN,
ONLINE MARKETPLACE A system and compatimplemented method for determining relevant products for display in an or
marketplace is provided. The system comprises a stock categorization module to identify products from an inventoryrdhtab
categorize each of the identified products. $ietem further comprises a matrix generator to receive a transaction history of tl
customers and generate a matrix comprising products purchased by the customers from each of the one or more categorie
Furthermore, the system comprises a probabilityutator configured to convert the generated matrix into a probability matrix e
clustering module to fetch attributes of each of the one or more products and cluster the customers. In addition, toengystes
customer questions database to ne@ine or more preferences from the one or more customers for an instant shopping sess
category list generator to display relevant product assortment corresponding to each customer.
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(12) PATENT APPLIGATION PUBLICATION (21) Application N0.201741035369 A
(19) INDIA
(22) Date of filing of Application :05/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : SYSTEM AND METHOD OF AN APPLICATION ITEM FOR DISPLAYING LINKED DATA AND
PROBABLE ACTIONS

(51) International classification :GOGF| (71)Name of Applicant .
3/048| 1)SAMSUNG ELECTRONICS CO.,LTD

(31) Priority Document No :NA Address of Applicant :129,Samsung, Yeongtonegu,
(32) Priority Date :NA |Suwonsi, Gyeonggido Republic of Korea
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)BARUAH, Anshumali

Filing Date ‘NA 2)UDAYASHANKAR, Poshith
(87) International PublicatioNo *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The embodiments herein discloses a method and an electronic device for accessing linked data. Thelneétisodetermining at
least one activity of a user associated with at least one item in the electronic device and determining at least aata linked d
corresponding to the determined at least one activity of the user associated with the at least Bneliter, the method includes
displaying at least one visual indicator for the at least one linked data corresponding to the determined at leadtyo reiriotiv;
the method includes receiving a first user input on the displayed at least onendmazbr to display at least one relevant conten
corresponding to the displayed at least one visual indicator. Further, the method includes receiving a second uséeinput on
displayed at least one relevant content to perform at least one actiorohakedlisplayed at least one relevant content.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035396 A
(19) INDIA
(22) Date of filing of Application :05/10/2017 (43) Publication Date : 12/¢2019

(54) Title of the invention : DRILLING FLUID FORMULATIONS AND METHODS THEREOF

(51) International classification :CO9K|(71)Name of Applicant -
8/02 1)OREN HYDROCARBONS PRIVATE LIMITED

(31) Priority Document No :NA Address of Applicant :28/2B, Saravana Street, T. Nagar,
(32) Priority Date :NA |Chennai 600 017 Tamil Nadu, India Tamil Nadu India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Apptation No ‘NA 1)SUBHAHANI MAHABOOB

Filing Date :NA 2)AHMAD FAIZAN
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT A drilling fluid formulation is disclosed. The drilling fluid formulation includes a base fluid and an additive mixtu
wherein the additive mixture comprises barite having specific gravity of about 4.1 to 4.25 in a reduced concentratiange tie
426 to 422 K/m3, 658 to 651 Kg/m3 and 1352 to 1339 Kg/m3 for 10.5, 12 and 16.5 PPG mud weight, respectively. The dril
formulation reduces filter cake thickness range fron28%, does not cause particle sedimentation or sag and has no impact c
drilling fluid rheology. Further, the drilling fluid formulation is significantly free from organophilic clay and organophilic lignite
(FIGURE 1)

No. of Pages : ZNo. of Claims : 1

The Patent Office Jonal No. 15/2019 Dated 124/2019 16597



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035420 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : DUAL- RACK AND PINION IC ENGINE

. e :FO1B9/04|(71)Name of Applicant :

(51) International classification FO1B9/06;| 1)SRI KRISHNAN.C.M
(31) Priority Document No :NA Address of Applicant :4/39, F1, POSTAL AUDIT COLON)
(32) Priority Date ‘NA 2ND STREET, SALIGRAMAM, CHENNAI 600093. Tamil Na
(33) Name of priority country :NA India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)SRI KRISHNAN.C.M
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisionalto Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT OF THE INVENTION The Duatack and pinion IC Engine is a new type of engine invented to increase the torq.
the output and to enhance the mechanical efficiency of the engine. This engine basically consistsratk, desinected to the
pistons of the cylinder pair, which drives the pinion mounted on the transmission shaft. In contrast to the conventiesatléagi
engine replaces the crank shaft with the daak and pinion. The engine follows the fundameaparational cycles involves in a 4
stroke engine. The engine requires minimum 2 cylinders, placed opposite to each other, to operate. At a special dbedition ¢
dimension ratio between rack and the pinion the engines fuel consumption is reducedginbitas a variety of scope as the
conventional IC engines have, the dimensions of the components in the engine can be tuned based on the application.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2@741035433 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : SINGLEROTATE DOUBLE- RECIPROCATE CRANK SLIDER MECHANISM

. e :FO1B9/02|(71)Name of Applicant :

(51) International classification FO1B9/04; | 1)SRIKRISHNAN.C.M
(31) Priority Document No :NA Address of Applicant :4/39, F1, POSTAL AUDIT COLON)
(32) Priority Date ‘NA 2ND STREET, SALIGRAMAM, CHENNAI Tamil Nadu India
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)SRIKRISHNAN.C.M

Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT OF THE INVENTION The Singleotate Doublereciprocate (SRDR) crank slider mechanism an invention which i
next level of the crank slider mechanism. It is designed in a way to reatprithe slider twice in a single rotation of the crank. Tt
done by a pair of telescopic links present in the mechanism. Each of the telescopic ends are connected to each oétbéthiele
crank at the opposite diametrical ends on the crankr@diprocation takes place for every half rotation of the crank where eact
telescopic links operate at the respective half rotation. The SRDR crank slider is advantageous in ways that it isahdteriengy
conserving for a given operation. dhwide applications in low speed crank slider operations.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035844 A
(19) INDIA
(22) Date of filing of Application :10/10/2017 (43) Publication Dee : 12/04/2019

(54) Title of the invention : AN IMPROVED WIRE TENSIONER

. e :HO01L21/60|(71)Name of Applicant :

(51) International classification HO1L23/48 | 1)M P Roshan
(31) Priority Document No :NA Address of Applicant :No.3, Muniyappa Building,
(32) Priority Date :NA Kempegowda Road, Hommadevanahalli, Bengaluru, Karnate
(33) Name of priority country :NA 560083. Karnataka India
(86) International Apptation No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)M P Roshan
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT An improved wire tensioner is providéithe improved wire tensioner includes a main frame. The improved wire
tensioner also includes a giensioning assembly operatively coupled to the main frame. Further thengiening assembly includ
a plurality of bushes. The plurality of bushes isfigured to pass a wire. The piensioning assembly also includes a rotating kni
operatively coupled to the plurality of bushes. The rotating knob is configured to adjust the distance of the bushpssand the
tensioning of the wire. The improved psioning assembly further includes a tensioning assembly operatively coupled to th
frame. FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035846 A
(19) INDIA
(22) Date of filing ofApplication :10/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : AN IMPROVED SPOOL GUIDE ASSEMBLY

. e :B65H49/18|(71)Name of Applicant :

(51) International classification B65H75/20 | 1)M P Roshan
(31) Priority Document No :NA Address of Applicant :No.3, Muniyappa Building,
(32) Priority Date :NA Kempegowda Road, Hommadevanahalli, Bengaluru, 560083
(33) Nameof priority country :NA Karnataka India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)M P Roshan
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT An improved spool guide assembly is provided. The spool guide assembly includes a spool guide assembly bc
spool guide assembly also includes a rod operatively coupled to the spool guide assembly body. The rod includes gcavity
defined areavithin the rod. The rod also includes a plurality of internal bushes operatively coupled to the rod and is configur
insert a plurality of spools into the spool guide assembly. The spool guide assembly further includes a press buttoalljmechail
coupkd above the cavity and is configured to adjust an arrangement of the plurality of internal bushes to inset the Epoaly |
The spool guide assembly further includes a spring operatively coupled to the rod and is configured to support the ofithe me
rod. The spool guide assembly further includes a plurality of external bushes operatively coupled to the spool guiddadgem
FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2017#035847 A
(19) INDIA
(22) Date of filing of Application :10/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : AN IMPROVED COIL WINDING MACHINE

(51) International classification :HO02K15/0¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)M P Roshan
(32) Priority Date :NA Address of Applicant :No.3, Muniyappa Building,
(33) Name of priority country :NA Kempegowda Road, Hommadevanahalli, Bengaluru, 560083
(86) International Application No :NA Karnataka India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)M P Roshan
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

ABSTRACT An improved coil winding machine is provided. The system includes a winding machine body comprising at le¢
door. The winding machine body is configured to provide an access to the winding machine. The systefuddsaircontrol unit
integrated within the winding machine. The system further includes a traverse assembly mechanically coupled to the wfirick
body. The system further includes a spindle assembly mechanically coupled to the winding machihe. FIG.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035848 A
(19) INDIA
(22) Date of filing of Application :10/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : A SYSTE FOR A SPOOL CONTAINER

. e :B29C31/04|(71)Name of Applicant :

(51) International classification B29C67/00 | 1)M P Roshan
(31) Priority Document No :NA Address of Applicant :No.3, Muyappa Building,
(32) Priority Date :NA Kempegowda Road, Hommadevanahalli, Bengal &60083.
(33) Name of priority country :NA Karnataka India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)M P Roshan
(87) Interrational Publication No *NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT A system for a spool container is disclosed. The system includes a frame mechanically coupkgubty tmmtainer.
The frame is configured to support the container. The system also includes a hinge door mechanically coupled to thiseoo!
The hinge door is configured to open and close the container. The system further includes a sensiitiy plseé@sor mechanically
coupled to the frame. The sensing plate is configured to monitor a plurality of characteristics of an object. The dystencliunes
a bush operatively coupled to the sensing plate. The bush is configured to spun ojecthé& kb, 1

d
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035852 A
(19) INDIA
(22) Date of filing of Application :10/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the inventia : A METHOD OF STOPPING A DIESEL ENGINE AND A CONTROL UNIT FOR THE SAME

(51) International classification :F02D41/0(| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Bosch Limited
(32) Priority Date :NA Address of Applicant :Post Box No 3000, Hosur Road,
(33) Name of priority country :NA Adugodi, Bangalore 560030, Karnataka, INDIA Karnataka Ir
(86) International Application No ‘NA 2)Robert Bosch GmbH
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Sanjay Muniraju
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A method and a control unit for stopping asgieengine is disclosed. The method comprises determining (105) by a control ur
ignition is in an OFF state, further determining (110) by the control unit if engine speed is greater than a predefaefdestyfor .
time period greater than agutefined time period, and controlling (115) by the control unit, any one of an inlet throttle valve ar
exhaust back pressure flap to stop the engine, based upon successful determination of a state of the ignition andghed:hgin
the control urti The control is also adapted to perform the above method. This reduces the problem of combustiaties@inon
engine oil. The advantage is that no new components are required for this. Reference Figure: FIGURE 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035860 A
(19) INDIA
(22) Date of filing of Application :10/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : A PASSIVE LEADING EDGE MICRO PROTUBERANCE STRIP

(51) International classification :F16C9/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)National Institute of Technology Karnataka
(32) Priority Date :NA Address of Applicant :Srinivasnagar P&yrathkal, Mangalo
(33) Name of priority country :NA - 575025, Karnataka, India. Karnataka India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)Dr. Sathyabhama.A
(87) International Publication No *NA 2)Raghavendra.S
(61) Paent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

ABSTRACT A passive leading edge micro protuberance strip comprising: a plurality of slots in thdbthakisg a breadth of 0.!
mm and a thickness of 1 mm, and a shape of atleast a rectangular, a sinusoidal, a triangular and a circular to dedagtitonbye
generating stream wise vortices, wherein the strip is detachablely attached to a leaglioitleelgving surface to enhance a lift ar
delay stall based on the required applications. The spacing between the slots is 25 mm with a depth of 1 mm. Theostppsas
of length of 1 mm and breadth of 1 mm. The maximum lift enhancement achseinedeased by 16% and stall is delayed by 4°.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/10/2017

(21) Application N0.201741035868 A

(43) Publication Date : 12/04329

(54) Title of the invention : IMPROVED PROCESS FOR THE PREPARATION OF UREANFLUOROPHENYL)METHYL]-
N-(1- METHYL-4-PIPERIDINYL)-NE -[[4-(2-METHYLPROPOXY)PHENYLJMETHYL]-, (2R,3R}2,3

DIHYDROXYBUTANEDIOATE (2:1)

:CO07D [(71)Name of Applicant :
. e 211/58;| 1)MSN Laboratories Private Limited, R&D Center
(51) International classification A61K | Address of Applicant :Plot No. 12, Phasg Sy No. 119 to
31/446¢|140, 258, 275 to 280, IDA,Pashamylaram (Vill),Patancheru (I
(31) Priority Document No ‘NA Sangareddy (Dist) Telangana India 502 307 Telangana India
(32) Priority Date ‘NA (72)Name ofInventor :
(33) Name of priority country ‘NA 1)Srinivasan Thirumalai Rajan
(86) Internaibnal Application No ‘NA 2)Sajja Eswaraiah
Filing Date ‘NA 3)Revu Satyanarayana
(87) International Publication No " NA 4)Challa Suresh
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides an improved process for the preparation of {itée Nluorophenyl)methyN-(1-methyt4-
piperidinyl}NE -[[4-(2-methylpropoxy)phenyl]methwy] (2R,3R}2,3-dihydroxybutanedioaté:1) compoundof formulala,

representetdy the following structural formula:

No. of Pages : zNo. of Claims : 1!

The Patent Office Jonal No. 15/2019 Dated 124/2019

16606



(12) PATENT APPLICATION PUBLICATION (21) Application N.201741035912 A
(19) INDIA
(22) Date of filing of Application :10/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : DISTILLATION OF SALINE WATER USING ULTRASONIC ENERGY CATALYSED BY LOW
TEMPERATURE HEATER WITH RAPID EVAPORATI® OF WATER

. . :B01D3/14|(71)Name of Applicant :

(51) International classification CO2F1/00 | 1)Dr.Thangadurai.N
(31) Priority Document No :NA Address of Applicant :Associate Professbepartment of
(32) Priority Date :NA Electronics and Communication Engineering, School of
(33) Name of priority country ‘NA Engineering & Technology, Jain University, JGI Global Camg
(86) International Application No ‘NA Jakkasandra Post Bangaler€anakapura Main Road

Filing Date ‘NA Ramanagara District Karnataka India
(87) International Publi¢eon No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Dr.Thangadurai.N

Filing Date ‘NA 2)Yashas. S.B
(62) Divisional to Application Number ‘NA 3)Vinit Jain

Filing Date ‘NA
(57) Abstract :

The current methods employed for distilling water are evaporation, reverse osmosis, reactive distillation and so oncésese |
are high energy processes that are time consuming and chgmeealiive. The process employed for distilling water varies fromr
domain to domain such as laboratories, industries and medical field to name a few. Due to these problems and comstrsaiats
need for efficient and standard method for distillingevdhat consumes less energy and isreattive. The proposed invention is
designed to eliminate the constraints and utilise a simpler method to increase the efficiency of producing distilledisvater. T
invention relates to water distillation using frost between the viscous layers employed through ultrasonic transducer.An ultra
transducer generates a high frequency ultrasonic sound wave which has optimum energy to evaporate the water to thEanis
rapid evaporation, a low temperature he&dacilitated in the closed evaporation chamber.Different types of coils can be emp
to increase the performance of the heater to facilitate faster conversion of mist to the steam. In the system, thehangemex
molecules from the outside dronment; the evaporated water is cooled in a condenser in which it employs siphon effect. The
distilled water is directed and stored in the storage tank. The water from the storage tank is dispensed through st®agedan
when required. The miedd of distillation can be employed for hard water of any scale, soft water, sea saline water for purifyi
either dissolved or suspended therein. There is a necessity to remove the residual matter for efficient performarm@of ultras
transducerThe residual matter is removed by forcing the water through the inlet of the evaporation chamber, this force of w
causes the residual matter to be removed or pushed out of the evaporation chamber. To keep a check on the evaporation |
thermocaiple is employed. Keyword: Low Temperature Heater, Evaporation Chamber, Ultrasonic Transducer, Condensatic
Chamber, Layered Discharge Tank.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20174103543%
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : A NOVEL LIQUID PROCESS FOR MASS MULTIPLICATION OF POCHONIA
CHLAMYDOSPORIA

(51) International classification :C12N|(71)Name of Applicant -
1/14 1)ICAR- INDIAN INSTITUTE OF SPICES RESEARCH

(31) Priority Document No :NA Address of Applicant :ICARndian Institute of Spices
(32) Priority Date :NA |Research, Post Box No 1701, Manilau Post, Kozhikode Keral
(33) Name of priority country :NA |India. Kerala India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)RAVINDRAN PRAVEENA
(87) International Publication No NA 2)ARAMBAN LIJINA
(61) Patent of Addition to Application Number ‘NA 3)RAGHAVAN DINESH

Filing Date ‘NA 4)SANTHOSH JOSEPH EAPEN
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a process for mass culturing of chlamydosggdPeshonia chlamydosporia, followed by subculturing or
Petri plates with PDA media by inoculation. Then this is followed by incubation and preparation of culture media having a
combination of slycerol, vegetable oil and tween. Thereafter prepared kettialiminoculated into the prepared culture and furtt
incubated at room temperature to allow chlamydospore production.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035454 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : ROUTING INFORMATION VALIDATION IN SDN ENVIRONMENTS

. e :G06F11/0C|(71)Name of Applicant :

(51) International classification GO6F11/26| 1)NICIRA, INC.
(31) Priority Document No :NA Address of Applicant :3401 Hillview Avenue, Palo Alto, C,
(32) Priority Date :NA 94304, United States of America U.S.A.
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)AMARDEEP NAGARKAR

Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisonal to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT Example methods are provided for a computer system to validate routing information in a siéfinae networking
(SDN) environment. The method may comprise obtaining routing information associated with a logical routst ausofiomous
system and network topology information associated with the first autonomous system. The routing information may spplef
first routes to respective multiple first networks, and the network topology information may specify muttipid sautes that
connect the logical router to respective multiple second networks. The method may also comprise validating the rougtignnfi
based on the network topology information to determine whether the multiple first routes are valid liheedutiple second
routes; and in response to determination that a particular first route from the multiple first routes is invalid, cotifiglwigigal
router to exclude the particular first route from route advertisement information destine@éond autonomous system. [Fig. 1]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035470 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : SYSTEM AND METHOD FOR DYNAMIC CHARGING IN COMMUNICATION NETWORKS

. e :HO04L12/14|(71)Name of Applicant :

(51) International classification HO4L12/66 | 1)WIPRO LIMITED
(31) Priority Document No :NA Address of Applicant :Doddakannelli, Sarjapur Road,
(32) Priority Date :NA Bangalore 560035, Karnataka, India. Karnataka India
(33) Name of priority country :NA (72)Name of Inventor :
(86) Intenational Application No ‘NA 1)SWAMINATHAN SEETHARAMAN

Filing Date :NA 2)MADHAVAN KALYANARAMAN
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

This disclosureelates generally to communication network, and more particularly to a system and method for dynamic char
communication networks. In one embodiment, a method may be provided for dynamic charging in a communication netwot
method may include ahamically determining a charging rate for the communication session upon initiation of a communicati
session, based on at least one of an estimated quality of service and a dynamically determimetevortecharging rate for the
communication sessioithe method may further include initiating charging for the communication session based on the dete
charging rate, monitoring at least an actual quality of service for the communication session with respect to the estlityadéd ¢
service for a dration of the communication session, and dynamically updating the determined charging rate based on the nr
Figure 4
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035493 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : DEVICE TO POSITION A TRENGBIGGING MACHINE WITH RESPECT TO THE GROUND

(51) International classification ‘E02F3/085| (71)Name of Applicant
EO2F3/10 1)sSOCl aTa D'I NSTALLATI ON T.

(31) Priority Document No ‘NA DE SIGNALISATION
(32) Priority Date :NA Address of Applicant :ZA des Marceaux, 15, rue Gustave
(33) Name of priority country :NA Eiffel, 78170 Rosny suredne, France France
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)DARIEL, Jean-Paul MM.
(87) International Publication No " NA 2)DARIEL, Philippe
(61) Patent of Addition to Application Number ~ :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The invention relates to a device (1) to position a trench digging machine (3) with respect to the ground of the typleccbpstit
telescojc beam (5) attached at one end to a wagon (4), said beam (5) being associated with a reinforcing bar (8) and carry
parallel legs (9a, 9b) at its free end. The two legs (9a, 9b) are both integral with a support base (10) attachedeioctiudtifieee
telescopic beam (5), said support base (10) also being integral with the reinforcing bar (8), the support base (10)ebkeing of ¢
T or L-shaped plate whose first side is integral with the beam (5), the second side (13) receiving reinf@egmiis front face
that are integral with the telescopic beam (5) and on its rear face the two legs (9a, 9b). Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035495 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : APPARATUS FOR DIGGING TRENCHES IN THE GROUND

(51) International classification E02F3/04) (71)Name of Applicant :
EO2F3/20;] 1) SOCl aTa D'I NSTALLATI ON T.

(31) Priority Document No ‘NA DE SIGNALISATION
(32) Priority Date :NA Address of Applicant :ZA des Marceaux, 15, rue Gustave
(33) Name of priority country :NA Eiffel, 78170 Rosny sur Seine, France. France
(86) International Application No ‘NA (72)Nameof Inventor :

Filing Date ‘NA 1)DARIEL, Jean-Paul MM.
(87) International Publication No " NA 2)DARIEL, Philippe
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisionalto Application Number :NA

Filing Date :NA
(57) Abstract :

The invention relates to a device to reinforce the rigidity of an apparatus (18) for digging trenches in the grourdycaklés
when being towed by a tow vehicle) ($aid apparatus (18) being linked to the tow vehicle (1) by means of upstream beams (_
downstream beams (10, 11) attached to arms, respectively upstream (2) and downstream (3), hinged with respect todlee to
This device comprises a limig element (12, 15) positioned between said apparatus (18) and the tow vehicle (1) in the form c
element, in particular a metal bar or metallic cable. Application to the burying of cables or the laying of gutters. Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035499 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : BSTAGE OTA BUFFER AMPLIFIERS WIH UNITY GAIN AND HIGH INPUT DYNAMIC RANGE
AND TUNABLE GAIN FOR DRIVING LARGE RESISTANCE LOADS

(51) International classification :HO3F3/1¢| (71)Name of Applicant:
(31) Priority Document No ‘NA 1)NATIONAL INSTITUTE OF TECHNOLOGY CALICUT
(32) Priority Date :NA Address of Applicant :AN INDIAN INSTITUTE of
(33) Name of priority country ‘NA DEPARTMENT OF ELECTRONICS & COMMUNICATION
(86) InternationbApplication No ‘NA ENGINEERING NATIONAL INSTITUTE OF TECHNOLOGY
Filing Date ‘NA CALICUT NIT CAMPUS, PO CHATHAMANGALAM
(87) International Publication No *NA KOZHIKODE, KERALA 673601, INDA Kerala India
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date :NA 1)SUBRAMANIAM, P C
(62) Divisional to Application Number ‘NA 2)JAYACHANDRAN, REMYA
Filing Date :NA
(57) Abstract :

ABSTRACT N-STAGE OTA BUFFER AMPLIFIERS WITH UNITY GAIN AND HIGH INPUT DYNAMIC RANGE AND
TUNABLE GAIN FOR DRIVING LARGE RESISTANCE LOADS An Mstage OR buffer amplifier with unity gain (1) for large
resistance |l oads comprises of &NE OTAs (2) which areac:
unity gain amplifier that can drive large resistance load. Astdge OTA buffeamplifier (3) with high input dynamic range and
tunable gain for driving large resistance loads comprises of several feedback blocks constructed using OTAs (2) arfutéermil
feedback stages. The gm control terminals of the OTA feedback blocks gandgkto attain equal voltage swing at the output of
each stage, thereby improving the input dynamic range of the buffer amplifier. Figs. 2 & 5
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741&503 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : SECURE VIEW OF CONTENT ON DEVICES

. e :GO6F17/3C|(71)Name of Applicant :

(51) International classification GO6F21/62| 1)AIRWATCH LLC
(31) Priority DocumenNo :NA Address of Applicant :1155 Perimeter Center West, Suite
(32) Priority Date :NA Atlanta, Georgia 30338, United States of America U.S.A.
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)RAMANANDAN NAMBANNOR KUNNATH

Filing Date ‘NA 2)DAN ZECK
(87) International Publication No NA 3)IAN RAGSDALE
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

Various examples for providing for the secure view of content on devices are disclosed. In one example, a content modifice
service, such as an email modificationvéee, can access a document from a server destined for a client device and generate
modified form of the document by adjusting a visual setting associated with a display of the content that affectstanvailitiie
content from an area beyond &getermined range. The content modification service or a client application can selectively pr
the document or the modified version of the document in a display of the client device based on a setting of the diemtdeide
profile, or compliace rules specified by an administrator of a management service.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035540 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publiation Date : 12/04/2019

(54) Title of the invention : CONVERTER SCHEME

(51) International classification :GO5F1/1t| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)General Electric Technology GmbH
(32) Priority Date :NA Address of Applicant :Brown Boveri Strasse 7, 5400 Bade
(33) Name of priority country :NA Switzerland Switzerland
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)MUKHEDKAR, Radnya Anant
(87) International Publication No " NA 2)O'HEIDHIN, Gearoid Sean
(61) Patent of Addition to Application Number ‘NA 3)KUMAR, Amit
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A converter scheme (30) cqmises a plurality of poles and a plurality of converters (32), the plurality of poles (60,62,64) inclu
least one positive pole (60), at least one negative pole (62) and a neutral pole (64), the plurality of convertersi{3@ yainieast
one first converter (32a) and at least one second converter (32b), the or each first converter (32a) connected to the (@jtral
and the or the respective positive pole (60), the or each first converter (32a) operable to control a converter valttgersral
pole (64) and the corresponding positive pole (60), the or each second converter (32b) connected to the neutral pdihe (Ghe
respective negative pole (62), the or each second converter (32b) operable to control a convertacrmdatiee neutral pole (64)
and the corresponding negative pole (62), wherein the converter scheme (30) includes a controller (36) programmedato pel
voltage control mode when there is an imbalance between power or current levels of the positagative poles (60,62) and wh
the neutral pole (64) is at a nanro potential, the controller (36) programmed to perform the voltage control mode to operate
converter (32a,32b) to control the corresponding converter voltage so thatta-gadendvoltage of the corresponding positive ol
negative pole (60,62) is equal to or lower than a voltage rating of the corresponding positive or negative pole (60,62).
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(12) PATENT APPLICATION PUBLICATION (21) Appication N0.201741035543 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : CONVERTER SCHEME

(51) International classification :GO5F1/1t| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)GENERAL ELECTRIC TECHNOLOGY GmbH
(32) Priority Date :NA Address of Applicant :Brown Boveri Strasse 7, 5400 Bade
(33) Name of priority country :NA Switzerland. Switzerland
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)MUKHEDKAR, Radnya Anant
(87) International Publication No " NA 2)O'HEIDHIN, Gearoid Sean
(61) Patent of Addition to Application Number ‘NA 3)KUMAR, Amit
Filing Date ‘NA
(62) Divisioral to Application Number ‘NA
Filing Date :NA
(57) Abstract :

There is provided a converter scheme (30) comprising a plurality of converters (32,34), each converters (32,34) cdofigurab
change between blocked and deblocked states, each wya\82,34) having a configurable power level, the converter scheme
further including a controller (36) programmed to operate the converter scheme (30) at a total power level which isddistriing
one or more converters (32,34) configured irebldcked state, the controller (36) programmed to carry out a first stage of dec
an operating power of at least one converters (32,34) in a deblocked state from a first power level to an intermediate|powie!
then carry out a second stagdrafreasing the operating power of the or each deblocked converters (32,34) from the intermec
power level to a second power level, wherein the controller (36) is further programmed to carryafits{imode during the first

stage so as to recontige at least one further converters (32,34) from a blocked state to a deblocked state and then increase
operating power of the or each further converter (32,34) to the intermediate power level so that the total power lstrébigedd

among the ddbcked converters (32,34) at the intermediate power level; oa@@cond mode during the second stage so as to

decrease the operating power of at least one selected of the deblocked converters (32,34) from the intermediate pohnelev
reconfigure the or each selected converter (32,34) from a deblocked state to a blocked state so that the total power level is
redistributed. (Figure 1)
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741&571 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : METHOD AND DEVICE FOR IDENTIFYING CENTER OF A PATH FOR NAVIGATION OF
AUTONOMOUS VEHICLES

:G05D1/00((71)Name of Applicant :
(51) International classdation G05D1/02;| 1)WIPRO LIMITED
G06K9/00; Address of Applicant :Doddakannelli, Sarjapur Road,
(31) Priority Document No :NA Bangalore 560035, Kartaka, India. Karnataka India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)MANAS SARKAR
(86) International Application No ‘NA 2)BALAJI SUNIL KUMAR
Filing Date :NA 3)SHYAM SUNDAR PAL
(87) International Publication No NA
(61) Patent oAddition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Method and device for identifying center of a path for navigation of an autonomous vehicle is disclosed. The nhedesd inc
receiving a navigation map for a path connecting a destination point and an autonomous vehicle location point. The timgthot
includes identifying a plurality of obstruction points along boundaries of the path based on the navigation maphdothmchedes
determining a plurality of halfway points on the path based on the plurality of obstruction points. A halfway pointdsdeteten
straight line joining two consecutively identified obstruction points. The method further includes idigedrgast one of the
plurality of halfway points to extract a final set of halfway points on the path. The method includes arranging halfway ant
final set in a sequential order starting from the destination point to the autonomous vehida [omat. FIG. 3
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/10/2017

(21) Application N0.201741035666 A

(43) Publication Date : 12/04/2019

(54) Title of the mvention : A THICK FLUID DISPENSING CONTAINER

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:B65D75/58
B65D77/06
‘NA

‘NA

‘NA

‘NA

‘NA

:NA

‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)Vishwanath
Address ofApplicant :A13 KUDREMUCK COLONY
KORMANGALA 2ND BLOCK BANGALORE - 560034
Karnataka India
(72)Name of Inventor :
1)Vishwanath

(57) Abstract :

Abstract: The invention provides a thick fluid dispensing container. The dispensing if thick fluidsdereasy by incorporating a
separator mechanism comprising a stationary part (4) and a moving part (5). The stationary part having an openinge(40) ar

moving part having plurality of openings (50)
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201741035759 A
(19) INDIA
(22) Date of filing of Application :09/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : SYSTEM AND METHOD FOR GENERIC SIGNALING OF PADDING IN ENCODED 36DEO

(71)Name of Applicant :
. P ) .| 1)Samsung Electronics Co., Ltd.
EgB :;‘:i%:ﬂatgggbﬂﬁ?a%a“on :H24N7/1‘ Address of Applicant :M/s. ipMetrix Consutty Group No.
(32) Prioritz Date :NA 84, 1st Floor, 4th Cross, Panduranga Nagar, Bannerghatta R
(33) Name of priority country ;NA Bangalore 560 076 Republic of Korea
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Amith DSogza
(87) International Publication No " NA ggénllilizﬁ:/tfxgur:a
(61) Patent of Addition to Application Number ‘NA : :
Filing Date ‘NA 4)Ra.mkuma.ar Kovil Kandhadai
(62) Divisional to Application Number :NA 5)Ch!rag Pujara
Filing Date ‘NA 6)RaJNaraya_na Gadde
' 7)Elena Alshina
8)Kwang Pyo Choi
(57) Abstract :

ABSTRACT 1T Producing 360 degree image content on reetan:i
Embodiments herein disclose a method for producing 360 degeggicontent on a rectangular projection in an electronic devi
The method includes obtaining a 360 degree image content represented by packing one or more projection segments arral
rectangular projection. The method includes detecting whetheasitone discontinuous boundary is present in thed@§fee imagt
content. The at least one discontinuous boundary is detected using the packing of one or more projection segments. The n
includes applying at least one padding information on theaat one discontinuous boundary. The method includes producing

another 360 degree image content on the rectangular projection in the electronic device based on the padding inforn&tion.
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(12) PATENT APPLCATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/10/2017

(21) Application N0.201741035915 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : (E3-BENZYLIDENEDIHYDROFURAN-2(3H)}ONE AND ITS PHARMACEUTICAL
COMPOSITIONS AS A POTENTIAL ANTIFUNGAL AND IMMUNOMODULATORY AGENT TO COMBAT

CRYPTOCOCCAL MENINGITIS

:C07D |(71)Nameof Applicant :
. . 307/34| 1)SASTRA University
(51) International classification CO7D Address of Applicant :Tirumalaisamudram, Thanjavur 61
493/04 (401, Tamil Nadu, India Tamil Nadu India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)JAYAPRADHA, R.
(33) Name of priority country ‘NA 2)RATHORE, Sudarshan Singh
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention relateto the composition comprising (B)benzylidenedihydrofura@(3H)-one and its derivatives according to
Formula I: wherein R1 is selected from H or CH2CCCG6HS5; or a salt or prodrug thereof and a pharmaceutically acceptahte ¢
The composition compsing (E}5-benzylidenedihydrofura(3H)-one andts derivatives, the potential antifungal and
immunomodulatory compound, with more particular use against Cryptococcus neoformans infection, which is the most con
cause of fungal meningitis in immune cammised patients. The invention also relates to compositions comprisiag (E)
benzylidenedihydrofura@(3H)-one or its derivatives with pharmaceutically acceptable excipients.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035921 A
(19) INDIA
(22) Date of filing of Application :10/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : DEDUCE OF OHM'S LAW THROUGH ANOTHER WAY AND MODIFICATION IN OHM'S LAW
BY R. VELMURUGAN

(51) International classification :G01R29/0¢&|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)R.VELMURUGAN
(32) Priority Date :NA Address of Applicant :146/5 NORTH STREET,
(33) Name of priority country ‘NA SENGAMEDU (VILL) AVINANG UDI (PO) TITTAGUDI (TK),
(86) International Application No ‘NA CUDDALORE (DT), TAMIL NADU, INDIA - 606 112. Tamil
Filing Date ‘NA Nadu India
(87) International Publication No " NA (72)Name of Inventor :
(61) Ratent of Addition to Application Number  :NA 1)R.VELMURUGAN
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

| took the inference that current through a conductor is inversely proportional to resistance of theocohdonverted above
happening as mathematical relation .1 differentiated the relation further i arranged identical differential and quaetgilatad
equal symbol. | integrated both side then raised to exponential power both side such asidbosthad i obtained Ohms law
Heretofore written facts are abstract of invention.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/10/20

(21) Application N0.201741035922 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : SHADOW PERMEABLITY OF FREE SPACE BY R.VELMURUGAN

(51) International classification :G01C17/0|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)R.VELMURUGAN
(32) Priority Date :NA Address of Applicant :146/5 NORTH STREET,
(33) Name of priority coumy ‘NA SENGAMEDU (VILL) AVINANGUDI (PO) TITTAGUDI (TK),
(86) International Application No :NA CUDDALORE (DT), TAMIL NADU, INDIA - 606 112. Tamil
Filing Date ‘NA Nadu India
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)R.VELMURUGAN
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

| compare (my )R.Vetmurugan shadow formula and formula for Horizontal component of Earths magnetic induction .The cc
pave way to find value of shadow permeability of free space .Heretofore written facts are abstract of invention.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035923 A
(19) INDIA
(22) Date of filing of Application :10/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : GRAVITATIONALCONSTANT FOR GASEOUS PLANETS BY R.VELMURUGAN

. e :B64G1/10|(71)Name of Applicant :

(51) International classification B64G1/24 | 1)R.VELMURUGAN
(31) Priority Document No :NA Address 6Applicant :146/5 NORTH STREET,
(32) Priority Date ‘NA SENGAMEDU (VILL) AVINANGUDI (PO) TITTAGUDI (TK),
(33) Name of priority country ‘NA CUDDALORE (DT), TAMIL NADU, INDIA - 606 112. Tamil
(86) International Application No ‘NA Nadu India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)R.VELMURUGAN
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

| blow lot of bubbles in to space with help ofrbien bubble solution and bubble emitting gun .when the bubbles move against
of Earth, small bubbles commence to orbit larger bubble but when the bubbles under Earths gravity all bubbles fell ddsvn to
Earth from this event i subjected or motisd to invent gravitational constant for gas bubbles .Heretofore written facts are abs!
invention.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035975 A
(19) INDIA
(22) Date of filingof Application :10/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : SYSTEM AND METHODS EMPLOYED FOR ACCOUNTABILITY OF AN ASSET

(51) International classification :G06Q10/0/|(71)Name of Applicant :
(31) Priority Document No :NA 1)MARVEL BUSINESS SOLUTIONS PVT. LTD
(32) Priority Dae :NA Address of Applicant :3Hub Building, IlIT Campus,
(33) Name of priority country :NA Gachibowli, Hyderabad, Telangan&00032, India. Telangana
(86) International Application No :NA India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)RAMANA MEDA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to ApplicatiorNumber ‘NA

Filing Date :NA
(57) Abstract :

Exemplary embodiments of the present disclosure are directed towards a system and method for an accountability ofi@n as
system for suggesting and generating accountability of assets, comprising: a computing dexinédQred to establish wireless
communications with accountability of asset suggesting and generating system102 over network106, accountability of asse
suggesting and generating system102 comprising: asset managementmodule108 comprisingecsspatee instructions, that
when executed, instruct computingdevicel04 to initiate work order, asset managementmodule108 comprising aspects abst
assets, asset management module108 comprising intelligentmodule206 configured to perform work oedéatsagand perform
outline analysis and accountabilityengine110 configured to process aspects associated with assets received from the asse
managementmodule108 based on initiated work order, the accountabilityengine110 configured to segregatdnte\adsttsset:
and invalid assets, the accountabilityengine110 configured to create rankings or ratings for the assets against acpavaradiét
in trustenginel12 and suggest appropriate assets to intelligent module206 in asset manage mE@@mekbile
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035986 A
(19) INDIA
(22) Date of filing of Application :10/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention METHODS AND APPARATUS TO PERFORM NETWORK FABRIC MIGRATION IN
VIRTUALIZED SERVER SYSTEMS

. . :GO6F17/3C|(71)Name of Applicant :

(51) International classification GO6T17/00| 1)VMWARE, INC.
(31) Priority Document No :NA Address of Applicant :3401 Hillview Avenue, Palo Alto, C,
(32) Priority Date :NA 94304, United States of America. U.S.A.
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)RAJA KOMMULA

Filing Date ‘NA 2)THAYUMANAVAN SRIDHAR
(87) International Publication No NA 3)SANTOSHKUMAR BABALAD
(61) Patent of Addition to Application Number  :NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

METHODS AND APPARATUS TO PERFORM NETWORK FABRIC MIGRATION IN VIRTUALIZED SERVER SYSTEMS
ABSTRACT Methods, apparatus, systems, and articles of manufacture to perform network fabric migration in virtualizeatse
disclosed and described. An example appai@atager detector to determine a first network fabric layer of a communication net
by sending a first probe packet from a first network resource to a second network resource via a communication linknaredtds
migrate the first network fabric lay to a second network fabric layer based on whether the first network resource receives a
probe packet from the second network resource in response to the first probe packet. The example apparatus furthdayecluc
migrator to when the firgtetwork resource receives the reply probe packet from the second network resource in response tc
probe packet, migrate the first network fabric layer to a second network fabric layer based on configuring a remediatidn pat
migrate the remedin path from the first network fabric layer to the second network fabric layer when the first network fabri
migrates to the second network fabric layer. [FIG. 13 A]
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(12) PATENT APPLICATION PUBLICATDN
(19) INDIA
(22) Date of filing of Application :10/10/2017

(21) Application N0.201741035999 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : SOLID STATE FORMS OF TRANE{4-[2-[4-(2,3DICHLOROPHENYL)PIPERAZINE1-
YLJETHYL] CYCLOHEX YL} -N E, N-BIMETHYLUREA HYDROCHLORIDE AND PROCESSES FOR PREPARATION

THEREOF
:C07D |(71)Name of Applicant :
. e 295/00( 1)MSN Laboratories Private Limited, R&D Center
(51) International classification A61K |  Address of Applicant :Plot No. 12, Phaisé Sy. No. 119 to
31/495(140, 258, 275 to 280, IDA, Pashamylaram (Vil), Patancheru
(31) Priority Document No ‘NA (MdI), Sangareddy (Dist) Telangana India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Srinivasan Thirumalai Rajan
(86) International Aplication No ‘NA 2)Sajja Eswaraiah
Filing Date ‘NA 3)Ghojala Venkat Reddy
(87) International Publication No *NA 4)Sagyam Rajeshwar Reddy
(61) Patent of Addition to Application Number ‘NA 5)Singavarapu Adilakshmi
Filing Date ‘NA 6)Rangineni Srinivasulu
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The presentinvention relatesto solid state forms of transN-{4-[2-[4-(2,3- dichlorophenyl)piperazind. -yl] ethyl Jcyclohexyl}-
N ,N -dimethylurea hydrochloride represented by the following structural forfawdad processes for preparation thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741036018 A
(19) INDIA
(22) Date of filing of Application :10/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : METHOD, DEVICE AND SYSTEM FOR GENERATING AND MANAGING VIRTUAL REALITY
CONTENT IN BROWSERBASED 3D ENVIRONMENT

(51) International classification :GO6F17/31|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Amritesh Anand
(32) Priority Date :NA Address of Applicant :Lippershey Pvt. Ltd., #,1AJR Pride,
(33) Name of priority country :NA 2nd Floor, 27th Main, Sector 1, HSR Layout, BANGALORE
(86) International Application No ‘NA 560102 Karnataka India
Filing Date ‘NA 2)Rajat Mann
(87) International PublicatioNo :NA 3)Himanshu Mukat
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Amritesh Anand
(62) Divisional to Application Number ‘NA 2)Rajat Mann
Filing Date ‘NA 3)Himanshu Mukat
(57) Abstract :

The present invention provad a method, device and system for producing a 360° Virtual Reality media output content. The |
invention enables a user to access a website through their personal computing device and upload a plurality 360° Wjrtuedi?
files, subjected tonodification on the website. The user is also facilitated to modify the content of the uploaded media file as
requirement. The 360° Virtual Reality media files comprise of, but are not limited to, 360° Virtual Reality images, \ddaodi@an
The present invention also allows one or several users to create several projects and collaborate over the internet to wariec
project simultaneously. The control panel allows the user to share his projects and the media, animations and configigat#ol;
instant messaging (IM) application or a sogiatworking platform like Facebook, Twitter or Google Plus.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741036043 A
(19) INDIA
(22) Dat of filing of Application :10/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : AUTOMATICALLY ADJUSTABLE PATIENT SUPPORT APPARATUS

. e :A61B5/0555((71)Name of Applicant :

(51) International classification A61G13/06: | 1)M. C. APPUKUTTAN
(31) Priority Document No :NA Address of Applicant :MUDAKKALIPUTHENPURAYIL
(32) Priority Date ‘NA (H), KANJIRAMATTOM, THODUPUZHA EAST P. O,
(33) Name of priority country :NA IDUKKI DISTRICT, KERALA - 685585 Kerala India
(86) International Application No ‘NA (72)Name ofInventor :

Filing Date ‘NA 1)M. C. APPUKUTTAN
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisioral to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT AUTOMATICALLY ADJUSTABLE PATIENT SUPPORT APPARATUS The present invention relates to a patie
supporting apparatus including an automatically adjustable bed or bed cum chair that is operatéegach of its various segme
in unison such that the patient is enabled to carry out the positional changes himself by actuating the link usingrifpe actuat
mechanism. A single actuator of the actuating unit is capable of generating enough tbaneiggatient in great variety of
positions including seated position to a fully reclined, supine position. Fig. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741036064 A
(19) INDIA
(22) Date of filing of Application :11/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : GROUND CONTROL PANEL AND ENGINE SIMULATOR FOR UAV

(71)Name of Applicant :

(51) International classification :G05D1/0( CE)IQA\TEFIQQEO[ AEE'\FIQ%Q]E RESEARCH & DESIGN
g;g g;g:z:yg;t‘;“mem No fm Address of Applicant :HINDUSTAN AERONAUTICS
(33) Nameyof Hority countr :NA LIMITED, SURANJAN DAS ROAD, BANGALORE- 560 093.
(86) Internatio%al Ay Iicatioz No :NA control.aerdc@hahdia.com Karnatakéndia

Filing Date PP :NA (72)Name of Inventor :
(87) International Publication No " NA BSEE'?XI\??E:BSI—TA\?A\IDWAJA
(61) Patent of Addition to Application Number ‘NA 3)R PADMA RAO

Filing Date ‘NA 4)M RAJESWARI
(62) Divisional to Applicéion Number :NA 5)KM PRASAD

Filing Date NA 6)AMARNATH VARANASI

7)R RAJA

(57) Abstract :

This invention relates to design of a Engine Starting and Control P&heddd on Engine simulator, other wise called as Grounc
Control Panel ( GCP) for an engine used for an Unmanned Air Vehicle . The Engine fitted on to the UAV needs to be starte
Ground which requires time synchronised operation of various Ground $imopment GSE) whose timing is controlled by the
GCP. It is a specific equipment designed by HAL AERDC for operating a Turbojet Engine designed and developed by HAL
The initial version of the GCP was having facility only to Start and Control tigetnE operating sequence. However there were ¢
occasions to test the functionality of Digital Electronic Control Unit ( DECU) insitu prior to the engine start. In theeadisarch
functionality , the DECU needs to be removed from the engine to geketi for it functionality. Thus in accordance with this
invention the hardware of the GCP was modified not only to have starting sequence control and also to have additionatfich
simulates the entire engine condition to check the DECU insits.bdification has resulted in a reduced work load for the ser
people and saves nearly 2 to 3 hours of time. Hence the availability of the total UAV system is greatly improved.
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(12) PATENT APPLICATION PUBLCATION
(19) INDIA
(22) Date of filing of Application :11/10/2017

(21) Application N0.201741036078 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : A METHOD FOR DEACTIVATING AN ACCELERATOR PEDAL IN A SINGLE BRAKE SWITCF

SYSTEM
:B60K|(71)Name of Applicant :
. I 28/00,| 1)Bosch Limited
(51) International classification B60T Address of Applicant :Post Box No 3000, Hosur Road,
17/18 |Adugodi, Bangalore 560030, Karnataka, INDIA. Karnataka It
(31) Priority Document No ‘NA 2)Robert Bosch GmbH
(32) Priority Date :NA | (72)Name of Inventor :
(33) Name of priority country ‘NA 1)NAGENDRA ANJAN KUMAR
(86) International Application No ‘NA 2)CHAITHANYA VENKATESH VENKATA
Filing Date ‘NA 3)MRUDUL MUDOTHOLY UNNIKRISHNAN
(87) International Publication No :NA 4)SRIKUMAR SADASIVAM
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A method 1Cfor deactivating an accelerator pedal in a single brake switch system that is mounted on a brake pedal is desct
method comprises monitoring 12 at least one of a vehicle speed by means of a vehicle speed sensor and a vehicleoclltgh |
mears of a vehicle clutch position sensor, transmitting 14 the vehicle speed from the vehicle speed sensor and the vehicle
position from the vehicle clutch position sensor to an engine control unit. The method further comprises determininge I6thes
decrease in vehicle speed and the position of the clutch by the engine control unit. The method further comprisesgi2adtieal
accelerator pedal by closing a throttle valve of the engine and allowing vacuum to fill in a brake chamber. Refnendd GURE
1.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :11/10/2017

(21) Application N0.201741036084 A

(43) Publication Date : 12/04/2019

(54) Title of the invation : CONIC SECTION CST TECHNOLOGY FOR HOT AIR DRYER

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

‘F24.
2/12
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)Lanasol Energy Solutions PvtLtd
Address of Applicant :242/a, Badri Sadan, 5th Cross, KG
Nagar, Bangalore 560 019, Karnataka, INDIA Karnataka Indi
(72)Name of Inventor :
1)Srivathsa Dudda, Bharath

(57) Abstract :
NA
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741036155 A
(19) INDIA
(22) Date of filing of Application :11/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : TRACKABLE AND NOMCOUNTERFEITABLE OPTICAL VARIABLE DEVICE BASEDSYSTEM
FOR DOCUMENT AND CURRENCY NOTE SECURITY AND AUTHENTICATION

. . :GO2F|(71)Name of Applicant :

(51) International classification 119 1)Ajith Kumar PT
(31) Priority Document No :NA Address of Applicant :KULIR, Crescent Hill, Thinavila,
(32) Priority Date :NA |Thiruvallom PO, Trivandrum,kerala95 027, india Kerala India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Ajith Kumar PT

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The technology disclosed involves a security device with random doofaiiiffracting structures. Each domain contain diffractin
microstructures with different spacing and orientation, resulting in a very complex Optical Variable Device (ROV Codeppa
complex colour distribution that changes with the angle of viesdvaientation, unique for the device. After creation of the Rand
Optical Variable Device, the colour distributions in specific angles and orientation are digitally captured and stoesdinsigg
Recorder that uses one or more digital cameras awmifisply positioned lighting arrangemerithis, data, is stored digitally and
linked with the product/ document/ individual Es dat &sphar
of the authentication, a ROV Code Reader, maghiith the ROV Code Recorder with imaging and image processing ability is
applied to facilitate machine readability, secure authentication and effective tracking of the product/ document/ invdividuait;h;
whom the Random Optical Variable Code isigsed. The complex and randomly distributed diffracting domains, its microscoy
internal structure with variable spacing and orientation make it virtually impossible to reverse engineer this optiakignébre,
facilitating high security, machimeadability and effective authentication.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741036181 A
(19) INDIA
(22) Date of filing of Application :11/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : INTELLIGENT APPLICATION NOTIFICATION PROCESSING SYSTEM FOR ELECTRONIC
DEVICES

. . :GO6F|(71)Name of Applicant :

(51) International classification 15/16| 1)Samsung Electronics Co., Ltd.
(31) Priority Document No :NA Address of Applicant :129, Samsung, Yeongtonegu,
(32) Priority Date :NA |Suwonsi, Gyeonggido 443742, Republic of Korea Republic o
(33) Name of priority country ‘NA |Korea
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)Mainak Choudhury
(87) International Publication No :NA | 2)Amogha Damodara Shabhag
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT Method and system for processing notifications in electronic device for providing relevant information to user
Embodiments herein provide a method for managing notifications in an electronic device. The method indiviles atteast one
notification associated at the electronic device. Further, the method includes dynamically determining an intent etlonat le
notification based on a plurality of contextual parameters. Further, the method includes classfgirigdist one notification into ¢
least one category based on the intent of the at least one natification. Furthermore, the method includes causing tyraldydtay
interface representing the at least one category in a notification area of tnengdetevice, wherein the graphical interface comp
an indicia indicating a number of notifications available in the at least one category. FIG. 4
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :11/10/2017

(21) Application No.p1741036186 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : SYSTEM AND METHOD FOR PROVIDING AN INTERACTIVE PROGRAM

:G06T|(71)Name of Applicant :
. . 13/00| 1)Creodomus Entertainment Pvt Ltd.
(51) International classification HO4N|  Address of Applicant :NO 3, 1ST MAIN ROAD,5TH CRO
5/272 | DODDANEKUNDI, Bangalore- 560037, Kanataka Karnataka
(31) Priority Document No :NA |[India
(32) Priority Date :NA  [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Rajendra Praveen
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT A system and a method for providing an interactive program for one or more viewers is did¢isseolves
generating an interactive content stream, armtent server, having an animated virtual character to be displayed live to the o
more viewersThe one or more engagement channels are provided to allow the one or more viewers to provide viewer inpul
participating with the interactive contestteam A motion capture unit is configured to capture motion data from a performance
human host as a response to the viewer irfuther, a rendering module is provided for overlaying the captured motion data i
time on to the animated virtuaeharacter to dynamically update the interactive content stream. FIG. 1
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :19/12/2017

(21) Application N0.201748045724 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : METHODS AND COMPOSITIONS FOR ROOT KNOT NEMATODE CONTROL

(51) International classification :AO1N63/00 (71)Name of Applicant :
(31) Priority Document No :61/044,015 1)MONSANTO TECHNOLOGY LLC
(32) Priority Date :10/04/2008 Address of Applicant :800 North Lindbergh Blvd. St. Louis
(33) Nameof priority country :U.S.A. Missouri 63167, United States of America U.S.A.
(86) International Application No :PCT/US2009/0402z| (72)Name of Inventor:
Filing Date :10/04/2009 1)BRADLEY, John, D.
(87) International Publication No NA 2)CHIAPELLI, Brandi
(61) Patent of Addition to Application ‘NA 3)GAO, Bingli
Number :NA 4)MCCARTER, James, P.
Filing Date ’ 5)VERBSKY, Michelle, L.
(62) Divisional to Aplication Number  :6479/CHENP/2010 | 6)WILLIAMS, Deryck, Jeremy
Filed on :11/10/2010
(57) Abstract :

ABSTRACT METHODS AND COMPOSITIONS FOR ROOT KNOT NEMATODE CONTROL The present invenisoiates
gene targets, constructs and methods for the genetic control of plant disease caused by nematodes of the genus Metikiog
nematodes). The present invention relates to achieving a plant protective effect through the identificatiehaufdimg sequences
and the use of recombinant DNA technologies for{@stscriptionally repressing or inhibiting expression of the target coding
sequences in the cells of plgrdrasitic nematodes. The disclosed gene targets show significant cdoseav#tte nucleotide level

between orthologs from different Meloidogyne species, facilitating gesulss targeting by RNA interference
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201748047068 A
(19) INDIA
(22) Date of filing of Application :28/12/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : INTERNAL COMBUSTION ENGINE

(51) International classification :F02B75/02 (71)Name of Applicant :
(31) Priority Document No 12006255109 1)IMAGINEERING, Inc.
(32) Fiority Date :20/09/2006 Address of Applicant :#351, Welv Rokko, 2nd Buildingl 1
(33) Name of priority country :Japan Fukadacho, 4chome, Nad&u, Kobeshi Hyogo 6570038,
(86) International Application No :PCT/JP06/31985(|Japan; a Japanese corporation Japan

Filing Date :04/10/2006 (72)Name of Inventor :
(87) International Publication No *NA 1)IKEDA, Yuji
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :2277/CHENP/20C

Filed on :04/10/2006
(57) Abstract :

To achieve stabilization of ignition, improvement of flame propagation speed, improvement of output, exhaust gas ciddaing
ignition of norruniform mixture, improvement of fuel consumption rate, and so forth by making it possible to perform stable :
highly efficient combustion/reaction even when fuel ratio of mixture is decreased and combustion/reaction of the leais mixtu
performed in d&eat engine such as a reciprocating engine, a rotary engine, a jet engine, and a gas turbine, or a plasma equ
[MEANS FOR RESOLUTION] Dielectric constant control means for controlling dielectric constant of mixture in a
combustion/reaction chambeb§ introducing water and/or exhaust gas into the combustion/reaction chamber 8, a microwav:
radiation antenna 1 for radiating the microwave into the combustion/reaction chamber 8, and a discharge unit 2 fdreégniting
mixture in the combustion/reacti@mamber 8 are provided. The dielectric constant control means controls the dielectric cons
the mixture before the combustion/reaction of the mixture is carried out so that resonance frequency of the mixturesdoesp
frequency of the microwave.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844037630 A
(19) INDIA
(22) Date of filing of Application :04/10/2018 (43) Publication Date : 12/04/2019

(54) Title of the invention : ANALYSI®ATABASE REGISTRATION DEVICE, ANALYSIS DATA COLLECTION SYSTEM,
ANALYSIS SYSTEM AND ANALYSIS DATABASE REGISTRATION METHOD

(51) International classification :G05B23/0:|(71)Name of Applicant :
. 2017 1)SHIMADZU CORPORATION

(31) Priority Document No 195745 Address of Applicant :1, Nishinokyo Kuwabacho,
(32) Priority Date :06/10/201° | Nakagyeku, Kyoto-shi Kyoto 6048511, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)WAKABAYASHI, Kazuhito

Filing Date ‘NA 2)NAKATANI, Takay uki
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

ANALYSIS DATABASE REGISTRATION DEVICE, ANALYSIS DATA COLLECTION SYSTEM, ANALYSIS SYSTEM AND
ANALYSIS DATABASE REGISTRATION METHOD A save folder to be used in order for an analysis data acquisition devic
save an analysis datadfiin a storage is created by a creator. When a file determiner determines that the analysis data file is
the created save folder, the analysis data file saved in the save folder is registered by a registrator in an anadgsis datatsbas
storage deviceWhen an end determiner determines that an instruction for ending registration of the analysis data file in the
database has been given, a region processor makes the save folder unavailable for the registration of the diilalysithdata
analysis database. Most lllustrative Drawing: Fig. 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844037716 A
(19) INDIA
(22) Date of filing of Application :05/10/2018 (43) Publiation Date : 12/04/2019

(54) Title of the invention : INFORMATION PROCESSING APPARATUS AND CONTROL METHOD THEREOF

(51) International classification :G06K9/36 | (71)Name of Applicant :
. 2017 1)CANON KABUSHIKI KAISHA

(31) Priority Document No 197058 Address of Applicant :3@, Shimomaruko ®home, Ohtu,
(32) Priority Date :10/10/201'| Tokyo Japan
(33) Name opriority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)Kimito Kasahara

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

INFORMATION PROCESSING APPARATUS AND @GNTROL METHOD THEREOF A native client transmits, in accordance
with a request from an image processing plugin application executed in a Java execution environment, a processing reque
requesting execution of image processing using a native 5 modwdeted in a C/C++ execution environment. A native server
receives the processing request transmitted from the native client and executes the image processing by executingdbeleat
accordance with the received processing request. The naties seoperated on a native control process that uses a memory s
independent of a memory space used in the Java execution 10 environment. [Figure3]
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2@844037796 A
(19) INDIA
(22) Date of filing of Application :05/10/2018 (43) Publication Date : 12/04/2019

(54) Title of the invention : VERIFICATION OF APPLICATIONS THAT UTILIZE ARTIFICIAL INTELLIGENCE

:A63H3/28; (71)Name of Applicant :
(51) International classification G06K9/00; 1)Accenture Global Solutions Limited
GO6K9/66; Address of Applicant :3 Grand Canal Plaza, Gr@adal
(31) Priority Document No :20174103574|Street Upper, Dublin 4, Ireland Ireland
(32) Priority Date :09/10/2017 |(72)Name of Inventor :
(33) Name of priority country :India 1)DWARAKANATH, Anurag
(86) International Application No ‘NA 2)PODDER, Sanjay
Filing Date ‘NA 3)DUBASH, Neville
(87) International Publication No " NA 4)DURG, Kishore P
(61) Patenhof Addition to Application Number :NA 5)AHUJA, Manish
Filing Date ‘NA 6)RAO, Raghotham M
(62) Divisional to Application Number ‘NA 7)SIKAND, Samarth
Filing Date ‘NA 8)BOSE RANTHAM PRABHAKARA, Jagadeesh Chandra
(57) Abstract :

A device may receive, from a user device, a request to verify a machine learning (ML) application using a metamorphic tes
procedure. The device may determine a type of ML process used by the ML application, and mayeseleotore metamorphic
relations (MRs), to be used for performing the metamorphic testing procedure, based on the type of ML process. The devic
receive test data to be used to test the ML application, wherein the test data is based on the endRs namd may perform, by
using the one or more MRs and the test data, the metamorphic testing procedure to verify one or more aspects of thatibh. ¢
The device may generate a report that indicates whether the one or more aspects of the Mioajppheabeen verified and may
provide the report for display on an interface of the user device
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844037962 A
(19) INDIA
(22) Date of filing of Apftication :08/10/2018 (43) Publication Date : 12/04/2019

(54) Title of the invention : INSULATED GATE BIPOLAR TRANSISTOR

(51) International classification :HO1L 27/088 |(71)Name of Applicant :
(31) Priority Document No :EP17195630.( 1)ABB Schweiz AG
(32) Priority Date :10/10/2017 Address of Applicant :Brown Boveri Strasse 6,-G#D0
(33) Name of priority country :EPO Baden, Switzerland. Switzerland
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)CORVASCE, Chiara
(87) International Publication No NA 2)KOPTA, Arnost
(61) Patent of Addition to Application Number :NA 3)ANDENNA, Maxi

Filing Date ‘NA 4)RAHIMO, Munaf
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :
An | GBT is provided comprising at |l east two first chasel
layer (3), an n doped enhancement layer (4), wherein the base layer (3) separatese¢taysr (2) from the enhancement layer (
anndoped drift | ayer (5) and a p doped collector | ay eofthe
first cell (1, 1E). The trams5rxthet voenprilsest aentleagat a
first cells (1, 1E), which has on the emitter side wh@mn
separates the well (8) from the neighboured trench jateet r odes ( 7, 7E). An insul ator
second cell (15) on the emitter side (90) to i nsulfeomthe 1

metal emitter electrode (9), which consistadirst insulating layer (73) and a second insulating layer (74), wherein the insulat
stack (75) has a thickness on top of the well (8) of a first layer thickness plus the second insulating layer thickileisk@essan
top of the gate layer (700Y of the second insulating layer thickness, wherein each thickness of the first insulating layer (73)
second insulating layer (74) is at least 700 nm.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :11/09/2018

(21) Applicaton N0.201844034150 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : GUIDANCE SYSTEM FOR ENTERPRISE INFRASTRUCTURE CHANGE

:G06Q10/0€
G06Q30/02
G06Q50/26

(51) International classification

(71)Name of Applicant :
1)Accenture Global Solutions Limited
Address of Applicant :3 Grand Canal Plaza, GrandaCan

:15/727,327
:06/10/2017
‘US.A

(31) Priority Document No
(32) Priority Date
(33) Name of priority country

Street Upper, Dublin 4, Ireland Ireland
(72)Name of Inventor :
1)Krishnan, Mythili, Jr.

(86) International Application No ‘NA 2)Bhowmick, Kunal
Filing Date ‘NA 3)Nair, Vinita

(87) International Publication No NA

(61) Patent bAddition to Application Number ‘NA
Filing Date :NA

(62) Divisional to Application Number :NA
Filing Date ‘NA

(57) Abstract :

All modern enterprises rely completely on the continual correct execution of hardware and softwacesabat constitute the
information technology (IT) infrastructure environment for the business. At the same time, hardware and software resource
continually evolve, and the enterprise must often make changes to its infrastructure to incorporatethedated hardware and
software resources. These changes are risky, and failure to properly execute the changes can result in infrastrackeandll
other failure modes that are often very disruptive to the enterprise. A guidance system fes amamfgastructure increases the
likelihood of successful implementation of the changes. In some implementations, for example, the guidance systemeaovic
guidelines and checklists that depict success criteria, along with a scoring interface-tudively indicates the factors that can g
wrong, and how to mitigate and plan for the factors in advance.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844037004 A
(19) INDIA
(22) Date offiling of Application :01/10/2018 (43) Publication Date : 12/04/2019

(54) Title of the invention : MOULD FOR ELECTROPLATING AND ITS MANUFACTURING PROCESS

. e :C25D5/02;|(71)Name of Applicant :

(51) International classification C25D5/08 | 1)Nivarox-FAR S.A.
(31) Priority Document No ;171952377 Address of Applicant :Avenue du Coll"ge 10, 2H00 Le
(32) Priority Date :06/10/2017%| Locle, Switzerland Switzerland
(33) Name of priority country :EPO (72)Name of Inventor :
(86) International Application No ‘NA 1)VERARDO, Marco

Filing Date ‘NA 2)GANDELHMAN, Alex
(87) International Publication No *NA 3)CHABLOZ, Martial
(61) Patent of Addition to Application Number  :NA 4)CUSIN, Pierre

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :
Moul d for electroplating and its manufacturing process
including the following steps: a) providing a fimibstrate (5) made of photosensitive glass of thickness of at least equal to the
of the mould (3, 3E) b) illuminating said first subther
depression of the moulde@3e B3E) umhnateée zones (7, 7E)
obtained in step b) in order to crystallize the i bheumi.|

conductive layer (10) on isurface e) joining the first substrate (5) obtained in step c¢) with the second substrate (8) so that tt
conductive layer (10) is located between the first substrate (5) and the second substrate (8) f) removing the illuméngstal|enec
zones(7,E) of the first substrate (5) so as to uncover the
sidewalls of which and the bottom occupied by the coesatd]
the field of micromechanical parts in particular for timepiece movements. Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844037025 A
(19) INDIA
(22) Date of filing of Application :01/1/2018 (43) Publication Date : 12/04/2019

(54) Title of the invention : HETEROGENEOUSLY EQUIPPED MULTI ANTENNA SYSTEM AND METHOD OF OPERATI}
SUCH SYSTEM

(51) International classification :H03D1/00; ) (71)Name of Applicant
HO04L27/00 | 1)NOKIA TECHNOLOGIES OY
(31) Priority Document No ;17194958 Address of Applicant :Karaportti 3, #2610, Espoo. Finlant
(32) Priority Date :05/10/2017%| (72)Name of Inventor :
(33) Name of priority country :EPO 1)WIEGNER, Dirk
(86) International Application No ‘NA 2)HOTOPAN, George
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A multi antenna system (100), comprising a plurality of transceivers (1, | 64) for an antenna array (102) operable facatonmi
with wireless terminals (301, |, 307), wherein the multi antenna system (100) comprises a radioroditdd]ladapted to operate
first transceiver for radio communication within a first bandwidth, wherein the first transceiver is limited by hardwadrie to r
communication within the first bandwidtla second transceiver adapted for radio communicatitirin a second bandwidth
selectable from a plurality of bandwidths, a radio controller (104) adapted to operate, depending on a data rate denthedijrst
transceiver or the second transceiver or both for radio communication. (Figure 4)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844037222 A
(19) INDIA
(22) Date of filing of Application :03/10/2018 (43) Publication Date : 12/04/2019

(54) Title of the invention : CONNECTOR DEVICE FROGASTRIC CALIBRATION HOSES, AS WELL AS MEDICAL SYSTEN
COMPRISING A CONNECTOR DEVICE FOR GASTRIC CALIBRATION HOSES AND A GASTRIC CALIBRATION HOSE

. . :A61B17/12|(71)Name of Applicant :

(51) International classification A61F5/00 | 1)Q Medical International AG
(31) Priority Document No :17195241.¢ Address of Applicant :Kaltenbacherstrasse 24;8280, Steir
(32) Fiority Date :06/10/2017|am Rhein Switzerland
(33) Name of priority country ‘EPO (72)Name of Inventor :
(86) International Application No ‘NA 1)DESOMBRE, Rainer

Filing Date ‘NA 2)EISENZIMMER, Eugenius
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA

Filing Date :NA
(62) Divisonal to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Connector device for gastric calibration hoses, as well as medical system comprising a connector device for gastoic balbs
and a gastric calibration hose In a connector device for gastric calibraties daaprising a first and an-posite second end,
wherein a first connector means is formed at the first end and a second connector means is formed at the second ¢imel fivete
and the second connector means are connected with each other idachghnel, and wherein the first connector means compri
least one first tapering cavity into which gastric calibration hose may be plugged for coupling, it is provided thatifag difigpent
medical devices, the second connector means haassablee second tapering cavity and at least one, tapering recess annularly
rounding the second cavity, so that, for coupling, the different medical devices may selectively be plugged into thepserand
cavity or into the tapering recess. (Fig. 1)
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/10/2018

(21) Application N0.201844037226 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : INTERNAICOMBUSTION ENGINE HAVING VALVE SEAT POCKETS

:F16K1/425;|(71)Name of Applicant :
(51) International classification F16K25/02; | 1)MAN Truck & Bus AG
FO1L2103/0 Address of Applicant :Dachauer Str. 667, 80995 M¥anche
. :10 2017 12:)Germany Germany
(31) Priority Document No 136.6 (72)Name of Inventor :
(32) Priority Date :05/10/2017 | 1)RENNER, Dominik
(33) Name of priority country :Germany 2)MALISCHEWSKI, Thomas
(86) Interngional Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to an internal combuigti@ine (10) for a motor vehicle, hang at least one cylinder (12) which has
first gas exchange inlet valve (14A) and a second gas exchange inlet valve (14B). The cylinder (12) has a first gas@tkehan
valve (16A), a second gas exchange owiddte (16B), and a piston (20) which can be moved to and fro and has a piston crow
126; 226) which has a plurality of valve seat pockets (30, 32, 34, 36). In each case one valve seat pocket (30, 3)r84|B8) i
for the first gas exhange irgt valve (14A), the second gas exchange inlet valve (14B), the first gas exchange outlet valve (1
the second gas exchange outlet valve (16B), and the plurality of valve seat pockets (30; 32; 34, 36) have at leakiffpeatially
depths. As an &rnative, in each case one valve seat pocket (30; 34) is provided for the first gas exchange inlet valve (14A)
first gas exchange outlet valve (16A), and no valve seat pocket is provided for the second gas exchange inlet valveo(1dB) ¢
thesecond gas exchange outlet valve (16B). (FIGURE 3)
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/10/2018

(21) Application N0.201844037246 A

(43) Publication Date :2004/2019

(54) Title of the invention : METHOD AND ASSEMBLY FOR DETERMINING THE TYPE OF A FLUID USING ULTRASOU

:GO1N29/24|(71)Name of Applicant :
(51) International classification GO1N29/30;| 1)Wema System AS

GO01N33/02; Address of Applicant :L nningsflaten 21, 5258 Blomsterdz
(31) Priority Document No :17195214.¢|Norway. Norway

:06/10/2017
:EPO

(32) Priority Date
(33) Name of priority country

(72)Name of Inventor :
1)KOLESNIKOV, Viktor

(86) International Application No ‘NA 2)BOE, Hakon
Filing Date ‘NA

(87) International Publication No NA

(61) Patent of Addition to Application Number  :NA
Filing Date :NA

(62) Divisional to Applicabn Number :NA
Filing Date ‘NA

(57) Abstract :

The invention relates to a method and assembly (1) for determining the type of a fluid (2), in particular a reagenhfagda suc
reagent fluid which is used in the automobile sector. An example of such a reagent fluid istzasedenrea solution. Tlasembly
(1) and the method according to the invention improve existing methods and assemblies for determining the type of anfthat
the type of the fluid (2) can be identified unambiguously. This is accomplished by first sending a firstinttrsignal (44) into the
fluid (2) and automatically determining the speed of sound (v) of the fluid (2) from the first ultrasound signal (4¢)usegoftan
ultrasound sending/receiving subassembly (6). After the determination of the speed of/$oaisd¢ond ultrasound signal (48) is
sent into the fluid and used for automatically determining an attenuation or absorption (X) at at least one frequeheys@tarfd
ultrasound signal (48). The type of fluid (2) is determined from the speedrmd $auand the attenuation (X) at a frequency. The
parameters of the second ultrasound signal (48) may depend on the speed of sound (v) determined from the first ultralsoun
(44).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844037439 A
(19) INDIA
(22) Date of filing of Application :04/10/2018 (43) Publication Date : 12/04/2019

(54) Title of the invention : SINGLE FACER FOR PRODUCING SINGLE FACE CORRUGATED PAPERBOARD, AND
RELATED METHOD

(51) International classification ‘B31F1/285, (71)Name of Applicant :
B31F1/2881 1)GUANGDONG FOSBER INTELLIGENT EQUIPMENT

(31) Priority Document No :1020170001118:(CO., LTD.
(32) Priority Date :05/10/2017 Address of Applicant :No.2, Qiangshi Road, Shishan Tow
(33) Name of priority country Italy Nanhai District, Foshan City, 528225, Guangdong Province,
(86) International Application No ‘NA China China

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)ADAMI, Mauro
(61) Patent of Addition to Application Numk:NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

The single facer (2) comprises a first corrugating rdlf¢ with a first rotation axis (A) and a second corrugating roller (9) with a
second rotation axis (B). The two corrugating rollers form a corrugating nip (11), through which a paper sheet (F1hpasegte
facer also comprises a pressing membay,(@o-acting with the second corrugating roller (9) and forming a pressure nip (21)
therewith, as well as a glue applicator (23Jaobing with the con il second corrugating roller (9). With the second corrugating ri
(9) a suction box (41) is asso@dt extending approximately parallel to the axis (B) of the second corrugating roller (9) and de
suction area around the second corrugating roller (9). A series of laminar members (33), each of which is inserte@éctoreeak
said annular groves (31) of the second corrugating roller (9), are arranged between the pressing member (13) and the first
roller (7) and extend in the respective annular grooves (31) towards the suction box (41). [Fig.1]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201845043941 A
(19) INDIA
(22) Date of filing of Application :21/11/2018 (43) Publication Date : 12/04/2019

(54) Title of the invention : OPTIONS PRESENTED ON A DEVICE OTHER THAN AGTEAND DECLINE FOR AN
INCOMING CALL

(51) International classification :H04M3/42 (71)Name of Applicant :
(31) Priority Document No :13/488,696 1)APPLE INC.
(32) Priority Date :05/06/2012 Address of Applicant :One Apple Park Way, Cupertino,
(33) Name of priority country U.S.A California 95014, United States of America U.S.A.
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)SANTAMARIA, Justin
(87) International Publication No *NA 2)VAN OS, Marcel
(61) Patent of Addition to Application Number:NA 3)PITSCHEL, Donald W.
Filing Date ‘NA 4)CRANFILL, Elizabeth C.
(62) Divisional to Application Number :2278/CHE/201| 5)BROWN, Jeremy
Filed on :24/05/2013

(57) Abstract :

A data processing system that, in one embodiment, uses smart reminders to allow a user to decline an incoming photegor
call and to cause the system to set a smart reminder about the call. In one embodiment, the system canarss thersys state ¢
context (e.g. the system is in a car or is playing a movie) to determine the type of reminder options to present emthtouser
determine when to trigger the reminder based on the reminder option that is selected by the user,
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :14/12/2018

(21) Application N0.201845047408 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : SEMICONDUCTR PACKAGE STRUCTURE

(51) International classification :HO01L24/80
(31) Priority Document No 201510378948
(32) Priority Date :01/07/2015
(33) Name of priority country :China
(86) International Application No :NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :
1)INTEL CORPORATION
Address of Applicant :2200 Mission College Boulevard, S
Clara, California U.S.A.
(72)Name of Inventor :
1)Xinhua WANG

Filing Date ‘NA
(62) Divisional to Application Number 1201644021373
Filed on :22/06/2016
(57) Abstract :

Disclosed is a semiconductor package structure comprising a body, a plurality-lafy/érstsecondayer, thrd-layer and fourtHayer
electrical contacts, wherein the filgtyer, the seconthyer, the thirdayer and the fourthayer electrical contacts are arranged
sequentially from outside to inside on a bottom surface of the body in a matrix manner. Afilisielyer electrical contacts have
two different spacings therein, and adjacent thanger electrical contacts have the two different spacings therein.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201846021125 A
(19) INDIA
(22) Date of filing of Application :06/06/2018 (43) Publication Date : 12/04/2019

(54) Title of the invention : MOBILE CHAIR APPARATUS COMPRISING FOOT PEDALS

(51) International classification :B62D 1/00 |(71)Name of Applicant :
(31) Priaity Document No :15/048,549 1)VELOCHAIR GROUP LLC
(32) Priority Date :19/02/2016 Address of Applicant :75 Washington Valley Road, CN75:
(33) Name of priority country U.S.A #502, Bedminster, NJ U.S.A.
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)Kenneth A. Simons
(87) International Publication No " NA 2)Ashley Guy
(61) Patent of Addition to Application Number :20174400533

Filed on :15/02/2017
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

A mobile chair apparatus is described that comprises a drive assembly that preferably includes one or more moveabi foat
drive wheels which rotate in responsedtation of the foot pedals by the mobile chair occupant, and a steering assembly whic
comprises two steering wheels and at least one tiller, configured such that forward and backward movement of saitfditisiatve
into movement of both steeringheels, wherein the drive assembly and the steering assembly concurrently enable the mobils
occupant to propel and steer the mobile chair apparatus without assistance from another person.
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(12) PATENT APRICATION PUBLICATION (21) Application N0.201848018397 A
(19) INDIA

(22) Date of filing of Application :16/05/2018 (43) Publication Date : 12/04/2019
(54) Title of the invention : THI GHLY RELI ABLE | NGESTI |
SAME:
(51) International classification :A61B5/07 (71)Name of Applicant :
(31) Priority Document No :61/173,511 1)PROTEUSDIGITAL HEALTH, INC.
(32) Priority Date :28/04/2009 Address of Applicant :2600 Bridge Parkway, Suite 101
(33) Name of priority country :U.S.A. Redwood City, California 94065, United States of America U.
(86) International Application No :PCT/US2010/0325¢|(72)Name of Inventor :
Filing Date :27/04/2010 1)HAFEZI, Hooman
(87) International Publication No ‘W0/2010/129288 2)AU-YEUNG, Kit, Yee
(61) Patent of Addition to Application ‘NA 3)DUCK, Robert
Number :NA 4)HOLEN, Maria
Filing Date ' 5)ROBERTSON, Timothy
(62) Divisional to Application Number  :8321/CHENP/2011 | 6)COSTELLO, Benedict
Filed on :14/11/2011

(57) Abstract :

Ingestible event markers having high reliability are provided. Aspects of the ingestible event markers include a sappott, a ¢
circuit, a first electrochemical material, a second electroatsmaterial and a membrane. In addition, the ingestible event mar
may include one or more components that impart high reliability to the ingestible event marker. Further, the ingestibbelamsn
may include an active agent. In some aspects,diieeaagent, such as a pharmaceutically active agent or a diagnostic agent
associated with the membrane.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201848019484 A
(19) INDIA
(22) Date éfiling of Application :24/05/2018 (43) Publication Date : 12/04/2019

(54) Title of the invention : GASIFICATION FURNACE, GASIFICATION SYSTEM, REFORMING DEVICE, AND REFORM
SYSTEM

(51) International classification :C10J 3/00 (71)Name of Applicant :
(31) Priority Domment No 12010249639 1)ZE Energy Inc.
(32) Priority Date :08/11/2010 Address of Applicant =R-18, Shibadaimon, Minatku,
(33) Name of priority country :Japan Tokyo 1050012 Japan
(86) International Application No :PCT/IP2011/0755{[ 2)MATSUSHITA, Yasuharu
Filing Date :07/11/2011 3)MATSUSITA, Kohei
(87) International Publication No ‘WO0/2012/063773 |(72)Name of Inventor :
(61) Patent of Addion to Application ‘NA 1)MATSUSHITA, Yasuharu
Number :N A
Filing Date ’
(62) Divisional to Application Number  :4299/CHENP/2012
Filed on :04/06/2013
(57) Abstract :

A gasification furnace for gasifying a biomass resource in a manner producing a low quantitytod @asification furace (10) is
provided with a punching plate (11) partitioning the furnace interior into upper and lower spaces; a biomass resoupzetsidal
for supplying the biomass resource over the punching plate (11); a first oxidizer supply port (10c)camd @seizer supply port
(10d) for supplying an oxidizer into the furnace; a first oxidizer supply path supplying the oxidizer from the first cotugiaigrport
(10c) from above towards below the punching plate (11); a second oxidizer supply pdihtdigtand supplying to a plurality of
locations within a predetermined area in the vicinity of the punching plate (11) from the second oxidizer supply pandl@dyy
distillation gas output (10b) for discharging dry distillation gas generatecelgytiolysis and partial oxidation of the biomass
resource on the punching plate (11) to the outside.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847041122 A
(19) INDIA
(22) Date of filing of Aoplication :31/10/2018 (43) Publication Date : 12/04/2019

(54) Title of the invention : ULTRASONIC PROBE AND ULTRASONIC DETECTING DEVICE PROVIDED WITH SAME

(51) International classification :A61B8/08 (71)Name of Applicant :
(31) Priority Document No :201610257070.4 1)WUXI HISKY MEDICAL TECHNOLOGIES CO., LTD.
(32) Priority Date :22/04/2016 Address of Applicant :B401, 530Plaza, University Science
(33) Name of priority country :China Park, Taihu Interrtdonal Science & Technology Park Xinwu
(86) International Application No :PCT/CN2016/0928¢|District, Wuxi, Jiangsu 214000. China

Filing Date :02/08/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/181553 1)MAO, Junwei
(61) Patent of Addition to Application |

‘NA

Numbe ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An ultrasonic probe and an ultrasonic detecting device provided with the ultrasonic probe. The ultrasonic prase amcluttasoni
transducer array configured to transmit and receive ultrasonic waves; a conducting device disposed at the front eénasohtbe
transducer array, and the conducting device includes a fluid chamber filled with fluid. The fluid chasbe opening and an
energy receiving port which are in communication with each other, and the opening is disposed on a front surface oftihg cc
device and covered by an elastic film; an energy applying device, connected to the energy remitorepply energy to the fluid
within the fluid chamber to make the elastic film vibrate so as to generate a shear wave. The present invention adégits a co
ultrasonic transducer array to receive the ultrasonic signal including shear wave inforitstionecessary to compensate the
acquired ultrasonic signal by virtue of interpolation and beam forming and the like, thus further improving the convedience |
accuracy of the measurement, thus achieving good quality of imaging, small amount obdesaipg and high detection speed. |
addition, it supports both of the function of the instantaneous elastography and the combined function of the traditsoméd ult
imaging and the instantaneous elastography. Fig.1
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :23/11/2018

(21) Application N0.201848044164 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : MULTHDROP SERIAL BUS WITH LOCATION DETECTON AND METHOD

(51) International classification :GO6F 13/00 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)HEWLETT -PACKARD DEVELOPMENT COMPANY,
(32) Priority Date ‘NA L.P.
(33) Name of priority country :NA Address of Applicant :11445 Compagq Center Drive W.,
(86) International Application No :PCT/US2008/06431|Houston, Texas 77070 U.S.A.

Filing Date :21/05/2008 (72)Name of Inventor :
(87) International Publication No ‘WO0/2009/142632 1)DUANE MARTIN EVANS
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :6512/CHENP/2010

Filed on :13/10/2010
(57) Abstract :

A slave device (110) to be connected to a master device (112) by alropl8erial bus having a data line (118). The slave devic
(110) may include a memory location containing a bit sequence including at least one zero bit, and circuitry that, éntoespons
receiving a read command from the master device (112), transmitis egbbence on the data line (118).
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :27/11/2018

(21) Application N0.201848044589 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : IMAGE ENCODING DEVICE AND IMAGE DECODING DEVICE

(51) International classification :HO4N 7/32 (71)Name of Applicant :
(31) Priority Document No 2012092038 1)MITSUBISHI ELECTRIC CORPORATION
(32) Priority Date :13/04/2012 Address of Applicant 8, Marunouchi Zzhome, Chiyod&u,
(33) Name of priority country :Japan Tokyo 1068310. Japan
(86) Internatbnal Application No :PCT/JP2013/0602:|(72)Name of Inventor :
Filing Date :03/04/2013 1)MINEZAWA, Akira
(87) International Publication No ‘WO0/2013/154008 | 2)SUGIMOTO, Kazuo
(61) Patent of Addition to Application ‘NA 3)HIWASA, Norimichi
Number :NA 4)SEKIGUCHI, Shunichi
Filing Date ’
(62) Divisional to Application Number  :7490/CHENP/2014
Filed on :03/04/2013
(57) Abstract :

A variable length encoding unit (13) variafémgth-encodes an index indicating a classification method of carrying out a class
classification on each coding block having a largest size laisification method being determined by a loop filter unit (11), anc
variablelengthrencodes a parameter about an offset value for each class determined for each coding block having the large
the basis of a binarization process using adated unary code. [FIG. 1]
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :27/11/2018

(21) Application N0.201848044663 A

(43) Publication Date : 12/04/2019

(54) Title d the invention : IMAGE ENCODING DEVICE AND IMAGE DECODING DEVICE

(51) International classification :HO4N 7/32 (71)Name of Applicant :
(31) Priority Document No 2012092038 1)MITSUBISHI ELECTRIC CORPORATION
(32) Priority Date :13/04/2012 Address of Applicant 8, Marunouchi Zzhome, Chiyod&u,
(33) Name of priority country :Japan Tokyo 1068310, Japan Japan
(86) International Apptation No :PCT/JP2013/0602:|(72)Name of Inventor :
Filing Date :03/04/2013 1)MINEZAWA, Akira
(87) International Publication No ‘W02013/154008 2)SUGIMOTO, Kazuo
(61) Patent of Addition to Application ‘NA 3)HIWASA, Norimichi
Number :NA 4)SEKIGUCHI, Shunichi
Filing Date ’
(62) Divisional to Application Number  :7490/CHENP/2014
Filed on :03/04/2013
(57) Abstract :

A variable length encoding unit (13) variafémgth-encodes an index indicating a classification method of carrying out a class
classification on each coding block having a largest size, thefidaisih method being determined by a loop filter unit (11), and
variablelengthrencodes a parameter about an offset value for each class determined for each coding block having the large
the basis of a binarization process using a trunaatady code. Fig. 1
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :27/11/2018

(21) Application N0.201848044668 A

(43) Publication Date : 12/04/2019

(54) Title of the nvention : IMAGE ENCODING DEVICE AND IMAGE DECODING DEVICE

(51) International classification :HO4N 7/32 (71)Name of Applicant :
(31) Priority Document No 2012092038 1)MITSUBISHI ELECTRIC CORPORATION
(32) Priority Date :13/04/2012 Address of Applicant 8, Marunouchi Zzhome, Chiyod&u,
(33) Name of priority country :Japan Tokyo 1068310, Japan. Japan
(86) International ApplicatioiNo :PCT/JP2013/0602:|(72)Name of Inventor :
Filing Date :03/04/2013 1)MINEZAWA, Akira
(87) International Publication No NA 2)SUGIMOTO, Kazuo
(61) Patent of Addition to Application ‘NA 3)HIWASA, Norimichi
Number :NA 4)SEKIGUCHI, Shunichi
Filing Date ’
(62) Divisional to Application Number  :7490/CHENP/2014
Filed on :03/04/213
(57) Abstract :

A variable length encoding unit (13) variafémgth-encodes an index indicating a classification method of carrying out a class
classification on each coding block having a largest size, the classification rbethgdletermined by a loop filter unit (11), and i
variablelengthrencodes a parameter about an offset value for each class determined for each coding block having the large
the basis of a binarization process using a truncated unary co@e 1]FI
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :28/11/2018

(21) Application N0.201848044880 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : PRCESS FOR PRODUCING HYDROCARBON FUELS FROM BIOMASS

(51) International classification :C10G1/00 (71)Name of Applicant :
(31) Priority Document No :13/644,984 1)GAS TECHNOLOGY INSTITUTE
(32) Priority Date :04/10/2012 Address of Applicant :1700 South Mount Prospect Road,
(33) Name of priority country :U.S.A. Plaines, lllinois 60018, USA U.S.A.
(86) International Application No :PCT/US2013/0628¢|(72)Name of Inventor :
Filing Date :01/10/2013 1)FELIX, Larry, G.
(87) International Publication No ‘WO0/2014/055527 2)LINCK, Martin B.
(61) Patent of Addition to Application ‘NA 3)MARKER, Terry, L.
Number :NA 4)ROBERTS, Michael J.
Filing Date ’
(62) Divisional to Application Number  :2516/CHENP/2015
Filed on :01/102013
(57) Abstract :

The present invention relates to a process for producing hydrocarbon fuels from biomass. The process involves muléisting
of biomass to produce at least two separate fungible fuel streams one dotmyngaessline boiling point range liquids and the ott

by diesel boiling point range liquids.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201848045060 A
(19) INDIA
(22) Date of filing of Applicatbn :29/11/2018 (43) Publication Date : 12/04/2019

(54) Title of the invention : DRIVE MECHANISM FOR A MEDICATION DELIVERY DEVICE AND MEDICATION DELIVER
DEVICE

(51) International classification :A61M5/24 (71)Name of Applicant :
(31) Priority Document No :08021628.6 1)SanofiAventis Deutschland GmbH
(32) Priority Date :12/12/2008 Address of Applicant :Br¥ningstrasse 5066929 Frankfurt
(33) Name of priority country :EPO am Main, Grmany Germany
(86) International Application No :PCT/EP2009/0667:|(72)Name of Inventor :
Filing Date :09/12/2009 1)NZIKE, Philippe
(87) International Publication No ‘WO0/2010/066796 2)RAAB, Steffen
(61) Patent of Addition to Application ‘NA 3)BRGGEMANN, Ulrich
Number :NA 4)DASBACH, Uwe
Filing Date ' 5)BOESER, Uwe
(62) Divisional to Application Number  :3984/CHENP/2011
Filed on :09/12/2009

(57) Abstract :

A drive mechanism for a medication delivery device (1) is proposed, the drive mechanism coraghmising (13, 17, 40) having
proximal end and a distal end, a rotation member (21) which is adapted to be rotated in a first direction with respectsioghe
during setting of a dose of a medication and to be rotated in a second direction with tespe housing during delivery of the dc
the second direction being opposite to the first direction, a piston rod (12) which is adapted to be displaced inrectistaivith
respect to the housing for delivering the dose, a drive member (&) follows rotational movement of the rotation member in t
second direction during delivery of the dose, and a stop member (26) which prevents rotational movement of the driveitimen
respect to the housing in the first direction during settingp®fiiose, wherein the rotational movement of the drive member in tt
second direction is converted into movement of the piston rod in the distal direction with respect to the housing. Fejrghermol
medication delivery device is provided for. Figure 5

No. of Pages : ENo. of Claims : 1.

The Patent Office Jonal No. 15/2019 Dated 124/2019 16659



(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :05/12/2018

(21) Application N0.201848045969 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : HEAT SENSITIVEHERMAL PAPER

(51) International classification :B41M5/26 (71)Name of Applicant :
(31) Priority Document No :61/577,691 1)BASF SE
(32) Priority Date :20/12/2011 Address of Applicant :67056 Ludwigshafen, Germany
(33) Name of priority country :U.S.A. Germany
(86) International Application No :PCT/IB2012/05737|(72)Name of Inventor :

Filing Date :17/12/2012 1)O'NEIL, Robert Montgomery
(87) International Publication No NA 2)HOOK, Lukasz
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :5490/CHENP/2014

Filed on :16/07/2014
(57) Abstract :

Disclosed is a heat sensitive thermal paper comprising of a support layer coated with heat secitiing layer optionally along
with an undercoat layer wherein the paper is characterized by having a low static sensitivity.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201848045994 A
(19) INDIA
(22) Date of filing of Application :05/12/2018 (43) Publication Date : 12/04/2019

(54) Title of the invention : HEADSET SYSTEMS AND METHODS

(51) International classification :HO4R 25/00 (71)Name of Applicant :
(31) Priority Document No :12/464,310 1)SOUNDMED, LLC
(32) Priority Date :12/05/2009 Address of Applicant :627 NATIONAL AVENUE,
(33) Name of priority country ‘U.S.A MOUNTAIN VIEW, CALIFORNIA 94043, UNITED STATES
(86) International Application No :PCT/US2010/03431|OF AMERICA U.S.A.
Filing Date :11/05/2010 (72)Name of Inventor :
(87) International Publication No ‘W0/2010/132399 1)Amir A. ABOLFATHI
(61) Patent of Addition to Application ‘NA 2)Jason R. SHELTON
Number :NA 3)Reza KASSAYAN
Filing Date ’
(62) Divisional to Application Number :9081/CHENP/2011
Filed on :06/12/2011
(57) Abstract :

ABSTRACT OT THE DISCTOSURE A digital audio player device can be attached, adhered, or otherwise embedded into ¢
removable oralgpliance or other oral device to form an intraoral MP3 player. In another embodiment, the device provides a
electronic and transducer device that can be attached, adhered, or otherwise embedded into or upon a removable ocel app
other oral deviceéo form a DAP. Such an oral appliance may be a custatie device fabricated from a thermal forming process
utilizing a replicate model of a dental stmchire obtained by conventional dental impression methods. The electronidacet tra
assembly may reoee incoming sounds either directly or through a receiver to process and amplify the signals and transmit t
processed sounds via a vibrating transducer element coupled to a tooth or other bone structure, such as the maxillday, onar
palatine boe structure.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201848047358 A
(19) INDIA
(22) Date of filing of Application :14/12/2018 (43) Publication Date : 12/04/2019

(54) Title of the inventio : REFERENCE PICTURE SIGNALING

(51) International classification ‘HO4N 7/26,HO04N | (71)Name of Applicant
7/36,HO4N 7/50 1)TELEFONAKTIEBOLAGET L M ERICSSON (PUBL)
(31) Priority Document No :61/503,019 Address of Applicant :SH64 83, Stockholm, Sweden.
(32) Priority Date :30/06/2011 Sweden
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/SE2012/0504:| 1)SAMUELSSON, Jonatan
Filing Date :26/04/2012 2)SJ BERG, Rickard
(87) International Publication No ‘W0/2013/002700
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :125/CHENP/2014
Filed on :26/04/2012
(57) Abstract :

An encoded represtation (60) of a picture (10) of a video stream (1) is decoded by retrieving buffer description from the enc
representation (60). The buffer description information is used to determine at least one picture identifier identspectiaae
referencepicture (40, 42) as decoding reference for the picture (10). A decoded picture buffer (530, 650) is updated based ¢
determined picture identifier. The encoded representation (60) of the picture (10) itself comprises the information redeeutle
(400) to identify the reference pictures (40, 42) required to decode the encoded representation (60) [FIG. 16 ]
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date éfiling of Application :14/12/2018

(21) Application N0.201848047406 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : REMOVABLE CARTRIDGE CLEANER

(51) International classification :B65G45/12 (71)Name of Applicant :
(31) Priority Document No :61/044,050 1)FLEXIBLE STEEL LACING COMPANY
(32) Priority Date :10/04/20@ Address of Applicant :2525 Wisconsin Avenue, Downers
(33) Name of priority country :U.S.A. Grove, IL U.S.A.
(86) International Application No :PCT/US2009/0402(| (72)Name of Inventor :

Filing Date :10/04/2009 1)DEVRIES, Brett, E.
(87) International Publication No ‘WO 2009/126884
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :7112/CHENP/2010

Filed on :10/04/2009
(57) Abstract :

REMOVABLE CARTRIDGE CLEANER A removable cartridge cleaner assembly is provided that allows for faster and easi
removal of the belt cleaner blades out from under a conveyor belt. In one aspect the assemblaibé&stes surface of one of al
elongate support assembly and a channel member configured to be engaged by a securing member and urge distal ettoks ¢
channel member into tight engagement with the elongate support assembly and minimize debuktcouherebetween. In
another aspect, the elongate base member and rail member each include lateral portions configured to slidably engadagol
wedge portions to urge the rail member toward the base member. A method of installing a belasksambly is also provided

which includes camming a rail member downwardly toward the support member upper surface. [ Fig. 1]
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :14/12/2018

(21) Application N0.201848047495 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : ANTICD38 ANTIBODIES

(71)Name of Applicant :

83 g‘:i%rrﬂatg’ggbﬂﬁf'a‘;at'on fgflzgé‘zgg 1)TAKEDA PHARMACEUTICAL COMPANY LIMITED
(32) Prioritz Date j30/12/2’010 Address of Applicant 1, Doshomachi4€home Chueku
(33) Name of priority country :U.S.A. 832353?::3 8535:”‘12??”
(86) International Application No :PCT/US2011/0682: 1)ELIAS, Kathleen Ann

Filing Date :30/12/2011 2)LANDI,ES Gregor
(87) International Publication No NA 3)SINGH éhwe?a y
E\?ulr)nlggtent of Addition to Application NA 4)KORVER, Wouter

Filing Date ‘NA 5)DRAKE, Andrew Walling
(62) Divisional to Application Number ~ :4938/CHENP/2013 %gﬁéﬁ_ FgEO'\r'DSF?aHIO’ Mary

Filed on :24/06/2013 , SYorgy

8)BHASKAR, Vinay

(57) Abstract :

Isolated antibodies that bind to human CD38 eyritbmolgus CD38 are disclosed. Also disclosed are pharmaceutical composi
comprising the disclosed antibodies, and therapeutic and diagnostic methods for using the disclosed antibodies.
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(12) PATENT APPLCATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :18/12/2018

(21) Application N0.201848047837 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : PHOTOCATALYTIC REACTOR FOR PRODUCING NGMIYDRATED PURIFIED HYDROGEN

PEROXIDE GAS

(51) International classification :A61L9/20

(31) Priority Document No :60/954,566

(32) Priority Date :07/08/2007

(33) Name of priority country :U.S.A.

(86) International Application No :PCT/US08/7245
Filing Date :07/08/20@

(87) International Publication No ‘W0/2009/02110

(61) Patent of Addition to Application Numb:NA

(71)Name of Applicant :
1)Synexs LLC
Address of Applicant :4900 Main Street, Suite 330, Kansz
City, Missouri 64112. U.S.A.
(72)Name of Inventor :
1)LEE, James, D.

Filing Date ‘NA

(62) Divisional to Application Number :689/CHENP/201
Filed on :07/08/2008

(57) Abstract :

The present invention relates to a photocatalytic reactor for producirigyaoated purifiechydrogen peroxide gas (PHPG) from

humid ambient air. [Fig 1]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201848047885 A
(19) INDIA
(22) Date of filing of Application :18/12/2018 (43) Publicatio Date : 12/04/2019

(54) Title of the invention : COSMETIC OR DERMATOLOGICAL COMPOSITIONS

(51) International classification :A61K8/84 (71)Name of Applicant :
(31) Priority Document No :61/382,510 1)BASF SE
(32) Priority Date :14/09/2010 Address of Applicant :LUDWIGSHAFEN, GERMANY
(33) Name of priority country ‘U.S.A 67056 Germany
(86) International Application No :PCT/EP2011/0656(|(72)Name of Inventor :

Filing Date :09/09/2011 1)WAGNER, Barbara
(87) International Publication No NA 2)HERZOG, Bernd
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :2708/CHENP/2013

Filed on :08/04/2013
(57) Abstract :

Disclosed is the use of mixtes comprising at least 2 structurally different bis(biphenyl)triazine derivatives of formula (1) whe
is hydrogen; GiCsoalkyl which may be uninterrupted or interrupted by one or more oxygen atoms and/or substituted by one
R8 groups; C&i2-cycloalkyl which is substituted by R8CH((CH2)pR8)-CO-0-(CH2)m-R9; -CH((CH2)RR8)-CO-(NRio)-
(CH2)mR9; (a); (b);-CO-(CH2)PR8; -CO-0-(CH2)p-R8; -CH2-CH(-0(CO)R8)-R9; -CO-(NRi0)-(CH2)P-R8; C6C20aryl; allyl;
C4-C5oalkenyl which is uninterrupted or igenrupted by one or more oxygen atoms:@3cycloalkyl which is uninterrupted or
interrupted by one or more oxygen atoms:CBalkynyl; C6Ci2cycloalkynyl; Ri is hydrogen; unsubstituted or substituted Ci
Ci2alkyl; unsubstituted or substituted C8cyclaoalkyl; unsubstituted or substituted {C2oaryl; unsubstituted or substituted-C2
C20alkenyl; OR7; OH; SR8; SOR7; SO2R7; SO3H; SO3M; or a radical of the formula (c); R2, R3, R4, R5 and R6 indepent
one another are hydrogen; hydroxy@N; substitutedr unsubstituted GC2o0alkyl; unsubstituted or substituted-C&-cycloalkyl;
unsubstituted or substituted-Ci8alkoxy; unsubstituted or substituted-C2ocycloalkoxy; C7C2ophenylalkyl; halogen; halGi-
Csalkyl; sulfonyl; carboxyl; acylamino; acyloxy;-Ci2alkoxycarbonyl; aminocarbonyl; R7 is substituted or unsubstituted Ci
Ci8alkyl; unsubstituted or substituted {C32- cycloalkyl; unsubstituted or substituted-C&oaryl; unsubstituted or substituted-Cz
C2oalkenyl; or CfC20phenylalkyl; M is alkali metaR8 and R9 independently of one another are Rx if attached to a carbon &
and are Ry if attached to an oxygen atom; p is 0 to 20; m is 0 to 20; Rx is hydrogen; hydr@8tialiiyl; C3Ci2cycloalkyl; Ci
C3oalkoxy; C3Ci2cycloalkoxy; C3Ci2cycloalkyl orC3-Ci2cycloalkoxy which is interrupted by one or more oxygen atoms; C6
Ci2aryl; hetereC3-Ci2aryl; -ORz; NHRZ; Rz; CONR10OR11; SO3H; SO3M; OS03H2; allyl;C2oalkenyl; C4Ci2-cycloalkenyl
which is uninterrupted or interrupted by one or more oxygen at6f§2c-alkynyl; or C6Ci2cycloalkynyl; Ry is hydrogen; €i
C3oalkyl; C3Ci2cycloalkyl which is uninterrupted or interrupted by one or more oxygen atorsSjZaéyl; hetereC3-Ci2aryl; Rz;
allyl, C2-C3oalkenyl; C4Ci2-cycloalkenyl which is uninterrupted arterrupted by one or more oxygen atoms:@2-alkynyl; or
C6-Ci2cycloalkynyl; Rz isCOR10;-COOR10;-CONR10R11:CO-CH=CH2;-CO-C(CH3)=CH2; Rio and Rn independently of ¢
another are hydrogen; €i3oalkyl; CiCsoalkyl which is interrupted by one or maneygen atoms; G&i2cycloalkyl which is
uninterrupted or interrupted by one or more oxygen atomsCZ#alkenyl which is uninterrupted or is interrupted by one or mor:
oxygen atoms; or G€i2aryl; or Rio and Rn together form a five or six membered rindgJ\d absorbers for increasing the UVA
protection factor of cosmetic or dermatological compositions.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035286 A
(19) INDIA
(22) Date of filing of Aplication :05/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : A VALVE RETAINER FOR TUBE TYPE WHEELS

(51) International classification :B60C29/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Wheels India Ltd
(32) Priority Date :NA Address of Applicant :Wheels India Ltd., Padi, Chennai. T
(33) Name of priaty country :NA Nadu India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Dr. Sundararajan Thiyagarajan
(87) International Publication No " NA 2)Mr.Muthuraj Ramasamy
(61) Patent of Addition to Application Number ‘NA 3)Mr. Prasanna Narayanaswamy
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relates to an apparatus for retaining a vehicle wheel 101 valve in a position comprising ofisa,ran/ave
102, a valve retainer 202 and plurality of vent holes 203. The rim may include but not limateduter flange, an inner flange, ar
outer bead seat, an inner bead seat, a connecting region for connecting the rim and the disc and a circumferentiatangantin
connected between the connecting region and the inner bead seat. The valve 1021hd94 ahd said stem 104 externally
projecting outside the disc at a predetermined angle. The valve retainer 202 attached to the vent hole 203 of the mdhée 101
stem 104 inserted to the valve retainer 202. The shape of the valve retainer 20 pgroltgewith the vent hole 203 shape.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035295 A
(19) INDIA
(22) Date of filing of Application :05/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : A STABLE COMPOSITION OF BELINOSTAT, PROCESSES FOR ITS PRODUCTION AND US
THEREOF

. . :C07C303/3z|(71)Name of Applicant :

(51) International classification C07C309/44| 1)Mahendra R. Joshi,
(31) Priority Document No :NA Address of Applicant :IDRS Labs Private Limited #235
(32) Priority Date :NA Phase 3 Bommasandra Industrial Area,Hosur road Bangalor:
(33) Name of priotly country ‘NA Karanataka India. Karnataka India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Mahendra R. Joshi
(87) International Publication No *NA 2)Kamalanathan S
(61) Patent of Addition to Application Number :NA 3)C. Phani Kumar

Filing Date ‘NA 4)C. Raghavendra Reddy
(62) Divisional to Application Number ‘NA 5)Trinath Kumar Immanni

Filing Date ‘NA 6)Ravindhar ReddY Mandapati
(57) Abstract :

The dosage form comprises lyophilized powder form obtained from a solution comprising a solstéiriézer and Belinostat.
Present invention recognized alkali salts as a suitable solubilizer and Polyols, Amino acids (excluding arginine and lysine),
monosaccharides, oligo/poly saccharides, and cyclodextrins as suitable stabilizers for lyophildeddosage form. Among othe
advantages of contemplated formulations, Belinostat is dissolved at high concentrations and remains dissolved and stadile,
prolonged periods of time. Further the present invention provides stabbgnenus liquid dage form of Belinostat comprising
solubilizers, pH adjusting agents, stabilizers and/or@ntiants.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035297 A
(19) INDIA
(22) Date of filing & Application :05/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : PURCHASE INTENT DETERMINATION AND REAL TIME ISTORE SHOPPER ASSISTANCE

(51) International classification :G06Q30/01| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Mindtree Ltd.
(32) Priority Date :NA Address of Applicant :Global Village, RVCE Post, Mysore
(33) Name of priority country :NA Road, Bangalore 560059, Karnataka, India Karnataka India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Sudhakar Bargalore Shivashankar
(87) International Publication No :NA 2)Sharmila Saha
(61) Patent of Addition to Application Number ~ :NA 3)Gaurav Johri
Filing Date ‘NA 4)Gautham Gopalakrishna
(62) Divisional toApplication Number ‘NA
Filing Date :NA
(57) Abstract :

A method and a purchase intent determination and assistance management system (PIDAMS) (908) for determining purch
an anonymous shopper apibviding assistance in a retail store are provided. The PIDAMS (908) identifies an anonymous st
receives images of the anonymous shopper, and determines shopper attributes of the anonymous shopper within a regton
using sensors (901 af8d2). The PIDAMS (908) generates an event based on a configurable dwell time threshold, determine
purchase intent of the anonymous shopper by iteratively ranking the anonymous shopper based on section attributeslettan:
notifications (1007)renders information on target items and offers on the target items to a store assistant who accepted an .
notification to provide assistance to the anonymous shopper, and receives and stores feedback (1009) on a communigatil
anonymous shgger and the store assistant for iteratively ranking the anonymous shopper in conjunction with conversion da
extracted from the feedback (1009). FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application No201942003543 A
(19) INDIA
(22) Date of filing of Application :29/01/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : PRECODING FOR SINGLE TRANSMISSION STREAMS IN MULTIPLE ANTENNA SYSTEMS

(71)Name of Applicant :
1)Centre of Excellence in Wireless Technology
(51) International classification :HO4L 27/00 Address of Applicant :152, CSD Building, ESB, IIT Madra
(31) Priority Document No :NA Campus, Guindy Chennai, Tamil Nadu 600036 & Indian Tam
(32) Priority Date :NA Nadu India
(33) Name of priority country ‘NA 2)Indian Institute of Technology Madras (IIT Madras)
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Kiran Kumar Kuchi
(87) International Publication No *NA 2)Deviraj Klutto Milleth Jeniston
(61) Patent of Addition to Application Numb:NA 3)Vinod Ramaswamy
Filing Date ‘NA 4)Baskaran Dhivagar
(62) Divisional to Application Number :373/CHENP/201| 5)Krishnamurthi Giridhar
Filed on :18/01/2011 6)Bhaskar Ramamurthi
7)Dileep Manisseri Kalathil
8)Padmanabhan Madampu Suryasarman

(57) Abstract :

ABSTRACT PRECODING FOR SINGLE TRANSMISSION STREAMS IN MULTIPLE ANTENNA SYSTEMS Precoding for
multiple transmission steens in multiple antenna systems. Disclosed herein is a general method that transmits signal from n
antennas using a one/two dimensional precoder. This precoder is fixed in a given resource block (RB) or slot, whictei$ cbR
subcarriers and QFDM symbols (where the values for P and Q are greater than or equal to 1). The precoder in each resou
may take same or different values, which span the two dimensionalrémeency grid. The precoder is chosen as a function of «
logical frequency index or physical frequency index of the RB. FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201945000149 A
(19) INDIA
(22) Date of filing of Application :02/01/2019 (43) PublicatiorDate : 12/04/2019

(54) Title of the invention : APPARATUS FOR PHACOEMULSIFICATION

(51) International classification :A61F9/00 (71)Name of Applicant :
(31) Priority Document No :61/154,763 1)NALLAKRISHNAN, Ravi
(32) Priority Date :12/02/2009 Address of Applicant :26 Plaza Drive, Westmont, IL U.S./
(33) Name of priority country U.S.A (72)Name of Inventor :
(86) International Application No ‘NA 1)NALLAKRISHNAN, Ravi
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number:NA
Filing Date ‘NA
(62) Divisional to Application Number :1479/CHE/200
Filed on :24/062009
(57) Abstract :

Apparatus for phacoemulsification relates to a phacoemulsiitatedle having an offset feature with a handpiece capable of
producing longitudinal motion to create a hybrid phacoemulsification effect that is more efficient than conventionaldahgitud
handpieceneedle combinations and has been demonstrated uertigincconditions to be more efficient than needles used with
handpieces providing torsional motion. The phacoemulsification needle (44, 72) is of the type having a hollow passagyay
that terminates in a straight needle tip (42, 70) forme@xiff from the passageway, allowing the needle tip to move eccentrica
when the needle is subjected to torsional or longitudinal vibratory motion. The tip may be flared or may be coexternbki/e witr
needle body (44, 72). The tip may also be angled witregp the needle body. The aspiration passageway formed through tr
needle body may be positioned or shaped to beva#f from the needle body axis. [Fig. 4]
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(12) PATENT APPLICATION PUBLICATION (21) Applicaton N0.201945001541 A
(19) INDIA
(22) Date of filing of Application :14/01/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : HYDRAULIC ISOLATING MANIFOLD

(51) International classification :E04H4/12 (71)Name of Applicant :
(31) Priority Document No :11/836,986 1)EMERSON PROCESS MANAGEMENT POWER &
(32) Priority Date :10/08/2007 WATER SOLUTIONS, INC.
(33) Name of priority country U.S.A Address of Applicant :200 Beta Drive, Pittsburgh,
(86) International Application No :NA Pennsylvara 15238, USA. U.S.A.
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)NATILI, Richard, P., Jr.
(61) Patent of Addition to Application Number:NA 2)SINKA, Steven, P.
Filing Date ‘NA
(62) Divisional to Application Number :1906/CHE/200
Filed on :07/08/2008
(57) Abstract :

An isolating manifold fluidly connected between a hydraulic valve and a hydraulic manifold operates to automaticaltiigsolate
valve fram the hydraulic manifold as the valve is removed from the manifold, without requiring any particular blocking and b
procedures to be implemented on the valve or the manifold prior to the removal process. The isolating manifold inclages ar
removable mounted onto a base with various pressure control and tank fluid channels disposed in augments through the a
base portions to allow fluid to flow through each of the channels between the hydraulic manifold and the valve. Duriog, thper
valve is mounted onto the adaptor while the base is mounted onto the hydraulic manifold. The valve may be removed from
hydraulic manifold by removing the adaptor from the base, during which process, the isolating manifold operates auttonatic
block the pressure and control ports of the hydraulic manifold and to bleed pressurized fluid from the pressure artthooedsobi
the valve to a tank channel so as to automatically isolate the valve from the hydraulic manifold as the valvedsmemadve
hydraulic manifold. [FIG. 2]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201945001568 A
(19) INDIA
(22) Date of filing of Application :14/01/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : A METHOD OF ISOLATING HYDRAULIC COMPONENTS

(51) International classification :A61K35/14 (71)Name of Applicant :
(31) Priority Document No :11/836,986 1)EMERSON PROCESS MANAGEMENT POWER &
(32) Priority Date :10/08/2007 WATER SOLUTIONS, INC.
(33) Name of priority country U.S.A Address of Applicant :200 Beta Drive, Pittsburgh,
(86) Internatimal Application No :NA Pennsylvania 15238, USA U.S.A.
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)NATILI, Richard, P., Jr.
(61) Patent of Addition to Application Number:NA 2)SINKA, Steven, P.
Filing Date ‘NA
(62) Divisional to Application Number :1906/CHE/200
Filed on :07/08/2008

(57) Abstract :

An isolating manifold fluidly connected between a hydraulic valve and a hydraulic manifold operates to automaticaltiigsolate
valve from the hydraulic manifold as the valve is removed from the manifold, without requiring any particiargodoa bleeding
procedures to be implemented on the valve or the manifold prior to the removal process. The isolating manifold inclages ar
removable mounted onto a base with various pressure control and tank fluid channels disposed in augugéntisetadaptor and
base portions to allow fluid to flow through each of the channels between the hydraulic manifold and the valve. Duriog, diper
valve is mounted onto the adaptor while the base is mounted onto the hydraulic manifold. Theayddeeremoved from the
hydraulic manifold by removing the adaptor from the base, during which process, the isolating manifold operates auttonatic
block the pressure and control ports of the hydraulic manifold and to bleed pressurized fluid froesshespand control channels
the valve to a tank channel so as to automatically isolate the valve from the hydraulic manifold as the valve is remthesd fror
hydraulic manifold. [FIG. 2]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947003192 A
(19) INDIA
(22) Date of filing of Application :25/01/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : A SYSTEM AND METHOD FOR LOCALISED LOCATION TRACKING

(51) Internationatlassification :G01C21/20G01S17/00G05D1.|(71)Name of Applicant :

(31) Priority Document No  :201641028581 1)KONANUR RAMACHANDRA SATYAMURTHY
(32) Priority Date :22/08/2016 Address of Applicant :Flat No. 4A, GRIHA PRAKRITHI,
(33) Name of priority country :India Classic Royale Garden, Hennur Main Road, Bangalore,
(86) International Application ‘PCT/IN2017/050355 Karnataka, India, Pin F:oe%O 043. Karnataka India
No 21/08/2017 (72)Name of Inventor :

Filing Date ' 1)KONANUR RAMACHANDRA SATYAMURTHY
5\1807) International Publication ‘WO 2018/037425
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

A system and mbod for locating a moving object in an indoor environment is disclosed. The system for location tracking inc
sensor assembly, a microprocessor, and a transmission unit mounted under a bot (object) or vehicle to be trackeda$sensiel
include color sensors, speed sensor and direction sensor. Further, sensor data is collected from the plurality of sensessesh(
according to a predetermined formula to determine locatiesrdimates of the vehicle. The system provides lower error ogtes
providing a plurality of reference points. The system for tracking vehicles in motion is applicable in a closed areabtenlvidtbsaa
predetermined pattern. [Fig 2A].
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947003269 A
(19) INDIA
(22) Date of filing of Application :25/01/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : PREPARATIVE LIQUID CHROMATOGRAPH

(51) International classification :GO1N30/80 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)SHIMADZU CORPORATION
(32) Priority Date :NA Address of Applicant :1, NishinokyoKuwabatho, Nakagye
(33) Name of priority country :NA ku, Kyotoshi, Kyoto- 6048511. Japan
(86) International Application No :PCT/JP2016/0700:|(72)Name of Inventor :

Filing Date :06/07/2016 1)YAMAZAKI, Tomoyuki
(87) International Publication No ‘WO 2018/008114
(61) Patent of Addition to pplication .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number ~ :NA

Filing Date ‘NA
(57) Abstract :

A preparative liquid chromatograph that separates components in a sample in a separating column and captures agrlgyeality
components in an eluate from the separatwigmn in individual trap columns, includes: a column switching means configured
switch passages to cause the eluate having been eluted from the separating column and passed through a detectgrftovgele
into one of the trap columns, a passagéching means disposed in a passage between the detector and the column switchin
and configured to switch between a first state in which the eluate flows to the column switching means and a secomiicteattee
eluate is discharged withoubfling to the column switching means. For the switching among the trap columns, the passage
means and the column switching means are controlled to set the passage switching means in the second state (step SI7) k
performing the switching operan of the column switching means (step SI8). This prevents entry of a target component into .
trap column during the switching among the trap columns.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947003415 A
(19) INDIA
(22) Date of filing of Application :28/01/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : MANAGING PERMISSIONS

(51) International classification :H04L29/06G06Q50/z|(71)Name of Applicant :
(31) Priority Document N :15/209486 1)LIFETRACK MEDICAL SYSTEMS PRIVATE LTD.
(32) Priority Date :13/07/2016 Address of Applicant :68 Circular Road #02 Singapore
(33) Name of priority country US.A 049422Singapore
(86) International Application No :PCT/IB2017/054184 |(72)Name of Inventor :

Filing Date :11/07/2017 1)SCHULZE, Eric
(87) International Publication No ‘WO 2018/011717 2)REES, Brendan Philip
(61) Patent of Addition té\pplication |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Among other things a user interface page is served to a first user of an application and features are exposed tertbe finst wse
interface pagehiat enable the first user to select and assign independently to each of one or more other users of the applica
of the permitted feature set.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :03/01/2019

(21) Application No201948000257 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : SYSTEM AND METHOD FOR DESIGNING AND FORMING A SURGICAL IMPLANT

(51) International classification :A61B1700 (71)Name of Applicant :
(31) Priority Document No :12/098,375 1)VILAMED LIMITED
(32) Priority Date :04/04/2008 Address of Applicant :3 Athinodorou Street, B0R2asoupou,
(33) Name of priority country :U.S.A. Strovolos, Nicosia, Cyprus Cyprus
(86) International Application No :PCT/US2009/0394%|(72)Name of Inventor :

Filing Date :03/04/2009 1)ISAACS, Robert, E.
(87) International Publication No NA
(61) Paent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :6294/CHENP/2010

Filed on :03/04/2009
(57) Abstract :

A method is provided for determining the shape of a surgical linking device that is to be attached to a bony body sttuetsitbe
spinalcolumn based on digitized locations of a plurality of attachment elements engaged to the bony structure. The methoc
implemented by a computer system through a GUI to generate an initial bend curve to mate with the plurality of attachenésy
Theinitial bend curve may be simplified based on user input to the GUI to reduce the number of bends necessary to produ
fitting linking device and may be altered to help obtain the goals of the surgery. [Figure: 3]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201948000436 A
(19) INDIA
(22) Date of filing of Application :04/01/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : ANSWERBACK DEVICE

. e :E05B 19/00,B60R |(71)Name of Applicant :

(51) International @ssification 25/10,862H 5/00 | 1)HONDA LOCK MFG. CO., LTD.
(31) Priority Document No 2016228450 Address of Applicant :3700, Aza Wadayama, Shimonaka,
(32) Priority Date :08/10/2010 Sadowaracho, Miyazakicity, Miyazaki 8800293, Japan Japan
(33) Name of priority country :Japan 2)HONDA MOTOR CO., LTD.
(86) International Application No :PCT/IP2011/06441|(72)Name of Inventor :

Filing Date :23/06/2011 1)OKAMOTO, Yusuke
(87) International Publication No :NA 2)KUROIWA, Takenobu
(61) Patent of Addition to Application ‘NA 3)TARUNO, Yutaka
Number :NA 4)ANDO, Masaharu

Filing Date ' 5)POOHRINUTTHAPOOM, Wasanpus
(62) Divisional to Application Number  :1864/CHENP/2012

Filed on :23/06/2011

(57) Abstract :

ABSTRACT ANSWERBACK DEVICE An answerback device comprising an answerback control device (31) that receives ¢
containing an ID code transmitted from the vehicle key (60), and performs answerbagrks$etamanner when the ID code matct
verification ID code stored in advance, characterized in that the operating portion provided on the vehicle key (6@) &sfarme
single operating portion that transmits the ID code, and the answerback cowittel(@4) includes a setting mode selecting meal
(101) that performs switching to one of a plurality of answerback manner setting modes according to a number of tirvésgof 1
the ID code transmitted by an operation on the single operating portipri-{§418 for Publication
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201948001097 A
(19) INDIA

(22) Date of filing of Application :10/01/2019 (43) Publication Date : 12/04/2019
(54) Titleoft he i nvention : T METHOD FOR RESTORI NG AN |I NTRA PR
(51) International classification :HO4N 7/00 (71)Name of Applicant :
(31) Priority Document No :10-20100079529 1)M&K HOLDINGS INC.
(32) Priority Date :17/08/2010 Address of Applicant :3F., Kisan Building, 67, Seodbaero
(33) Name of priority country :Republic of Korea |25-Gil, SeocheGu, Seoul, 06586, Republic of Korea Republic
(86) International Application No :PCT/KR2011/00594|Korea
Filing Date :12/08/2011 (72)Name of Inventor :
(87) International Publication No *NA 1)OH, SooMi
(61) Patent of Addition to Application ‘NA 2)YANG, Moonock
Number :N A
Filing Date '
(62) Divisional to Application Number :2017/CHENP/2013
Filed on :14/03/2013
(57) Abstract :

The method for decoding intra predictions according to the present invention comprises: demultiplexing residual sigtrals an
prediction information; decoding the intpeiediction mode of the current prediction wning the intrgprediction mode of a
prediction unit adjacent to the current prediction unit and the-imdiction information; generating reference pixels using one ¢
more usable reference pixels when the current prediction unit has unusable rgferelscéiltering the reference pixels on the ba:
of the decoded intrarediction mode, generating a prediction block using the reference pixels and the decogwddittimn mode,
and decoding the demultiplexed residual signals to generate a tddaika and generating a restoration block using the predicti
block and the residual block. Accordingly, the method for decoding the prediction mode corresponding to the methodrigrtiee
prediction mode can be provided, where an additional anwdwntcoding caused by the increase in the number of thepredaction
modes can be effectively reduced. Also, a prediction mode close to the original image can be generated to provide e methc
decoding corresponding to the method for encoding witéeineases the amount of encodings, thereby enhancing compressior
efficiency and playback efficiency in encoding/decoding video.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201948001098 A
(19) INDIA

(22) Date of filing of Application :10/01/2019 (43) Publication Date : 12/04/2019
(54) Title of the invention : 1T METHOD FOR ENCODI NG AN |
(51) International classification :HO4N19/10 (71)Name of Applicant :
(31) Priority Document No :10-20100079529 1)M&K HOLDINGS INC.
(32) Priority Date :17/08/2010 Address of Applicant :3F., Kisan Building, 67, Seodbaero
(33) Name of priority country :Republic of Korea |25-Gil, Secho-Gu, Seoul, 06586, Republic of Korea Republic
(86) International Application No :PCT/KR2011/00594|Korea
Filing Date :12/08/2011 (72)Name of Inventor :
(87) International Publication No *NA 1)OH, SooMi
(61) Patent of Addition to Appli¢en NA 2)YANG, Moonock
Number :N A
Filing Date '
(62) Divisional to Application Number :2017/CHENP/2013
Filed on :14/03/2013
(57) Abstract :

The method for decoding intra predictions according to the present invention comprises: demultiplexing residuahdigreds
prediction information; decoding the intpeiediction mode of the current prediction unit using the ipteadiction mode of a
prediction unit adjacent to the current prediction unit and the-merdiction information; generating referencegisxusing one or
more usable reference pixels when the current prediction unit has unusable reference pixels; filtering the referencthpikelsis
of the decoded intrarediction mode, generating a prediction block using the reference pixels atettued intrgorediction mode,
and decoding the demultiplexed residual signals to generate a residual block; and generating a restoration block ediciiptine
block and the residual block. Accordingly, the method for decoding the prediction moespomding to the method for encoding
prediction mode can be provided, where an additional amount of encoding caused by the increase in the numbermfetiietion
modes can be effectively reduced. Also, a prediction mode close to the omgagg can be generated to provide a method for
decoding corresponding to the method for encoding which decreases the amount of encodings, thereby enhancing compre
efficiency and playback efficiency in encoding/decoding video.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201948001100 A
(19) INDIA

(22) Date of filing of Application :10/01/2019 (43) Publication Date : 12/04/2019
(54) Title of the invention : 1T METIGNOMODEEOR ENCODI NG AN |
(51) International classification :HO4N19/10 (71)Name of Applicant :
(31) Priority Document No :10-20100079529 1)M&K HOLDINGS INC.
(32) Priority Date :17/08/2010 Address of Applicant :3F., Kisan Building, 67, Seodbaero
(33) Name of priority country :Republic of Korea |25-Gil, SeocheGu, Seoul, 06586, Republic of Korea Republic
(86) International Application No :PCT/KR2011/00594 |Korea
Filing Date :12/08/2011 (72)Name of Inventor :
(87) International Publication No *NA 1)OH, SooMi
(61) Patent of Addition to Application ‘NA 2)YANG, Moonock
Number :N A
Filing Date '
(62) Divisional to Application Number :2017/CHENP/2013
Filed on :14/03/2013
(57) Abstract :

The method for dexding intra predictions according to the present invention comprises: demultiplexing residual signals-and
prediction information; decoding the intpeiediction mode of the current prediction unit using the ipteadiction mode of a
prediction unit djacent to the current prediction unit and the kprediction information; generating reference pixels using one ¢
more usable reference pixels when the current prediction unit has unusable reference pixels; filtering the referencthpikelsis
of the decoded intrarediction mode, generating a prediction block using the reference pixels and the decogwddittimn mode,
and decoding the demultiplexed residual signals to generate a residual block; and generating a restoration bloghkrediotiathe
block and the residual block. Accordingly, the method for decoding the prediction mode corresponding to the methodrigrtiee
prediction mode can be provided, where an additional amount of encoding caused by the increase in the ienniteamfetdiction
modes can be effectively reduced. Also, a prediction mode close to the original image can be generated to provide e methc
decoding corresponding to the method for encoding which decreases the amount of encodings, thereby @rhaneasippn
efficiency and playback efficiency in encoding/decoding video. [FIG: 1]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201948001104 A
(19) INDIA

(22) Date of filing of Application :10/02019 (43) Publication Date : 12/04/2019
(54) Title of the invention : 1T METHOD FOR ENCODI NG AN |
(51) International classification :HO4N19/10 (71)Name of Applicant :
(31) Priority Document No :10-20100079529 1)M&K HOLDINGS INC.
(32) Priority Date :17/08/2010 Address of Applicant :3F., Kisan Building, 67, Seodbaero
(33) Name of priority country :Republic of Korea |25-Gil, SeocheGu, Seoul, 06586, Republic of Korea Reluibf
(86) International Application No :PCT/KR2011/00594|Korea
Filing Date :12/08/2011 (72)Name of Inventor :
(87) International Publication No *NA 1)OH, SooMi
(61) Patent of Addition to Application ‘NA 2)YANG, Moonock
Number :N A
Filing Date '
(62) Divisional to Application Number  :2017/CHENP/2013
Filed on :14/03/2013
(57) Abstract :

The method for decoding intra predictions according to the present invention comprises: demultiplexing residual sigtrals an
prediction information; decodingn¢ intraprediction mode of the current prediction unit using the ipteadiction mode of a
prediction unit adjacent to the current prediction unit and the-imdiction information; generating reference pixels using one ¢
more usable reference pixelden the current prediction unit has unusable reference pixels; filtering the reference pixels on tl
of the decoded intrarediction mode, generating a prediction block using the reference pixels and the decogwddittimn mode,
and decodinghe demultiplexed residual signals to generate a residual block; and generating a restoration block using the p
block and the residual block. Accordingly, the method for decoding the prediction mode corresponding to the methodrigrtiee
prediction mode can be provided, where an additional amount of encoding caused by the increase in the number-pfedéectian
modes can be effectively reduced. Also, a prediction mode close to the original image can be generated to provide e methc
decoding corresponding to the method for encoding which decreases the amount of encodings, thereby enhancing compre
efficiency and playback efficiency in encoding/decoding video. [FIG: 1]
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(12) PATENT APRICATION PUBLICATION (21) Application N0.201948001105 A
(19) INDIA

(22) Date of filing of Application :10/01/2019 (43) Publication Date : 12/04/2019
(54) Title of the invention : 1T METHOD FOR ENCODI NG AN |
(51) Internationatlassification :HO4N19/10 (71)Name of Applicant :
(31) Priority Document No :10-20100079529 1)M&K HOLDINGS INC.
(32) Priority Date :17/08/2010 Address of Applicant :3F., Kisan Building, 67, Seoebaero
(33) Name of priority country :Republic of Korea |25-Gil, SeocheGu, Seoul, 06586, Republic of Korea Republic
(86) International Application No :PCT/KR2011/00594|Korea
Filing Date :12/08/2011 (72)Name of Inventor :
(87) Intenational Publication No *NA 1)OH, SooMi
(61) Patent of Addition to Application ‘NA 2)YANG, Moonock
Number :N A
Filing Date '
(62) Divisional to Application Number :2017/CHENP/2013
Filed on :14/03/2013
(57) Abstract :

The method for decoding intra predictions accordmthe present invention comprises: demultiplexing residual signals and int
prediction information; decoding the intpeiediction mode of the current prediction unit using the ipteadiction mode of a
prediction unit adjacent to the current predictioit and the intrgprediction information; generating reference pixels using one ¢
more usable reference pixels when the current prediction unit has unusable reference pixels; filtering the referencthpikelsis
of the decoded intrarediction modegenerating a prediction block using the reference pixels and the decodemtediction mode,
and decoding the demultiplexed residual signals to generate a residual block; and generating a restoration block ediciiptine
block and the residualdck. Accordingly, the method for decoding the prediction mode corresponding to the method for encc
prediction mode can be provided, where an additional amount of encoding caused by the increase in the numbermfetiietion
modes can be fefctively reduced. Also, a prediction mode close to the original image can be generated to provide a method
decoding corresponding to the method for encoding which decreases the amount of encodings, thereby enhancing compre
efficiency and playbackfficiency in encoding/decoding video. [FIG: 1]

No. of Pages : £No. of Claims : :

The Patent Office Jonal No. 15/2019 Dated 124/2019 16683



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201948001441 A
(19) INDIA
(22) Date of filing of Application :11/01/2019 (43) Publication Date : 12402019

(54) Title of the invention : A METHOD OF FORMING A FLUID FLOW CONTROL DEVICE, AND METHOD OF FLOWING
FLUIDS THERETHROUGH

(51) International classification :F16K 51/00,F16K |(71)Name of Applicant :

1/52 1)FLOWSERVE MANAGEMENT COMPANY

(31) Priority Document No :NA Address of Applicant :5215 NORTH O'CONNOR
(32) Priority Date ‘NA BOULEVARD, SUITE 2300, IRVING, TX 75039, UNITED
(33) Name of priority country ‘NA STATES OF AMERICA US.A.
(86) International Application No :PCT/US2009/0453¢|(72)Name of Inventor :

Filing Date :27/05/2009 1)HAINES, Bradford
(87) International Publication No ‘W0/2010/138119 2)GIFFORD, Decker
(61) Patent of Addition to Application ‘NA 3)HAEHL, Mark
Number :N A

Filing Date '
(62) Divisional to Application Number  :8766/CHENP/2011

Filed on :28/11/2011
(57) Abstract :

A method of forming a fluid flow control device, and method of flowing fluids therethrough The present invention disoletiesd
of forming a fuid flow control device and method of flowing fluids therethrough. The method of forming a fluid flow control d
comprises: forming at least one first groove in a surface of at least one disk extending from an outer diameter it thieeatlisied
an inner diameter thereof; forming at least one second groove in the surface of the at least one disk extending frodiahetart
of the at least one disk to the inner diameter thereof and intersecting the at least one first groove; and eoaiplezstione disk tc
at least another disk.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :11/01/2019

(21) Application N0.201948001446 A

(43) Publication Date : 12/04329

(54) Title of the invention : A LOOISHAPED PART OF A SUPPORT FRAME OF AN ELECTRICAL TRANSFORMER
ASSEMBLY, AN ELECTRICAL COIL ASSEMBLY, A METHOD, AND A SYSTEM OF ASSEMBLING AN ELECTRICAL

TRANSFORMER KERNEL ASSEMBLY

:HO1F 41/08,HO1F

(51) International classifi¢en 27/02,HOLF 27/06

(71)Name of Applicant :
1)HYDRO-QUEBEC

(31) Priority Document No :61/262,603 Addressof Apl i cant : 75 ;L aB/&BLQU EF
(32) Priority Date :19/11/2009 OUEST, 22E aTAGE, MONTRaAL,
(33) Name of priority country ‘US.A CANADA Canada
(86) International Application No :PCT/CA2010/00184|(72)Name of Inventor :

Filing Date :18/11/2010 1)FRANCOEUR, Bruno
(87) Internaibnal Publication No *NA 2)COUTURE, Pierre
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :4606/CHENP/2012

Filed on :25/05/2012
(57) Abstract :

A LOOP-SHAPED PART OF A SUPPORT FRAME OF AN ELECTRICAL TRANSFORMER ASSEMBLY, BENECTRICAL
COIL ASSEMBLY, A METHOD, AND A SYSTEM OF ASSEMBLING AN ELECTRICAL TRANSFORMER KERNEL
ASSEMBLY The present invention discloses a labaped part of a support frame of an electrical transformer assembly, an e
coil assembly, a method, dua system of assembling an electrical transformer kernel assembly. Trshbgmgr part of a support
frame of an electrical transformer assembly, comprising a plurality of limbs on which a primary electrical coil anda¢least

secondary electrical calire mountable, each limb having a peripheral recessed portion in which the primary electrical coil is
mountable, and said at least one secondary coil being mountable in piggyback on said primary electrical coil, one liooip-of t
shaped part having #&raight section, the peripheral recessed portion comprising a base portion for supporting said primary e
coil; slanting sidewall portions extending from both sides of said base portion, said slanting portions comprisingyaop ktegli
allowing a stacking of rows of conductors and insulating layers of the primary electrical coil,
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201948001456 A
(19) INDIA
(22) Date of filing of Applicatio :11/01/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : METHOD AND APPARATUS FOR ALLOCATING RESOURCES OF A CONTROL CHANNEL II
MOBILE COMMUNICATION SYSTEM USING ORTHOGONAL FREQUENCY DIVISION MULTIPLEXING

(51) International lassification :HO4W72/04 (71)Name of Applicant :
(31) Priority Document No :10-2007%-0099537 1)SAMSUNG ELECTRONICS CO., LTD.
(32) Priority Date :02/10/2007 Address of Applicant :416, Maetatong, Yeongtongu,
(33) Name of priority country :Republic of Korea |Suwonsi, Gyeonggido Republic of Korea
(86) International Application No :PCT/KR2008/0058%Z|(72)Name of Inventor :
Filing Date :02/10/2008 1)HAN, Jin-Kyu
(87) Interrational Publication No *NA 2)KWON, Hwan-Joon
(61) Patent of Addition to Application ‘NA 3)LEE, Ju-Ho
Number :NA 4)KIM, Young-Bum
Filing Date ' 5)KIM, Byung -Sik
(62) Divisional to Application Number :1849/CHENP/2010 | 6)JI, Hyoung-Ju
Filed on :01/04/2010
(57) Abstract

A method is provided for allocating resources of a control channel in a mobile communication system using Orthogonay Fre
Division Multiplexing (OFDM). Fhe method includes, when a time index and a frequency index of available Resource Elers)
are defined as 1 and k, respectively, dividing the available REs in-ditmensional structure of (k. 1): and tiffiest-allocating each
RE to a plurality of RE groups while increasing the time index 1 for each frequency index k from an initial \alae up
predetermined range.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201948002047 A
(19) INDIA
(22) Date of filing of Application :17/01/2019 (43) Publication Date : 12/04/2019

(54) Title d the invention : INDUCTION GENERATOR AND METHOD FOR PRODUCING AN INDUCTION GENERATOR

(51) International classification :HO2K57/00 (71)Name of Applicant :
(31) Priority Document No :hjhgjhgj 1)ZF FRIEDRICHSHAFEN AG
(32) Priority Date :08/01/2018 Address of Applicant :88038, Friedrichshafen Germany
(33) Name of priority country :Argentina (72)Name of Inventor :
(86) International Application No :PCT/EP2011/0718:| 1)RUFF, Eduard

Filing Date :06/12/2011
(87) International Publication No NA
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :6473/CHENP/2013

Filed an :06/12/2011
(57) Abstract :

The present invention relates to a remote $wite¢hich comprises: a switch element (532); an induction generator (100) compr
U-shaped magnetic diverter (102) with first limb, a second limb, and a connecting section joining the first limb with the seca
limb; a coil core (104) arranged beten the first limb and the second limb; an induction coil (106) being arranged on the coil «
between the first limb andhe second limb; a movable magnetic element (110), comprising a first contact area (112) and a <
contact area (112); the firsbntact area adjoins the first limb and the second contact area adjoins the coil core in the first pos
the magnetic element; the magnetic element (110) of the induction generator being coupled to the switch element sucthédra
switch elemat is actuated, the magnetic element being moved from the first position to the second position; and a transmis:
(740) for wireless transmission of information, about actuation of the switch element, such that electric contactssifissitma
device are connected to electric contacts of the induction coil (106).

No. of Pages : zNo. of Claims : -

The Patent Office Jonal No. 15/2019 Dated 124/2019 16687



(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :20/01/2019

(21) Application N0.201948002367 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : ZEOLITE AND METHOD FOR PRODUCING SAME, AND CRACKING CATALYST FOR

PARAFFIN

(71)Name of Applicant :

(51) International classification :B01J29/42 1)MITSUI MINING & SMELTING CO., LTD.
(31) Priority Document No :2011-258329 Address of Applicant AL1-1 OSAKI, SHINAGAWA-KU,
(32) Priority Date :25/11/2011 TOKYO 141-8584, JAPAN. Japan
(33) Name of priority country :Japan 2)NATIONAL UNIVERSITY CORPORATION
(86) International Application No :PCT/IP2012/0803(| YOKOHAMA NATIONAL UNIVERSITY

Filing Date :22/11/2012 3)THE UNIVERSITY OF TOKYO
(87) International Publication No ‘WO/2013/077404 |(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)KUBOTA Yoshihiro
Number :NA 2)INAGAKI Satoshi

Filing Date ’ 3)KOMATSU Raita
(62) Divisional to Application Number :4706/CHENP/2014| 4)ITABASHI Keiji

Filed on :23/06/2014 5)OKUBO Tatsuya

6)HIEDA Toyohiko

(57) Abstract :

Provided is a betdype zeolite which has a high catalytic activity and is not easily deactivated. ThHypmtzeolite of the invention
has a substantially octahedral shape, has a Si/Al ratio of 5 or more, and is aypetpeolite. The Si/Al ratio is pierably 40 or
more. This betdype zeolite is preferably obtained by transforming a raw materiaitjpg¢azeolite synthesized without using a
structure directing agent into an ammonitype zeolite through ion exchange, then, exposing thetietazeolie to water vapor,
and subjecting the exposed begtpe zeolite to an acid treatment. FIG.2
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application23/01/2019

(21) Application N0.201948002757 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : LYSIS, BINDING AND/OR WASH REAGENT FOR ISOLATING AND/OR PURIFYING NUCLEI(

ACIDS

(51) International classification :C12N15/10 (71)Name of Applicant :
(31) Priority Document No :10 2008 026 054 | 1)Qiagen GmbH
(32) Priority Date :30/05/2008 Address of Applicant :of Qiagen Strasse 1, 40724 Hilden,
(33) Name of priority country :Germany Germany Germany
(86) International Application No :PCT/EP09/05626 | (72)Name of Invenibr :
Filing Date :25/05/2009 1)FABIS, Roland
(87) International Publication No NA 2)HOMANN -WISCHINSKI, Anke
(61) Patent of Addition to Application ‘NA 3)VOSS, Thorsten
Number :NA 4)HANSELLE, Thomas
Filing Date ’
(62) Divisional to Application Number :7698/CHENP/201
Filed on :25/05/2009
(57) Abstract :

The present invention relates to a lysis, binding and/or wash reagent for isolating and/or purifying nucleic acids atifarmeth
isolatingand/or purifying nucleic acids. Fig.1la
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :23/01/2019

(21) Application N0.201948002764 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : BACKPACK TYPE POWER SPRAYER

(51) International classification :BO5B 9/08 (71)Name of Applicant :
(31) Priority Document No 2013256273 1)HONDA MOTOR CO., LTD.
(32) Priority Date :11/12/2013 Address of Applicant =L, MinamiAoyama 2chome, Minate
(33) Name of priority country :Japan ku, Tokyo 1078556, Japan Japan
(86) International ApplicatioiNo :PCT/JP2014/0822¢|(72)Name of Inventor :

Filing Date :05/12/2014 1)MINAMI, Fumio
(87) International Publication No ‘WO0O/2015/087808 | 2)ITO, Tomoki
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :201647004720

Filed on :05/12/2014
(57) Abstract :

A backpack tpe power sprayer (10) has a liquid tank (11), a liquid discharge pump (15), and a pump drive engine (16) asse
unit. The pump and the engine are positioned below the liquid Tdrkliquid tank has a filling opening (95) on the upper surfact
(119 thereof.The filling opening is positioned rearward of the center (Ct) in the back and front direction of the liquithmkdth
of the liquid tank is set to become wider extending upward from the bottom end (11d) of the liquithearéarward loer part (111
of the liquid tank has a depressidine upper front part (11k) of the tank is an inclined surface that is inclined rearward and uf

from the front surface (11aJFigure 6]
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(12) PATENT APPLIGATION PUBLICATION (21) Application N0.201948003270 A
(19) INDIA
(22) Date of filing of Application :25/01/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : PARASITICIDAL COMPOSITIONS COMPRISING BENZIMIDAZOLE DERIVATIVES, METHOL
AND USES THEREOF

(51) International classification :C07D 235/10 (71)Name of Applicant:
(31) Priority Document No :61/635,961 1)MERIAL INC.
(32) Priority Date :20/04/2012 Address of Applicant :3239, Satellite Blvd. Duluth, GA 30!
(33) Name of priority country :U.S.A. U.S.A.
(86) International Application No :PCT/US2013/03713|(72)Name of Inventor :
Filing Date :18/04/2013 1)MENG, CHARLES, Q.
(87) International Publication No ‘WO0/2013/158894
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :7928/CHENP/2014
Filed on :28/10/2014
(57) Abstract :

The invention relates to oral, topical or injectable compositions for combating liver fluksitparin mammals, comprising at leas
one benzimidazole derivative active agent. The invention also provides for an improved method for eradicating and diwetroll
fluke parasite infections and infestations in a mammal comprising administeringnipesitions of the invention to the mammal i
need thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201948003271 A
(19) INDIA
(22) Date of filing of Application :25/01/2019 (43) PublicatiorDate : 12/04/2019

(54) Title of the invention : PARASITICIDAL COMPOSITIONS COMPRISING BENZIMIDAZOLE DERIVATIVES, METHOL
AND USES THEREOF

(51) International classification :C07D 235/10 (71)Name of Applicant :
(31) Priority Document No :61/635,961 1)MERIAL, INC.
(32) Priority Date :20/04/2012 Address of Applicant :3239, Satellite Blvd. Duluth, GA 30!
(33) Name of priority country :U.S.A. U.S.A.
(86) International Application No :PCT/US2013/0371¢|(72)Name of Inventor :
Filing Date :18/04/2013 1)MENG, CHARLES, Q.
(87) International Publication No ‘WO0/2013/158894
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :7928/CHENP/2014
Filed on :28/10/2014
(57) Abstract :

The invention relates to oral, topical or injectable compositions for combating liver fluke parasites in mammals, caahjeasng
one benzimidazole derivative active agent. The invention also provides for an improved foetradicating and controlling liver
fluke parasite infections and infestations in a mammal comprising administering the compositions of the invention to erderme
need thereof.
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(12) PATENT APPLICATIONPUBLICATION

(19) INDIA

(22) Date of filing of Application :28/01/2019

(21) Application N0.201948003420 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : USE OF PHYSIOLOGICAL COOLING ACTIVE INGREDIENTS, AND AGENTS CONTAINING

SUCH ACTIVE INGREDIENTS

(71)Name of Applicant :
1)SYMRISE AG

(51) International classification :C09D 5/16 Address of Applicant :M¥zhlenfeldstrasse 1, 37603,
(31) Priority Document No :09176698.0 Holzminden, Germany Germany
(32) Priority Date :20/11/2009 2)BASF SE
(33) Name of priority country ‘EPO (72)Name of Inventor :
(86) International Application No :PCT/EP2010/0679:| 1)SURBURG, Horst
Filing Date :22/11/2010 2)BACKES, Michael
(87) International Publication No ‘W0/2011/061330 3)OERTLING, Heiko
(61) Patent of Addition to Application ‘NA 4)MACHINEK, Arnold
Number :NA 5)LOGES, Hubert
Filing Date ‘ 6)SIMCHEN, Ulri ke
(62) Divisional to Application Number  :5305/CHENP/2012| 7)SUBKOWSKI, Thomas
Filed on :22/11/2010 8)BOLLSCHWEILER, Claus
9)WITTENBERG, Jens
10)SIEGEL, Wolfgang
(57) Abstract :

This invention relates to a TRPM8 modulator for achieving a cooling effect on skin or mucous membrane. [Fig.3]
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :29/01/2019

(21) Application N0.201948003485 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : DERIVING PREDICTION MODES AND ENCORG AND DECODING INFORMATION

REPRESENTING PREDICTION MODES

(51) International classification :HO4N19/50 (71)Name of Applicant :
(31) Priority Document No :1115739.3 1)CANON KABUSHIKI KAISHA
(32) Priority Date :12/09/2011 Address of Applicant :3@, Shimomaruko ®home, Ohtu,
(33) Name of priority country ‘UK. Tokyo 146 8501, Japan Japan
(86) International Application No :PCT/EP2012/0038:|(72)Name of Inventor :
Filing Date :12/09/2012 1)FRANCOIS, Edouard
(87) International Publication No ‘WO0/2013/037489 2)LAROCHE, Guillaume
(61) Patent of Addition to Application ‘NA 3)ONNO, Patrice
Number :N A
Filing Date ’
(62) Divisional to Application Number  :2461/CHENP/2014
Filed on :12/09/2012
(57) Abstract :

DERIVING PREDICTION MODES AND ENCODING AND DECODING INFORMATION REPRESENTING PREDICTION

MODES A method of deriving a plurality of prediction modes useable in specifying an intra prediction mode for a cutiebeur
encoded, the methambmprising: deriving, from respective intra prediction modes of at least two neighbouring units, first, sec
third intra prediction modes, wherein deriving the three intra prediction modes comprises checking whether the respective i
prediction males are the same or different and, if they are different, setting the first intra prediction mode to one of said resy
intra prediction modes, and setting the second intra prediction mode to another, if neither of said first and secautiatiora pr

modes corresponds to a planar mode, setting the third intra prediction mode to the planar mode, and if the respectdietiotra
modes are the same DC mode, setting the three intra prediction modes to the planar mode, the DC mode and aeertical mc

respectively.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201948004138 A
(19) INDIA
(22) Date of filing of Application :01/02/2019 (43) Publication Date : 12/04/2019

(54) Title of the invetion : A POST CHEMICAL:MECHANICAL-POLISHING (POSTCMP) CLEANING COMPOSITION
COMPRISING A SPECIFIC SULFUREONTAINING COMPOUND AND A SUGAR ALCOHOL OR A POLYCARBOXYLIC
ACID

(51) International classification :C08G63/68 (71)Name of Applicant :
(31) Priority Document No :61/5%,180 1)BASF SE
(32) Priority Date :06/02/2012 Address of Applicant :67056 Ludwigshafen Germany
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/IB2013/05062| 1)LI, Yuzhuo(Deceased)

Filing Date :24/01/2013 2)VENKATARAMAN, Shyam Sundar
(87) International Publication No :NA 3)ZHONG, Mingjie
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :6482/CHENP/2014

Filed on :27/08/2014
(57) Abstract :

A post chemicamechanicabolishing (postCMP) cleaning composition comprising: (A) at least one compound comprising at
one thiol (SH), thioether{SR1 ) or thiocarbony>C=S) group, wherein Rs alkyl, aryl, alkylaryl or arylalkyl, (B) at least one sui
alcohol which contains at least three hydrox@H) groups and does not comprise any carboxylic aGli@QH) or carboxylate-(
COO-) groups, and (C)an aqueous medium.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :05/02/2019

(21) Application N0.201948004494 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : IDENTIFICATON OF POLYNUCLEOTIDES ASSOCIATED WITH A SAMPLE

(51) International classification :C12N15/09 (71)Name of Applicant :
(31) Priority Document No :61/517,976 1)THE BOARD OF TRUSTEES OF THE LELAND
(32) Priority Date :28/04/2011 STANFORD JUNIOR UNIVERSITY
(33) Name of priority country :U.S.A. Address of Applicant :1705 El Camino Real, Palo Alto,
(86) International Application No :PCT/US2012/0002Z| California 943061106, USA U.S.A.
Filing Date :27/04/2012 2)DEPARTMENT OF VETERANS AFFAIRS
(87) International Publication No ‘WO0/2012/148497 |(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)ROBINSON, William H.
Number :NA 2)TAN, Yann Chong
Filing Date ’ 3)SOKOLOVE, Jeremy
(62) Divisional to Application Number  :9445/CHENP/2013
Filed on :27/04/2@.2
(57) Abstract :

Disclosed herein are compositions and methods for sequencing, analyzing, and utilizing samples such as single samples. .
disclosed herein are compositions and mettiodmatching together two or more sequences from a sample. Also disclosed he
compositions and methods for expressing and screening molecules of interest.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :05/02/2019

(21) Application N0.201948004495 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : PROCESS FOR PREPARING BUPRENORPHINE

(51) International classification :C07D489/02 (71)Name of Applicant :
(31) Prigity Document No :61/542,491 1)JOHNSON MATTHEY PUBLIC LIMITED COMPANY
(32) Priority Date :03/10/2011 Address of Applicant :5thlBor, 25 Farringdon Street, Lond
(33) Name of priority country US.A EC4A 4AB, United Kingdom U.K.
(86) International Application No :PCT/GB2012/0524z|(72)Name of Inventor :
Filing Date :01/10/2012 1)ARCHER, Nicolas
(87) International Publication No ‘W0/2013/050748 2)AUGUST, David
(61) Patenbf Addition to Application NA 3)BEASE, Michael
Number :NA 4)JAMIESON, Barbara
Filing Date ' 5)MARMOR, Robert S.
(62) Divisional to Application Number :3197/CHENP/2014
Filed on :01/10/2012
(57) Abstract :

An improved process for preparing buprgsiine and a method for increasing the yield of buprenorphine or a derivative there
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :6/02/2019

(21) Application N0.201948004694 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : IDENTIFICATION OF POLYNUCLEOTIDES ASSOCIATED WITH A SAMPLE

(51) International classification :C12N15/10 (71)Name of Applicant :
(31) Priority Document No :61/517,976 1)THE BOARD OF TRUSTEES OF THE LELAND
(32) Priority Date :28/04/2011 STANFORD JUNIOR UNIVERSITY
(33) Name of priority country :U.S.A. Address of Applicant :1705 El Camino Real, Palo Alto,
(86) International Application No :PCT/US2012/0002Z| California 943061106, USA. U.S.A.
Filing Date :27/04/2012 2)DEPARTMENT OF VETERANS AFFAIRS
(87) International Publication No ‘WO 2012/148497 |(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)ROBINSON, William H.
Number :NA 2)TAN, Yann Chong
Filing Date ’ 3)SOKOLOVE, Jeremy
(62) Divisional to Application Number  :9445/CHENP/2013
Filed on :27/04/2012
(57) Abstract :

Disclosed herein are compositions and methods for sequencing, analyzinglizind samples such as single samples. Also
disclosed herein are compositions and methods for matching together two or more sequences from a sample. Also disckrs
compositions and methods for expressing and screening molecules of interest.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201948005067 A
(19) INDIA
(22) Date of filing of Application :08/02/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : A COMMMNICATION METHOD OF PERFORMING RADIO COMMUNICATION

(71)Name of Applicant :
. I . 1)MITSUBISHI ELECTRIC CORPORATION
EgB :;‘:iizﬂztgggbﬂﬁ?a%anon (I:;I‘OH4|_\|I(\/35\3]8I_1(();8 Address of Applicant 8, Marunouchi Zzhome, Chiyod&u,
(32) Priority Date :08/02/2019 (T7°2k)}:l°ar1n%0§f’lln?l'eﬂﬁgf‘f‘
(33) Name of priority country :Argentina 1)FUJIE, Ryoichi '
(86) International Application No :PCT/JP2006/3157! 2)FUKUi N)()ri uki
Filing Date :09/08/2006 2)IWANE Vaoush
(87) International Publication No :W02008/018130 4)MAEDA M iho
(61) Patent of Addition to Application . ,
Number ‘NA 5)MISHUKU, Tets.uya
Filing Date ‘NA 6)MOCHIZUKI, Mitsuru
(62) Divisional to Application Number ~ :2281/CHENP/2014 Qgﬁ\ﬁokﬁiks'ﬂie
Filed on :09/082006 ’ N
9)TAKANO, Michiaki
10)TANI, Shigenori
(57) Abstract :

A communication method of performing radio communication between a mobile terminal (3) and a bas&3tdtie method
comprising steps of: discontinuously transmitting data of a multimedia broadcast multicast service (MBMS); and discgntinu
transmitting information used for paging, wherein the data of the MBMS and the information used for pagamsané¢ted at
different timings from each other. A mobile communication system is also provided having a mobile terminal (3); anctdoas
(2) that performs radio communication with the mobile terminal (3), the base station having a contro(2@ctionfigured to
control said base station (2) to discontinuously transmit data of a multimedia broadcast multicast service (MBMS) aindalisty
transmit information used for paging, wherein the control section (26) controls said base statidra(@nit the data of the MBM:
and the information used for paging at different timings from each other. A base station (2) performs radio communtcation \
mobile terminal (3). The base station comprising a control section (26) configured to caidttmhse station (2) to discontinuousl
transmit data of a multimedia broadcast multicast service (MBMS) and discontinuously transmit information used for paging
control section (26) controls said base station (2) to transmit the data of the MBNt& amfrmation used for paging at different
timings from each other. A mobile terminal (3) that performs radio communication with a base station (2), the mobile termin
comprising a control section (26) configured to control said mobile terminal (Bdordinuously receive data of a multimedia
broadcast multicast service (MBMS) and discontinuously receive information used for paging. FIGURE 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20194800®2 A
(19) INDIA
(22) Date of filing of Application :08/02/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : METHOD FOR LONGITUDINAL STRETCHING A FILM IN SOLID STATE AND APPARATUS T
CARRY OUT THE METHOD

(51) International @ssification :B29C55/00 (71)Name of Applicant :
(31) Priority Document No :0907755.3 1)The Supreme Industries Limited
(32) Priority Date :06/05/2009 Address of Applicant :612, Raheja Chambers, Nariman P
(33) Name of priority country ‘UK. Mumbai 400 021, Maharashtra, India Maharashtra India
(86) International Application No :PCT/EP2010/0562:|(72)Name of Inventor :

Filing Date :06/05/2010 1)RASMUSSEN, OleBendt
(87) International PublicatioNo ‘W0/2010/128124 2)RASMUSSEN, Nikolaj Wettergren
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :8906/CHENP/2011

Filed on :06/05/2010
(57) Abstract :

Method and apparatus for longitudinalesriation of thermoplastic film material (20) comprises a wigttuction zone upstream of
the longitudinal stretching zone (9,10) through which the width of the film is gradually reduced so as to allow longireddhéhg
without necking. The widtleduction zone comprises at least two sets of pleating rollers (7,1) comprising intermeshing groov
discs for pleating the material. The downstream (1) rollers comprise aotiéridefined by the following measures a) the pitch o
corrugations, meased from middle of tip to middle of each neighbouring tip is 20 mm or less; b) the perimeter from middle ¢
to the middle of each neighbouring tip measured along the corrugated roller surface, divided by the said pitch is enttbéevesty
1,10 and 1,80; and c) the diameter of the mioller, measured at the tips of the corrugations, is at the highest 4 times the said
Preferably a pair of mirioller sets is arranged on opposing sides of the film in reciprocating mounts enabling attetwatig of
the film around one then the other minller. The method allows achievement of high tensile strength, yield point, resistance 1
propagation and puncture resistance, especially for polyethylene and polypropylene films.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201948005458 A
(19) INDIA
(22) Date of filing of Application :12/02/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : A METHOD FOR INTERSYSTEM @GINIGE OF A WIRELESS TERMINAL

(51) International classification :H04W36/00 (71)Name ofApplicant :
(31) Priority Document No :1205827.7 1)NEC Corporation
(32) Priority Date :30/03/2012 Address of Applicant -4, Shiba 5chome, Minateku, Tokyo
(33) Name of priority country ‘UK. 108-8001. Japan
(86) International Application No :PCT/JP203/05888!|(72)Name of Inventor :
Filing Date :15/03/2013 1)IANEV, Iskren
: o ‘WO 2013/146831 | 2)LAIR, Yannick
(87) International Publication No Al 3)GOTOU, Kouhei
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :7830/CHENP/2014
Filed on :15/03/2013
(57) Abstract :

A method is provided having the steggeceiving a mobility command from a first Radio Access Network (RAN), performing :
change order to a second RAN; and deactivating, when a user equipment (UE) moves from the first RAN connected mode
second RAN via the cell change order, am Ialode Signaling Reduction (ISR) by setting a temporary identifier (TIN) to global
unique temporary identifier (GUTI) before initiating a routing area (RA) update procedure.
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(12) PATENT APPLICATION PUBLICATON (21) Application N0.201948005776 A
(19) INDIA

(22) Date of filing of Application :14/02/2019 (43) Publication Date : 12/04/2019
(54) Title of the invention : JNPUTIMUNMNAE-OUTRE ANDFGOORDINATED |
MULTIPOINT TRANSMISSIONS
(51) International classification :HO04L5/00 (71)Name of Applicant :
(31) Priority Document No :61/542,644 1)QUALCOMM INCORPORATED
(32) Priority Date :03/10/2011 Address of Applicant :Attn: International Ip Administration
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, San Diego, California 92121, United
(86) International Application No :PCT/US2012/05847| States of America U.S.A.
Filing Date :02/102012 (72)Name of Inventor :
(87) International Publication No ‘WO0/2013/052491 1)LUO, Tao
(61) Patent of Addition to Application ‘NA 2)GEIRHOFER, Stefan
Number :NA 3)GAAL, Peter
Filing Date ’
(62) Divisional to Application Number  :1786/CHENP/2014
Filed on :07/03/2014
(57) Abstract :

ABSTRACT T ANTENNA TI1 ME OHNMPSEMULTIRE-RIUNPTT ARDR EOORDINATED MULTIPOINT
TRANSMISSIONS A method (800) for wireless communication is provided which includes receiving first and second signa
transmitted from first and secomadtennas, respectively, (802) determining a time offset between the first and second antenn
on the first and second signals (804), and reporting information regarding the time offset, including information rdwgatidieg t
offset as being above below a predetermined threshold (806). Another method (900) for wireless communication is provide
includes generating channel state information feedback based on an assumption that the time offset is being compensated
transmitter side. Yet ather method (1000) for wireless communication is provided which includes receiving information reg:
time offset between multiple transmit antennas, including information regarding the time offset as being above or below a
predetermined threshold@@2), and adapting downlink transmissions to account for the time offset (1004). FIG: 8
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201948005806 A
(19) INDIA
(22) Date of filing of Application14/02/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : ELECTRICITY FEEDING DEVICE AND ELECTRICITY FEEDING SYSTEM USING THE SAME

(51) International classification :H02J50/10 (71)Name of Applicant :
(31) Priority Document No 2009289705 1)Panasonic Intellectual Property Management Co., Ltd.
(32) Priaity Date :21/12/2009 Address of Applicant :2-61 Shiromi, Chueku, Osaka. Jape
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2010/0736!| 1)UENO, Satoru

Filing Date :20/12/2010
(87) International Publication No NA
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :6148/CHENP/201Z

Filed on :12/07/2012
(57) Abstract :

An electricity feeding device 1 comprises a feediognector 15 connected to an electrical automobile C having a the battery ¢
receives a DC power supply from a DC power distribution board®feeds a desired DC power to the electrical automobile C.
electricity feeding device 1 comprises a signal communication circuit 12, a power source control circuit 11, and a D@véiDes
13. The signal communication circuit 12 acquires feedifaymation relevant to a feeding voltage and a feeding current for cha
the battery 84 from the electrical automobile C. The power source control circuit 11 is configured to set the feedirendaitege
feeding current fed to the electrical automelfil based on the feeding information acquired by the signal communication circu
The DC / DC 13 converter feeds the feeding voltage and the feeding current set by the power source control circuélédtiticar
automobile C.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201948006561 A
(19) INDIA
(22) Date of filing of Application :19/02/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : CONFORMAL FLUIBECOOLED HEAT EXCHANGER FOR BATTERY

(51) International classification :HO1M10/60 (71)Name of Applicant :
(31) Priority Document No :61/389,301 1)DANA CANADA CORPORATION
(32) Priority Date :04/10/2010 Address of Applicant :656 Kerr Street, Oakville, Ontario
(33) Name of priority country US.A Canada
(86) International Application No :PCT/CA2011/05624|(72)Name of Inventor :

Filing Date :03/10/2011 1)VANDERWEES, Doug
(87) International Publication No *NA
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :3330/CHENP/2013

Filed on :29/04/2013
(57) Abstract :

A heat exchanger (302) for use with at least two battery modules (304), each of the batteeg ({30d)Icomprising at least one
battery cell housed within a rigid container, the heat exchanger (302) defining an internal fluid passage (308) foctzahgat ex
fluid and having at least one compliant region that is configured to be compresselitédefélsermal contact between the heat
exchanger (302) and the two battery modules (304). Heat exchanger plates (306), connecting a first manifold fixtured@fag s
a fluid flow passage (364) to extend from the first side of the heat exchaate(306) with the internal fluid flow passage (364)
the first manifold fixture (352) and a second manifold fixture (354) that defines a fluid flow passage (364) to extehe §exorid
side of the heat exchanger plate (306).
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :21/02/2019

(21) Application N0.201948006869 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : INTEGRATED ELECTRIC POWER STEERIMPPARATUS

(51) International classification :B62D5/04 (71)Name of Applicant :
(31) Priority Document No 2012006764 1)MITSUBISHI ELECTRIC CORPORATION
(32) Priority Date :17/01/2012 Address of Applicant 8, Marunouchi Zzhome, Chiyod&u,
(33) Name of priority country :Japan Tokyo 1068310 Japan
(86) International Application No :PCT/IP2012/0635!|(72)Name of Inventor :

Filing Date :28/05/2012 1)TANAKA, Daisuke
(87) International Publication No ‘WO0/2013/108422 | 2)ASAO, Yoshihito
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :3242/CHENP/2014

Filed on :28/05/2012
(57) Abstract :

An integrattype electric power steering devicecnfigured in such a way that a motor compor{é), a reduction mechanism (2!
and a control devic€0) are integrally fixed, and the control dev{8@) includes at least heating elements (531) having the con
circuit elements, which are operatexlas to generate head,control board (53) on which the heating elemésd) are mounted, a
a mechanism componen¢500) for fixing the control board (50); and at least a part of the wezith is generated by the heating

elements (531), is condige to the mechanism components C 508)a thermakonductive componer{s7) [Figure 4]
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application21/02/2019

(21) Application N0.201948006872 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : INTEGRATED ELECTRIC POWER STEERING APPARATUS

(51) International classification :B62D5/04 (71)Name of Applicant :
(31) Priority Document No 2012006764 1)MITSUBISHI ELECTRIC CORPORATION
(32) Priority Date :17/01/2012 Address of Applicant 8, Marunouchi Zzhome, Chiyod&u,
(33) Name of priority country :Japan Tokyo 106 8310, Japan Japan
(86) International Application No :PCT/IP2012/0635!|(72)Name of Inventor :

Filing Date :28/05/2012 1)TANAKA, Daisuke
(87) International Publication No NA 2)ASAO, Yoshihito
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisionalto Application Number :3242/CHENP/2014

Filed on :28/05/2012
(57) Abstract :

An integrattype electric power steering device 15 configured in such a way that a motor componemt€dQytion mechanism (2
and a control device (50) are integrally fixed, and the cod&wice(50) includes at least heating elements (531) having the con
circuit elements, which are operated so as to generateahmattrol board (53) on which the heating elements (531) are mounte
a mechanism components (500) for fixing the owrttoard (50); and at least a part of the heat, which is generated by the heati

elements (531), is conducted to the mechanism components (500) via a-t@nchaitive component (57). [Figure: 5]
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201948007592 A
(19) INDIA

(22) Date of filing of Application :27/02/2019 (43) Publication Date : 12/04/2019
(54) Title of the invention : 1TAPPARATUS AND METHOD ReO|
(51) International classification :H04W52/32 (71)Name of Applicant :
(31) Priority Document No :61/349,651 1)QUALCOMM INCORPPOR ATED
(32) Priority Date :28/05/2010 Address of Applicant :Attn: International IP Administration
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, san Diego, California 921714 U.S.A.
(86) International Application No :PCT/US2011/0382Z| (72)Name of Inventor :
Filing Date :26/05/2011 1)GAAL, Peter
(87) International Publication No NA 2)MONTOJO, Juan
(61) Patent of Addition to Application ‘NA 3)CHEN, Wanshi
Number :NA 4)LUO, Tao
Filing Date ’
(62) Divisional to Application Number  :9694/CHENP/2012
Filed on :16/11/2012
(57) Abstract :

A method,apparatus, and computer program product for wireless communication are provided in which a transmission pow
prioritized between an access channel and a second channel. Additionally, the access channel and the second chamitédre
simultaneosly. Each of the access channel and the second channel are transmitted at a transmission power determined be
priority. Further, a method, apparatus, and computer program product for wireless communication are provided in whitibrini
is receved regarding first resources to use for transmitting an access channel with an acknowledgment and second resourc
transmitting the access channel with a negative acknowledgment. Further, the access channel is transmitted on tbenfitst or
resouces. [Fig. 16]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201948007642 A
(19) INDIA
(22) Date of filing of Application :27/02/2019 (43) Publication Date : 12/04/2019

(54) Title of the invetion : NUCLEIC ACID SEQUENCES ENCODING LIGHT CHAIN ANTIBODIES IN MICE AND ANTIGE
BINDING PROTEIN

(51) International classification :C07K16/28 (71)Name of Applicant :
(31) Priority Document No :61/369,909 1)REGENERON PHARMACEUTICALS, INC.
(32) Priority Date :02/08/2010 Address of Applicant :777 Old Saw Mill River Road,
(33) Name of priority country :U.S.A. Tarrytown, NY U.S.A.
(86) International Application No :PCT/US2011/0461¢|(72)Name of Inventor :
Filing Date :02/08/2011 1)MACDONALD, Lynn
(87) International Publication No NA 2)STEVENS, Sean
(61) Patent of Addition to Application ‘NA 3)GURER, Cagan
Number :NA 4)HOSIAWA, Karolina, A.
Filing Date ' 5)MURPHY, Andrew, J.
(62) Divisional to Application Number  :1554/CHENP/2013
Filed on :02/08/2011

(57) Abstract :

The present invention relates to nucleic acid sequences encoding light chain antibodies in mice. Binding proteins seadimyng
chain variable domain operably lirkéo a heavy chain constant region are provided. Binding proteins that contain an
immunoglobulin light chain variable domain, including a somatically hypermutated light chain variable domain, fused avith a
chain constant region, are provided.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201948007647 A
(19) INDIA
(22) Date of filing of Application :27/02/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : DECODING DEVICEENCODING DEVICE, DECODING METHOD AND ENCODING METHOD

(51) International classification :G10L19/00 (71)Name of Applicant :
(31) Priority Document No :61/532,793 1)SUN PATENT TRUST
(32) Priority Date :09/09/2011 Address of Applicant :437 Madison Avenue, 35th Floor, N
(33) Name of priority country :U.S.A. York NY U.S.A.
(86) International Application No :PCT/EP2012/0674:|(72)Name of Inventor :
Filing Date :06/09/2012 1)NARROSCHKE, Matthias
(87) International Publication No ‘WO0/2013/034649 2)ESENLIK, Semih
(61) Patent of Addition to Application ‘NA 3)WEDI, Thomas
Number :N A
Filing Date ’
(62) Divisional to Application Number  :1715/CHENP/2014
Filed on :06/09/2012
(57) Abstract :

The preset invention relates to a decoding device decoding blocks of a frame and a decoding method thereof. In particular,
decoding device of the present invention discloses dividing each of a first block and a second block that are sep#firstted by ¢
bounday into at least two groups of pixels along a line that is perpendicular to said first boundary. The present inventios pe
first judging on the first boundary and second judging on the second boundary whether to apply a deblocking filte attjomiets
to the first boundary and second boundary respectively. In the first judging, only the pixels included in a first graeip iof ghie

first block and a second group of pixels in the second block are used, the first group of pixels and the@acarfighigels being

adjacent to the first boundary. The present invention also relates to an encoding device and an encoding method. [F&j. 17C
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :01/03/2019

(21) Application N0.201498008060 A

(43) Publication Date : 12/04/2019

(54) Title of t hANDDRREE -G PRADUCTION; AND NEES

(51) International classification :A61K38/20 (71)Name of Applicant :
(31) Priority Daument No :61/245,182 1)MERCK SHARP & DOHME CORP.
(32) Priority Date :23/09/2009 Address of Applicant :126, East Lincoin Avenuahway,
(33) Name of priority country :U.S.A. New Jersey 07068907, USA. U.S.A.
(86) International Application No :PCT/US2009/06801|(72)Name of Inventor :
Filing Date :15/12/2009 1)BLAISDELL, Steven, J
(87) International Publication No ‘W02010/077853 2)CUTLER, Collette, M
(61) Patent of Addion to Application ‘NA 3)PAPORELLO, Brittany, C.
Number :NA 4)AMBROGELLY, Alexandre
Filing Date ’
(62) Divisional to Application Number :3671/CHENP/2011
Filed on :27/05/2011
(57) Abstract :

Provided are methods of producing a mixture of m@mul dipegylated IL-1O.

No. of Pages : ZNo. of Claims : 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201948008104 A
(19) INDIA
(22) Date of filing of Application :01/03/2019 (43) Publication Date : 12/04/2019

(54) Title of the inveribn : EXPANDED POLYMERIC MATRIX WITH IMPROVED RESISTANCE TO SOLAR IRRADIATION
AND THERMOINSULATING PROPERTIES

(51) International classification :C08J 9/00 (71)Name of Applicant :
(31) Priority Document No :MI2009A000764 1)versalis S.p.A.
(32) Priority Date :05/05/2009 Address of Applicant :Piazza Boldrini, 220097, San Dona
(33) Name of pirity country Jltaly Milanese (Milano) Italy
(86) International Application No :PCT/IB2010/00092|(72)Name of Inventor :
Filing Date :23/04/2010 1)FELISARI, Riccardo
(87) International Publication No NA 2)PONTICIELLO, Antonio
(61) Patent of Addition to Application ‘NA 3)GHIDONI, Dario
Number :N A
Filing Date ’
(62) Divisional to Applicatbn Number :8747/CHENP/2011
Filed on :23/04/2010
(57) Abstract :

The present invention is related to expanded polymeric matrix obtained by expansion and sintering of beads or graimyles of
aromatic polymer whose interior is filled with a homogeneously diggkfiller comprising athermanous filler selected from coke
optionally graphite and carbon black, an inorganic additive within the wavelengths ranging from 100 to 20,100bemolymeric
matrix comprises a copolymer of styrene and at least onéafiognatic comonomer substituted in the ring or on the vinyl group
and/or a mixture of polystyrene and up to 10% by weight, with respect to the mixture, of a thermoplastic polymer contpatibl
polystyrene and having a glass transition temperature afegrhan 100°C. Said expanded polymeric matrix demonstrates impi
resistance to solar irradiation and possess optimum thermo insulating and mechanical properties.

No. of Pages : 4No. of Claims : 1.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201948008272 A
(19) INDIA
(22) Date of filing of Application :04/03/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : METHOD, APPARATUS AND SYSTEM FOR ENCODING AND DECODING THE SIGNIFICAN
MAP FOR RESIDUAL COEFFICIRTS OF A TRANSFORM UNIT

(51) International classification :HO4N 7/00 (71)Name of Applicant :
(31) Priority Document No :2012200345 1)CANON KABUSHIKI KAISHA
(32) Priority Date :20/01/2012 Address of Applicant :3@, Shimomaruko ®home, Ohtu,
(33) Name of priority country :Australia Tokyo 1468501 Japan
(86) International Application No :PCT/AU2013/00003 [(72)Name of Inventor :

Filing Date :18/01/2013 1)ROSEWARNE, Christopher James
(87) International Publication No ‘W0/2013/106888
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :5438/CHENP/2014

Filed on :15/07/2014
(57) Abstract :

Disclosed is a method of decoding a plurality of egdinits (901903, 1001) from a bitstream (904, 905, 1001) of video data. TI
method determines a coding unit structure of the plurality of coding units from a first data block of the bitstream.nbhenitodi
structure describes a division of a codingt umto the plurality of coding units. The method decodes, according to the determin
coding unit structure, bypass encoded data for the plurality of coding units from a second data block of the bitstreatinod he r
decodes, according to the determineding unit structure, residual data for the plurality of coding units from a third data block
bitstream. The method then forms the plurality of coding units from the bitstream using the residual data and the bgpdstata
(906,907, 1002). A mtbod of encoding is also disclosed. Figl@
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201948008273 A
(19) INDIA
(22) Date of filing of Application :04/03/2019 (43) Publication Date : 12/04329

(54) Title of the invention : METHOD, APPARATUS AND SYSTEM FOR ENCODING AND DECODING THE SIGNIFICAN
MAP FOR RESIDUAL COEFFICIENTS OF A TRANSFORM UNIT

(51) International classification :HO4N 7/00 (71)Name of Applicant :
(31) Priority Document No :2012200345 1)CANON KABUSHIKI KAISHA
(32) Priority Date :20/01/2012 Address of Applicant :3@, Shimomaruko ®home, Ohtu,
(33) Name of priority country :Australia Tokyo 1468501 Jaan
(86) International Application No :PCT/AU2013/00003|(72)Name of Inventor :

Filing Date :18/01/2013 1)ROSEWARNE, Christopher James
(87) International Publication No ‘W0/2013/106888
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :5438/CHENP/2014

Filed on :15/07/2014
(57) Abstract :

Disclosed is a method of decoding a plurality of coding units-@Ig, 1001) from a bitstream (904, 905, 1001) of video data. TI
method determines a coding unit structuiréhe plurality of coding units from a first data block of the bitstream. The coding uni
structure describes a division of a coding unit into the plurality of coding units. The method decodes, according tanthedlete
coding unit structure, bypass eded data for the plurality of coding units from a second data block of the bitstream. The metl
decodes, according to the determined coding unit structure, residual data for the plurality of coding units from a Ibkiak aritdne
bitstream. The methlbthen forms the plurality of coding units from the bitstream using the residual data and the bypass encc
(906,907, 1002). A method of encoding is also disclosed. Fitjure
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(12) PATENT APPLICATION PUBLCATION (21) Application N0.201948008274 A
(19) INDIA
(22) Date of filing of Application :04/03/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : METHOD, APPARATUS AND SYSTEM FOR ENCODING AND DECODING THE SIGNIFICAN
MAP FOR RESDUAL COEFFICIENTS OF A TRANSFORM UNIT

(51) International classification :HO4N 7/00 (71)Name of Applicant :
(31) Priority Document No :2012200345 1)CANON KABUSHIKI KAISHA
(32) Priority Date :20/01/2012 Address of Applicant :3@, Shimomaruko ®home, Ohtu,
(33) Name of priority country :Australia Tokyo 1468501 Japan
(86) International Application No :PCT/AU2013/00003|(72)Name of Inventor :

Filing Date :18/01/2013 1)ROSEWARNE, Christopher James
(87) International Publication No ‘W0/2013/106888
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :5438/CHENP/2014

Filed on :15/07/2014
(57) Abstract :

Disclosed is a method of decoding arplity of coding units (90803, 1001) from a bitstream (904, 905, 1001) of video data. TI
method determines a coding unit structure of the plurality of coding units from a first data block of the bitstream.nbhenitodi
structure describes a divisiofi a coding unit into the plurality of coding units. The method decodes, according to the determi
coding unit structure, bypass encoded data for the plurality of coding units from a second data block of the bitstreatinod he r
decodes, according todldetermined coding unit structure, residual data for the plurality of coding units from a third data bloc
bitstream. The method then forms the plurality of coding units from the bitstream using the residual data and the bgpdstata
(906,907, 1002). A method of encoding is also disclosed. Figore

No. of Pages : € No. of Claims :
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201948008378 A
(19) INDIA
(22) Date of filing of Application :04/03/2019 (43) PublicatiorDate : 12/04/2019

(54) Title of the invention : COMMON LIGHT CHAIN MOUSE

(51) International classification :C12N 15/85,A01K |(71)Name of Applicant :
67/027,C07K 16/46 | 1)REGENERON PHARMACEUTICALS, INC.

(31) Priority Document No :61/302,282 Address of Applicant :777 Old Saw Mill River Road,
(32) Priority Date :08/02/2010 Tarrytown, New York 10591, United States of America U.S.A
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2011/02397| 1)MCWHIRTER, John

Filing Date :08/02/2011 2)MACDONALD, Lynn
(87) International Publication No NA 3)STEVENS, Sean
(61) Patent of Addition to Application ‘NA 4)DAVIS, Samuel
Number :NA 5)MURPHY, Andrew J.

Filing Date ’
(62) Divisional to Application Number  :7583/CHENP/2012

Filed on :03/09/2012
(57) Abstract :

A genetically modified mouse is provided, wherein the mouse is incapable of rearranging and expressing an endogenous r
immunoglobulinlight chain variable sequence, wherein the mouse expresses only one or two human light chain variable do
encoded by human immunoglobulin sequences operably linked to the mouse kappa (K) constant gene at the endogenous |
locus, wherein the mousxpresses a reverse chimeric antibody having a light chain variable domain derived from one of onl
human light chain variable region gene segments and a mouse K constant domain,, and a human heavy chain variable dot
mouse heavy chain constatiimain, from an endogenous mouse heavy chain locus. Bispecific epitmiieg proteins that are fully
human are provided, comprising two different heavy chains that associate with an identical light chain that compribés a var
domain derived from onef two different human light chain variable region gene segments.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :05/03/2019

(21) Application N0.201948008524 A

(43) Pubication Date : 12/04/2019

(54) Title of the invention : ETHYLENE SEPARATION PROCESS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filed on

:C07C 7/04
:13/738,685
:10/01/2013

‘U.S.A.
:PCT/US2014/0106:
:08/01/2014
‘W0/2014/110102
‘NA

‘NA
:4060/CHENP/2015
:08/07/2015

(71)Name of Applicant :
1)LYONDELL CHEMICAL TECHNOLOGY, L.P.

Address of Applicant :1221 Mckinney, Suite 700,
Lyondellbasell Tower, Houston, Texas 77010, USA. Tamil N:
India
2)EQUISTAR CHEMICALS, LP
(72)Name of Inventor :

1)SAWYER, Gary, A.

2)BRIDGES, Robert, S.
3)COLEMAN, Steven, T.
4)HOOD, Allen, David, JR.

(57) Abstract :

Ethylene separation processes are described herein. The ethylene separation processes generallsothatig anfeed stream

including ethylene and butene into aatéenizer; and separating the ethylene from the butene via fractional distillation within
ethenizer to form an overhead stream including separated ethylene and a bottoms stream segladitef butene, wherein the d
ethenizer operates at a pressure of less than 350 psig.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application06/03/2019

(21) Application N0.201948008752 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : ENVIRONMENTALLY FRIENDLY TANNING COMPOSITION

(51) International classification

:C14C 3/04,C01B
39/02,C11D 3/12

(71)Name of Applicant :
1)Taminco Finland Oy

(31) Priority Document No :11183499.0 Address of Applicant :Typpitie 1, 90650, Oulu, Finland
(32) Priority Dae :30/09/2011 Finland
(33) Name of priority country :EUROPEAN (72)Name of Inventor :
UNION 1)BAGIRAN, Cuneyit
(86) International Application No :PCT/FI2012/0509%| 2)BRENDLER, Dominicus
Filing Date :28/09/2012 3)WEGENER, Frank
(87) International Publication No *NA
(61) Patent of Addition to Application )
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :3118/CHENP/201¢
Filed on :25/04/2014
(57) Abstract :

The invention relates to a composition suitable for leather tanning comprising zeolite having a Si to Al ratio fronb@:@rtta2ted
with monocarboxylic acid and to a method foanufacturing said composition. The method comprises providing zeolite into a
and keeping said zeolite in motion while introducing concentrated monocarboxylic acid thereto provided that the meanré&eof
the resulting composition is 50°C lbelow, while having the zeolite structure intact. Furthermore, the invention provides the m

for using of said composition for treating leather and the resulting product and uses thereof.
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(12) PATENT APPLCATION PUBLICATION (21) Application N0.201948009231 A
(19) INDIA
(22) Date of filing of Application :09/03/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : AN ADAPTIVE NOISE CANCELING ARCHITECTURE FOR A PERSONAL AUDIO DEVICE

(51) International classification :G10K 11/178 (71)Name of Applicant :
(31) Priority Document No :61/493,162 1)CIRRUS LOGIC, INC.
(32) Priority Date :03/06/2011 Address of Applicant :800 W 6TH ST., AUSTIN, TX, 787C
(33) Name of priority country :U.S.A. U.S.A.
(86) International Application No :PCT/US2012/03581|(72)Name of Inventor :
Filing Date :30/04/2012 1)HENDRIX, Jon, D.
(87) International Publication No ‘WO0/2012/166273 2)KAMATH, Gautham, Devendra
(61) Patent of Addition to Application ‘NA 3)KWATRA, Nitin
Number :NA 4)ABDOLLAHZADEH MILANI, Ali
Filing Date ’ 5)ALDERSON, Jeffrey
(62) Divisional to Application Number  :9477/CHENP/2013
Filed on :26/11/2013
(57) Abstract :

The preseninvention discloses a personal audio device, a method of canceling ambient audio sounds in the proximity of a t
of a personal audio device, and an integrated circuit for implementing at least a portion of a personal audio devisen@hagiet
device comprising: a personal audio device housing; a transducer mounted on the housing for reproducing an audiodiigmal
both source audio for playback to a listener and anrarigie signal for countering the effects of ambient audio sounas acoustic
output of the transducer; a reference microphone mounted on the housing for providing a reference microphone sigreabindi
the ambient audio sounds; a first analogligital converter for converting the reference microphone sigreafitst reference
microphone signal digital representation; a first sigielia quantizer that quantizes the first digital representation to generate ¢
lowered resolution second reference microphone signal digital representation; and a processirtatiropieiments an adaptive
filter having a response that generates theraiie signal from the lowered resolution second reference microphone signal dig
representation to reduce the presence of the ambient audio sounds heard by the listenethe/peoeissing circuit implements ¢
coefficient control block that shapes the response of the adaptive filter in conformity with the reference microphdo esiigupaiing
the response of the adaptive filter

No. of Pages : zNo. of Claims : ¢
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :11/03/2019

(21) Application N0.201948009390 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : ENCODING METHOD, DECODING METHOD, ENCODING DEVICE, AN[EOODING DEVICE

(51) International classification :HO4N 7/32 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)KABUSHIKI KAISHA TOSHIBA
(32) Priority Date :NA Address of Applicant L, Shibaura home, Minateku,
(33) Name of priority country :NA Tokyo 1058001 Japan
(86) International Application No :PCT/JP2012/0664:|(72)Name of Inventor :

Filing Date :27/06/2012 1)TANIZAWA, Akiyuki
(87) International Publication No ‘WO0/2014/002217 | 2)CHUJOH, Takeshi
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :1628/CHENP/2014

Filed on :27/06/2012
(57) Abstract :

The present invention relates to an electronic apparatus (800), compidsdsaafder module (801) configured to: decode a first
denominator for a luma weighting factor of a target image from encoded data; and derive a first reference value of gigHtinge
factor according to the first denominator, wherein the firstrefelen val ue i s equal t o a-byatleast
one binary digit specified by the first denominator. An encoding method according to an embodiment includes a derinich@ist:
encoding step. The driving step derives a first refegevalue that is a reference value of a weighting factor based on fixed poir
precision representing roughness of the weighting factor that is used for making acootipensated prediction of a change in a
pixel value by multiplying a reference imagethg weighting factor. The encoding step encodes a first difference value that is
difference value between the weighting factor and the first reference value. The weighting factor is included in a range of
predetermined bit precision having the firsiereince value at approximate center.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844029169 A
(19) INDIA
(22) Date of filing of Application :02/08/2018 (43) Publication Date : 12/04/2019

(54) Title of the invention : METHOD AND APPARATUS FOR GENERATING CUSTOMIZED DIGITAL FILES WITH
VARIABLE DATA

(51) International classification :G06K1/00|(71)Name of Applicant :
. :15/ 1)BALACHANDRAN, Sahadevan

(31) Priority Document No 727,270 Address of Applicant :#201, Advith Residency, Hulimavu
(32) Priority Date :06/10/201 | Lake Road, Bangalor&60076. Karnataka India
(33) Name of priorig country ‘U.S.A (72)Name of Inventor :
(86) International Application No ‘NA 1)BALACHANDRAN, Sahadevan

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

A method and apparatus for generating composite documents from document containers using a set of rules to populate sl
containers with variable content is presented. The present invention allows the user to produce many individual, customize
documentdrom a single container or set of linked containers and a set of content items stored in a database. Each contairee
set of rules that establish etone, oneto-many, manyto-many, or circular mappings between slots and content items. lorone
more embodiments, the present invention may be used to create customized composite photograph collages, such as cust
pictures, where each generated document is a photograph collage that features a photograph of an individual studaht in a
enlarged, or more prominent position, with smaller photographs of the other students in the class or school in lesspmsitione
in the collage.
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(12) PATENT APPLICATION PUBLICATION (21) Application N.201947008691 A
(19) INDIA
(22) Date of filing of Application :06/03/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : MISSION CRITICAL AND AUTONOMOUS UPLINK TRANSMISSION SUPPORT

(51) International (71)Name of Applicant :

:HO4W74/08H104W72/04H04W72/C

classification 1)QUALCOMM INCORPORATED
(31) Priority Document No:62/407,798 Address of Applicant :ATTN:Interational IP Administration
riority Date : orehouse Drive, San Diego, California 92 .S.
(32) Priority D 13/10/2016 5775 Moreh Drive, San Diego, California 921714 U.S.A
(33) Name of priority ‘USA (72)Name of Inventor :
E:é)g)nltry | e l;FAN, Michael, Mingxi
nternationa . 2)MONTOJO, Juan
Application No 255(:/1-6?280210717/055255 3)BHUSHAN, Naga

Filing Date 4)DAMNJANOVIC, Aleksandar
Sjglilgézgnnamznal WO 2018/071258 5)SADEK, Ahmed, Kamel
(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A connection may be established between a base station and a user equipment (UE) using a radio frequency shared by mi
network operating entities. Resources (e.g., a frame) may be divided into exclusive, prioritized, and opportumgticvalsfor a
given network operating entity coexisting within the shared radio frequency spectrum. Additionally, a set of low latémeyalb
(e.g., reserved resources) may be designated for use by the network operating entity for mission critical (MiCtjtamolioowzs
uplink transmissions. The network operating entity may indicate timing information for low latenoytatvals during a sub
interval for exclusive use by the network oper-ating entity. The UE may then transmit MiCr and/or autonomous ugéigksnes
using the low latency intervals without perform=ing a medium sensing procedure. In some casesinteevaigfor MiCr and
autonomous uplink transmissions may be for exclu-sive use by the network operating entity.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947008692 A
(19) INDIA
(22) Date of filing of Application :06/03/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : SYNCHRONIZATION AND DATA CHANNEL NUMEROLO®IN WIRELESS
COMMUNICATIONS

(51) International classification :HO4L27/26 (71)Name of Applicant :
(31) Priority Document No :62/408,509 1)QUALCOMM INCORPORATED
(32) Priority Date :14/10/2016 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, San Diego, California 921714 U.S.A
(86) International Application No :PCT/US2017/05618|(72)Name of Inventor :
Filing Date :11/10/2017 1)LY, Hung
(87) International Publication No ‘WO 2018/071566 2)CHEN, Wanshi
(61) Patent of Addition to Application ‘NA 3)SUN, Jing
Number :NA 4)XU, Hao
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A base station may configure at least a first downlink transmission in a regular downlink burst with the first numerology for
transmitting at least a portion of a data channel to a UE according to a numerology of a service used for data chaiss&trans
The base station also may configure at least a portion of a second downlink transmission in a regular downlink buesiowith a
numerology for transmitting a synchronization signal to the UE. A UE that receives the downlink regular burst may teearatiu
decode the symbols in the received transmissions according to the numerology associated with each symbol.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947008710 A
(19) INDIA
(22) Date éfiling of Application :06/03/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : NEW RADIO SHARED SPECTRUM ACCESS PROCEDURE, APPARATUS AND COMPUTER
READABLE MEDIUM

(51) International (71)Name of Applicant :

:HO4W16/14H04W74/08HO4W56/

classification 1)QUALCOMM INCORPORATED

(31) Priority Document N0:62/413,201 Address of Applicant :ATTN: International IP Admitiation,
(32) Priority Date :26/10/2016 5775 Morehouse Drive, San Diego, California 921714 U.S.A
(33) Name of priority ‘USA (72)Name of Inventor :

country e 1)DAMNJANOVIC, Aleksandar

(86) International PCT/US2017/055391 2)MALLIK, Siddhartha

N0,
I(38u7t))|il Qéignnaac:)nal ‘WO 2018/080757 5)YOO, Taesang
(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

Certain aspects of the preseéligclosure provide techniques for accessing shared spectrum in new radio (NR). An apparatus
operator may determine a synchronization configuration for the first operator and at least a second operator thatrehare spe
identify based on the sghronization configuration at least a first channel reserved for contending for access to the spectrurnr
reserve the access to the spectrum in the first channel to access at least a second channel for communications.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035782 A
(19) INDIA
(22) Date of filing of Application :09/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : A PROCESS FOR THE PREPARATION OF OSIMERTIAND ITS INTERMEDIATES

. e :C07D401/04|(71)Name of Applicant :

(51) International classification C07D403/04| 1)Mylan Laboratories Ltd
(31) Priority Document No :NA Address of ApplicantMylan Laboratories Ltd, Plot No
(32) Priority Date :NA 564/A/22, Road No 92, Jubilee Hills, Hyderabad 500033, Inc
(33) Name of priority country :NA Telangana India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Vadali Lakshmana Rao
(87) Interrational Publication No " NA 2)Saidugari Swamy
(61) Patent of Addition to Application Number :NA 3)Manukonda Seshadri Rao

Filing Date ‘NA 4)Vemvarapu Govardhana Phani Sharma
(62) Divisional to Application Number ‘NA 5)Jayachandra Sureshbabu

Filing Date :NA
(57) Abstract :

A process for the preparation of Osimertinib or their pharmaceutically acceptable salts and its intermediate prepa&mattion thel
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035803 A
(19) INDIA
(22) Date of filing of Application :09/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : ELECTROMECHANICAL PRESSURE SWITCH FOR BRAKE LAMP WARNING INDICATION

. e :B60Q1/302|(71)Name of Applicant :

(51) International @ssification B60Q1/447 | 1)WABCO INDIA LIMITED
(31) Priority Document No :NA Address of Applicant :PLOT NO. 3 (SP),lIl MAIN ROAD,
(32) Priority Date ‘NA AMBATTUR INDUSTRIAL ESTATE, CHENNAI 600058.
(33) Name of priority country :NA Tamil Nadu India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Deepan Ponraj
(87) International Publication No " NA 2)Raja R
(61) Patent of Addion to Application Number ‘NA 3)Senthilmurugan N

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

An electromechanical pressure switch (200) for brake lamp (202) warning indication, comprising a pressure ad)atszo(atec
with a brake cylinder configured to drive at least a first contact (208) in dependence on a pneumatic pressure vather@b)yaioc
establish an electrical contambnnection of the first contact with a second contact in dependence pmetin@atic pressure value &
the pressure actuator and an electronic (212) system configured to deliver a second electric current (12) to determthe fitset
contact and the second contact are in electrical ceotemtection and to control a dediny of a first electric current (11) for brake
lamp warning indication by determining whether the first contact and the second contact are in electricatamumtaton. Fig. 2
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(12) PATENT APPLICATION PUBLIATION (21) Application N0.201741035819 A
(19) INDIA
(22) Date of filing of Application :09/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : SYSTEM AND METHOD OF INTELLIGENCE IN 5G SYSTEMS

(51) International classification :H04W4/00] (71)Name of Applicant
H04W68/0(| 1)SAMSUNG ELECTRONICS CO.,LTD

(31) Priority Document No :NA Address of Applicant :129,Samsung, Yeongtonegu,
(32) Priority Date :NA Suwonsi,Gyeonggido Repulic of Korea
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)KUMAR, Lalith

Filing Date ‘NA 2)SEN, Avrijit
(87) International Publication No :NA 3)RAJADURAI, Rajavelsamy
(61) Patent of Addition to Apptiation Number ‘NA 4)GANDIKOTA, Jagadeesh

Filing Date :NA 5)SALVAGANESAN, Siva
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT Met hod and a System for handl idetegminetorduie THe engbodarients
herein discloses a method and a network for handling UEs travelling in predefined/ predetermined route. The method inclus
determining by a network one of at least one parameter and learned mobility patterns of at lg&stTme at least one parametel
determined based on a negotiation with the at least one UE. The at least one parameter includes at least one of arstiooed!
destination information, a speed, a start time, a guard percentage, and a predefetithe at least one UE. Further, the methc
includes sending at least one pair of a tracking area identifier isE(FA} and a ti mi ng map to th
determined at least one parameter and the learned mobility patterns of the at least one UE. FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741035820 A
(19) INDIA
(22) Date of filing of Application :09/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : METHOD AND ELECTRONIC DEVICE FOR AUTOMATICALLY MANAGING ACTIVITIES OF
APPLICATION

. e :GO6F1/32|(71)Name of Applicant :

(51) Internatimal classification GO6F11/3(| 1)Samsung Electronics Co., Ltd
(31) Priority Document No :NA Address of Applicant :129, Samsung, Yeongtonegu,
(32) Priority Date :NA Suwonsi, Gyeonggido 443742, Republic of Korea Republic o
(33) Name of priority country ‘NA Korea
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Jatin Garg
(87) International Publication No NA 2)Abhishek Verma
(61) Patent oAddition to Application Number ‘NA 3)Avinash Thakur

Filing Date ‘NA 4)Pranav Jadav
(62) Divisional to Application Number ‘NA 5)Shubham

Filing Date ‘NA
(57) Abstract :

ABSTRACT Method and electronic device for automatically managutiyities of application Embodiments herein provide metl
for automatically managing activities of an application in an electronic device. The method includes detecting by acoattbligy
an input on a data item of the application displayed sereen of the electronic device. Further, the method includes determinir
the activity controller at least one activity associated with the data item. Furthermore, the method includes causicgJity the
controller to automatically display an at&@ne activity interface and performing the at least one activity associated with the -
item within the at least one activity interface. The at least one activity interface comprises a synchronization elgnodmotoze a
result of the at least onmerformed activity with the application displayed on the screen of the electronic device. FIG. 4
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201842010723 A
(19) INDIA
(22) Date of filing of Apftication :23/03/2018 (43) Publication Date : 12/04/2019

(54) Title of the invention : METHODS OF IMPROVING THE YIELD AND/OR QUALITY OF AQUATIC OR MARINE
ANIMALS -

(51) International classification :A01K61/00 (71)Name of Applicant :
(31) Priority Document No :60/911,718 1)NOVOZYMES BIOLOGICALS, INC
(32) Priority Date :13/04/2007 Address of Applicant :5400 Corporate Circle Salem,Virgir
(33) Name of priority country :U.S.A. 24153,USA U.S.A.
(86) International Application No :PCT/US2008/05971|(72)Name of Inventor :

Filing Date :09/04/2008 1)DRAHQOS, David
(87) International Publication No ‘WO 2008/127933 2)TATARKO, Matt
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :6051/CHENP/2009

Filed on :13/10/2009
(57) Abstract :

Methods of treating aquatic or marine animal water bodies including contacting the water body with one or more sulfig oxid
bacteria such as those selected ftbengenus Paracoccus in an amount sufficient to control, reduce, or eliminate the H2S in t
body is disclosedOne or more sulfur oxidizing bacteria selected from the genus Paracoccus are applied to H2S contaminat:
environments in a predeterminemi@unt effective in improving the yield and quality of aquatic or marine animals
therein.Compositions useful for treating aquatic or marine animal water bodies are also described.
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(12) PATENT APPLICATION PUBLCATION (21) Application N0.201947007451 A
(19) INDIA
(22) Date of filing of Application :26/02/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : SYSTEMS AND METHODS OF SWITCHING INTERPOLATION FILTERS

(51) International (71)Name of Applicant :

:HO4N19/159H04N19/176H04N19/

classfication 1)QUALCOMM INCORPORATED
(31) Priority Document N¢:62/404,749 Address ofApplicant :ATTN: International IP Administratio
riority Date : orehouse Drive, San Diego, California 92: .S.

(32) Priority D 05/10/2016 5775 Moreh Drive, San Diego, California 921714 U.S.A
(33) Name of priority ‘USA (72)Name of Inventor :
country e 1)LEE, Sungwon
hopicaton o PCTIUS2017/055390 DIHANG, Kai

Filing Date :05/10/2017 4)CHEN, Jianle

Sjg"'g‘;fi;”na'ﬁga' WO 2018/067848

(61) Patent of Addition to .

5)KARCZEWICZ, Marta

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

Sysems methods and apparatus are provided for adaptively switching interpolation filters during the encoding of videcedate
decoding of a video bitstream. In various implementations a set of interpolation filters can be defined and made avadaigie tc
device. The coding device can select an interpolation filter for a given coding unit. The interpolation filter can lkesededten fc
example the coding level of the coding unit among other things. In some examples signaling of the sel@ctiediantditter can be
simplified by selecting a subset of the set of interpolation filters for a given coding situation. An index indicatiegpahaiitn filtel
from the subset can then be signaled. Alternatively a decoder can derive an idenditinterfjolation filter from data provided by
bitstream in which case the index need not be explicitly signaled in the bitstream.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947009946 A
(19) INDIA
(22) Date of filing of Application :14/03/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : TECHNIQUES AND APPARATUSES FOR SYNCHRONIZATION SCHEDULING BANDWIDTH
ALLOCATION AND REFERENCE SIGNAL TRANSMISSION IN A 5TH GENERATION RTWORK

(51) International classification :H04W56/00 (71)Name of Applicant :
(31) Priority Document No :62/417707 1)QUALCOMM INCORPORATED
(32) Priority Date :04/11/2016 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country :U.S.A. 5775 Morehouse Drive San Diego, California 921714,USA
(86) International Application No :PCT/US2017/0553¢|U.S.A.
Filing Date :05/10/2@.7 (72)Name of Inventor :
(87) International Publication No ‘WO 2018/084990 1)GHEORGHIU, Valentin Alexandru
(61) Patent of Addition to Application ‘NA 2)GAAL, Peter
Number :NA 3)KITAZOE, Masato
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT As wireless communication technology advances, the bandwidth usage of wireless communications systems t
increasingly flexible. For example, different user equipment (UES) may support different bandwidths or radio frequeritiesap
However, a deeduling entity may not know wireless capabilities or characteristics (e.g., supported bandwidths, RF chain
configurations, reconfiguration times, and/or the like) of the UEs for which the scheduling entity is to manage comna,nitétin
may hamper thability of the scheduling entity to take advantage of the advances in flexible bandwidth usage described abao
Techniques for synchronization, scheduling, bandwidth allocation, and reference signal transmission in a wireless camsnun
system assodiad with flexible bandwidth allocation, such as a 5G network, are described herein.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201848027127 A
(19) INDIA
(22) Date of filing of Application :20/0/2018 (43) Publication Date : 12/04/2019

(54) Title of the invention : INDUCTION OF AN IMMUNE RESPONSE AGAINST DENGUE VIRUS USING PRIBIBEOST
APPROACH

(51) International classification :A61K39/00 (71)Name of Applicant :
(31) Priority Document No :60/860,233 1)The United States of America represented by The
(32) Piority Date :09/11/2006 Secretary of The Navy
(33) Name of priority country :U.S.A. Address of Applicant :Naval Medical Bearch Center, Code
(86) International Application No :PCT/US07/23204|00L, 503 Robert Grant Avenue, Silver Spring MD 20910 U.S.
Filing Date :02/11/2007 (72)Name of Inventor :
(87) International Publication No ‘WO0/2008/127307| 1)SIMMONS, Monika
(61) Patent of Addition to Application ‘NA 2)PORTER, Kevin, R.
Number :NA 3)WELLINGTON, Sun
Filing Date ' 4)KANAKATTE, Raviprkash
(62) Divisional to Application Number :3246/CHENP/20C
Filed on :02/11/2007
(57) Abstract :

The invention relates to composition the induction of an immune response to dengue virus. The composition for the inducti
immune response to dengue virus comprises a priming composition and a boosting composition. Another aspect of the invi
subject matter is a composition fodunction of an immune response against dengue virus using a heterologoubgrsheegimen

with the priming immunogen comprising a DNA expression system, an adenovirus expression vector or a Venezuelan equi
encephalitis virus replicon system and thediimg immunogen comprising the same without the DNA expression system. Eacl
expression system contains DNA sequences encoding dengue viral proteins. [Fig 2]

No. of Pages : zNo. of Claims : °

The Patent Office Jonal No. 15/2019 Dated 124/2019 16731



(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201848027948 A
(19) INDIA
(22) Date of filing of Application :25/07/2018 (43) Publication Date : 12/04/2019

(54) Title of the invention : COMMUNICATION APPARATUS AND COMMUNICATION METHOD

(51) International classification :HO4W 52/00 (71)Name of Applicant :
(31) Priority Document No : 1)SUN PATENT TRUST
(32) Priority Date |- Address of Applicant :450 Lexington Avenue, 38th Floor,
(33) Name of priority country : New York, NY 1®17, USA U.S.A.
(86) International Application No :PCT/CN2014/0838¢|(72)Name of Inventor :
Filing Date :07/08/2014 1)WANG, Lilei
(87) International Publication No ‘W0/2016/019545 2)SUZUKI, Hidetoshi
(61) Patent of Addition to Adjzation ‘NA 3)FENG, Sujuan
Number :NA 4)HOSHINO, Masayuki
Filing Date ' 5)LOEHR, Joachim
(62) Divisional to Application Number :201647044266
Filed on :07/08/2014
(57) Abstract :

A power control method in device to device (D2D) communication, and user equipment for pggftrenpower control method is
disclosed. The method comprising: computing a power value of D2D transmission of a user equipment performing D2D
communication in a subframe, based on a parameter set of D2D transmission and a offset or a ratio indi€®€d:bynanand
indicated in D2D grant.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947003986 A
(19) INDIA
(22) Date of filing of Application :01/02/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : OBJECT SELECTION METHOD AND APPARATUS

(51) International classification :G06Q30/02 (71)Name of Applicant :
(31) Priority Document No :201610543528.2 1)ALIBABA GROUP HOLDING LIMITED
(32) Priority Date :11/07/2016 Address of Applicant :Fourth Floor, One Capital Place, P.
(33) Name of priority country :China Box 847, George Town Cayman Island
(86) International fplication No :PCT/CN2017/0914¢|(72)Name of Inventor :

Filing Date :03/07/2017 1)PENG, Jiqun
(87) International Publication No ‘WO 2018/010559 2)HE, Huimei
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An objed selection method and apparatus the method comprising: adjusting a basic relationship weight between every two
respectively according to a service influence parameter used to influence target object selection thus obtaining a new objec
relationslip weight (101); determining a propagation force value corresponding to each object in an object group respective
according to each new object relationship weight in the object group (102); determining an activity value corresporatirapjec
respetively according to a service activity parameter of each object in a service (103); determining an influence valuedinge
to each object respectively according to the activity value and the propagation force value (104); and selecting avirappett he
influence value greater than a preset threshold to act as a target object (105). Said method improves accuracy oécervice 0
selection.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :22/02/2019

(21) Application N0.20194007005 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : MANAGING SERVICES ASSOCIATED WITH URBASED TWO-DIMENSIONAL CODES

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Apjaation

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:GO6F 17/00
‘NA

‘NA

‘NA
:PCT/CN2018/0936¢
:18/12/2015
:NA

‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)ALIBABA GROUP HOLDING LIMITED

Address of Applicant :Fourth Floor, One Capital Place, P.
Box 847, Georgdown, Grand Cayman, Cayman Island

(72)Name of Inventor :
1)

(57) Abstract :
NA
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application16/03/2019

(21) Application N0.201947010316 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : MAGNETIC SENSOR ALIGNMENT WITH BREAKAWAY

(51) International classification :HO1H13/00HO01H3/5|(71)Name of Applicant :
(31) Priority Document No :15/297,068 1)MICROSOFT TECHNOLOGY LICENSING, LLC
(32) Priority Date :18/10/2016 Address of Applicant :One Microsoft Way Redmond,
(33) Name of priority country :U.S.A. Washington 98055399 U.S.A.
(86) International Application No :PCT/US2017/05568|(72)Name of Inventor :

Filing Date :09/10/2017 1)THOME, Nathan Michael
(87) International Publication No ‘WO 2018/075271 2)BOMAN, Kenneth Charles
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Disclosed herein are electronic devices with a sensor configured to breakaway from an input button or input/outputiinteréac
example the electronic device includes a button positionghiivan opening of a chassis or housing. A sensor is in communicai
with the button wherein the button is configured to contact the sensor in a first sensor position upon applicatiorvafian facte.
At least one magnet is configured to retai@ sensor in the first sensor position by a frictional or magnetic force. Additionally tl
sensor is configured to move from the first sensor position to a second sensor position upon application of a forbargtbater t
frictional or magnetic force anldss than a sensor damage force. The activation force is less than the frictional or magnetic fc

which is less than the sensor damage force.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :31/01/2019

(21) Application N0.2019450@30 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : CONTEXTUAL VOICE COMMANDS

(51) International classification :GO6F3/16 (71)Name of Applicant :
(31) Priority Document No :12/479,477 1)APPLE INC.
(32) Priority Date :05/06/2009 Address of Applicant :One Apple Park Way Cupertino
(33) Name of priority country U.S.A California- 95014, United States of America. U.S.A.
(86) International Application No :NA (72)Name of Inventa :
Filing Date ‘NA 1)VAN OS, Marcel
(87) International Publication No " NA 2)NOVICK, Gregory
(61) Patent of Addition to Application Number:NA 3)HERZ, Scott
Filing Date ‘NA
(62) Divisional to Application Number :1546/CHE/201
Filed on :03/06/2010
(57) Abstract :

Among other things, techniques and systems are disclosed for implementing contextual voice commands, On a device @&
first context is displayed. On the devieephysical input selecting the displayed data item in the first context is received. On tt
device, a voice input that relates the selected data item to an operation in a second context is received. The opdratiteti®p

the selected data itemtine second context.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844037999 A
(19) INDIA
(22) Date of filing of Application :08/10/2018 (43) Publication Date : 12/04/2019

(54) Title of theinvention : MODULE FOR DETECTING AN ELECTRICAL FAULT FOR AN ELECTRICAL PROTECTION
ASSEMBLY AND ELECTRICAL PROTECTION ASSEMBLY COMPRISING SUCH A DETECTION MODULE

(51) International classification :HO2H 3/0(|(71)Name of Applicant :
(31) Priority Document No 11759516 1)SCHNEIDER ELECTRIC INDUSTRIES SAS
(32) Priority Date :11/10/201 Address of Applicant :35, rue Joseph MonieZ500 Rueil
(33) Name of priority country :France Malmaison. France
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)SIMON, Tian
(87) International Publication No " NA 2)BURNOT, Claude
(61) Patent of Addition to Application Number ‘NA 3)LEBEAU, Bernard
Filing Date ‘NA 4)PUPIN, Thomas
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

This module (6) for detecting an electrical fault compris@shousing (8): a first conductor (30) and a second conductor (32);

first measurement toroid (34), positiongdwund the first conductor and around the second conductor, for measuring a differen
current flowing between the first and second conductasecond measurement toroid (36), positioned around the first condu
for detecting an electric arc sigrfldwing through this conductor;a relay;- an electronic processing circuit configured to switch
relay according to the current measured by the measurement toroids. The measurement toroids are aligned with onethaott
first toroid takes thehape of an elongated tube and allows the differential protection to operate with its own current. [Figure
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741032889 A
(19) INDIA
(22) Date of ling of Application :15/09/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : AN ELECTRIC VEHICLE WITH IMPROVED TECHNOLOGY

(51) International classification ‘B60K|(71)Name of Applicant -
28/00| 1)BLACKSMITH ELECTRIC INVENTIONS PRIVATE

(31) Priority Document No :NA |LIMITED
(32) Priority Date :NA Address of Applicant :75H S1, Prakash Galaxy, 4th Stree
(33) Name of priority country :NA |Annai Sathya Nagar, Nesapakkam, Chen6@0p078, Tamil Nad!
(86) International Application No :NA | Tamil Nadu India

Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No :NA 1)Arumugam Rajendra Babu
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A vehicle comprises: a sensing system for drunken driving; a camera that is configured to follow the eye lid movemeiniesof |
continuously during a drive; a control system that maatthe camera; a mechanism that is configured to create a temporary vil
of the driverEs seat if the camera detects the dri vaeig E:
configured to decelerate the vehicle anddprint he vehi cle to a halt with an al art
being closed after the temporary vibration of thehdcli et
movement status for a driver wéhicle which is behind the vehicle; and a fluid filled bumper disposed in the front and the real
vehicle that reduces the impact in the event of a collision with a human being or an animal. Figure to be IncludedtinFAhsteci
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847041150 A
(19) INDIA
(22) Date of filing of Application :31/10/2018 (43) Publication Date : 12/04/2019

(54) Title of the invention : DISPLAY DEVICE POWER ®@DE

(51) International classification :G06F1/26H04N5/67| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)HEWLETT -PACKARD DEVELOPMENT COMPANY,
(32) Priority Date ‘NA L.P.
(33) Name of priority country :NA Address of Applicant :11445 Compagq Center Drive West,
(86) International Application No :PCT/US2016/02877|Houston, Texas 77070. U.S.A.
Filing Date :22/04/2016 (72)Name of Inventor :
(87) Internéional Publication No ‘WO 2017/184159 1)HUMBERTO M. FOSSATI
(61) Patent of Addition to Application ‘NA 2)HUMBERTO M. FOSSATI
Number :NA 3)WEN SHIH CHEN
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

The first time a display device is turned on, isyad on after it has been factory reset, or is factory reset, the display device dis
message indicating that in a default and current power mode of the display device, a hardware component of the display dt
different than display hardware is pered off when the display device enters a-fmwer state. A user is permitted to have the
hardware component remain powered on when the display device enters-imnenstate. [FIG. 4]
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/02/2019

(21) Application N0.201947005606 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : ULTRASONIC DEVICE AND DEVICE FOR GENERATING MECHANICAL VIBRATION

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:A61B8/00
:India
:13/12/201:
:India

‘NA

‘NA

:NA

‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)
Address of Applicant : Bhutan
(72)Name of Inventor :
1)

(57) Abstract :
NA

No. of Pages : zNo. of Claims : 1!

The Patent Office Jonal No. 15/2019 Dated 124/2019

16740



(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :19/12/2018

(21) Application N0.201848048094 A

(43) Publication Date : 12/04/2019

(54) Title of the invention A METHOD OF ENCODING A SEQUENCE OF IMAGES INTO A BITSTREAM

(51) International classification :HO4N19/51 (71)Name of Applicant :
(31) Priority Document No :1100462.9 1)CANON KABUSHIKI KAISHA
(32) Priority Date :12/01/2011 Address of Applicant :3@, Shimomaruko ®home, Ohtu,
(33) Name of priority country ‘UK. Tokyo 1468501, Japan. Japan
(86) International ApplicatioiNo :PCT/EP2012/0503¢|(72)Name of Inventor :

Filing Date :11/01/2012 1)GISQUET, Christophe
(87) International Publication No :NA 2)LAROCHE, Guillaume
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :6059/CHENP/2013

Filed on :11/01/2D12
(57) Abstract :

ABSTRACT A METHOD OF ENCODING A SEQUENCE OF IMAGES INTO A BITSTREAM A method of encoding a seque
of images into a bitstream, at least one image portion in an image of the sequence being encoded using inter predettiod, th
comprising: generating a set obtion information predictors having a target number of motion information predictors (S500, ¢
S506, S514, S516, S510, S520); determining a motion information predictor from among the generated set of motion inforr
predictors for encoding motionformation for an image portion to be encoded (S522); and encoding an item of information fc
identifying said determined motion information predictor,wherein the generating the set (S500, S504, S506, S514, SS520$
comprises, for the image portiom be encoded: obtaining a first set of motion information predictors including, when available
least one motion information predictor from among one or more potential motion information predictors for inclusiomshgbg f
each potential motiomformation predictor being associated with an image portion having a predetermined spatial relationsh
the image portion to be encoded, wherein a hnumber of motion information predictors in the obtained first set is nbiagrézder 1
target numbe and when the one or more potential motion information predictors for inclusion in the first set contains one or
duplicates, the first set of motion information predictors is obtained without at least one of the duplicates; and ithelotitagne
first set of motion information predictors in the set to be generated, and when a number of motion information prettiietees is
less than the target number, adding one or more additional motion information predictors until the number of fovotiatioin
predictors in the set is the target number. [Figure 5]
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :11/03/2019

(21) Application N0.201948009456 A

(43) Publicéion Date : 12/04/2019

(54) Title of the invention : EVENT RECOGNITION

(51) International classification :GO6F 9/44 (71)Name of Applicant :
(31) Priority Document No :61/210,332 1)APPLE INC.
(32) Priority Date :16/03/2009 Address of Applicant :One Apple Park Way, Cupertino,
(33) Name of priority country :U.S.A. California 95014, United States of America U.S.A.
(86) Internatimal Application No :PCT/US2010/02711|(72)Name of Inventor :

Filing Date :12/03/2010 1)MOORE, Bradford, Allen
(87) International Publication No NA 2)SHAFFER, Joshua, H.
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :6874/CHENF2011

Filed on :23/09/2011
(57) Abstract :

A method executes software including a view hierarchy with a plurality of views which displays one or more views of the vie
hierarchy. The method executes software elements associated with a particular view, wherein each particulardés\evecit
recognizers. Each event recognizer has an event definition based-evesiih, and an event handler that specifies an action for
target, and is configured to send the action to the target in response to an event recognition. The methadelgtecice of sub
events, and identifies one of the views of the view hierarchy as a hit view that establishes which views in the hieeattiglyare
involved views. The method delivers a respectiveeidnt to event recognizers for each activelwlagd view, wherein each ever
recognizer for actively involved views in the view hierarchy processes the respecteeesulprior to processing a next senent in

the sequence of stdvents.
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(12) PATENT ARPLICATION PUBLICATION (21) Application N0.201948009475 A
(19) INDIA
(22) Date of filing of Application :12/03/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : ENCODING METHOD, DECODING METHOD, ENCODING DEVICE, AND DECODING DEVIC

(51) International classification :HO4N 7/32 (71)Name of Applicant :
(31) Priority Document No :JHGJGHJGH 1)KABUSHIKI KAISHA TOSHIBA
(32) Priority Date - Address of Appliant :11, Shibaura home, Minateku,
(33) Name of priority country :Argentina Tokyo 1058001. Japan
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)TANIZAWA, Akiyuki
(87) International PublicatioNo :NA 2)CHUJOH, Takeshi
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :1628/CHENP/201

Filed on :27/06/2012
(57) Abstract :

The present invention relates to an electronic apparatus (800), comprises of a decoder module (80&pdonfigeode a first
denominator for a luma weighting factor of a target image from encoded data; decode a first difference value that &ejuald
a difference between the first denominator and a second denominator for a chroma weightiog flaetmrget image from the
encoded data. The decoding method comprises of inputting encoded data; decoding a first denominator for a luma weigbfil
a target image from the encoded data; decoding a first difference value that is equali¢ocd aalifference between the first
denominator and a second denominator for a chroma weighting factor of the target image from the encoded data. FIGURE

No. of Pages : 11No. of Claims : 1I

The Patent Office Jonal No. 15/2019 Dated 124/2019 16743



(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201848001396 A
(19) INDIA
(22) Date of filing of Application :12/01/2018 (43) Publication Date : 12/04/2019

(54) Title of the invention : MULTICHIP PACKAGE LINK

(71)Name of Applicant :
1)INTEL CORPORATION
Address of Applicant :2200 Mission College Boulevard, S
Clara, California, 95054, USA. U.S.A.
(72)Name of Inventor :

(51) International classification :GO6F13/14

(31) Priority Document No :

(32) Priority Date -

(33) Name of priority country :

(86) International Application No ‘PCT/US2013/0777:

Filing Date 26/12/2013 gwxeﬁ‘oﬁgﬁ o
(87) International Publication No ‘WO0O/2015/099719 3)DAS SI,—IARMA Debendra
(61) Patent of Addition to Application . '
Number :NA 4)PASDAST, Gerald S.
Filing Date ‘NA 5)AYYASAMY, Ananthan
I~ L . 6)LI, Xiaobei
(62) 'I:Dill\gélg:al to Application Number :(2)2/10654;;812498 7YBLANKENSHIP, Robert G.
’ 8)SAFRANEK, Robert J.
(57) Abstract :

MULTICHIP PACKAGE LINK Physicd layer logic is provided that is to receive data on one or more data lanes of a physical
receive a valid signal on another of the lanes of the physical link identifying that valid data is to follow assertioalaf Hignal on
the one or more da lanes, and receive a stream signal on another of the lanes of the physical link identifying a type of the d
one or more data lanes.
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(54) Title of the invention : REVOLVING FOOT BRIDGE

:B26D1/20|(71)Name of Applicant :
(51) International classification B26D7/26;| 1)J.VINCENT
B26F1/38 Address of Applicant :No.5, East Sandaipettai, Srivalliput
(31) Priority Document No :NA 626125, Tamilnadu, India. Tamil Nadu India
(32) Priority Date :NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)J.VINCENT
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

An electrically operated revolving foot bridge operated manually by the station charge which as erected in betweenvthétrac
made to connect the two platforms for persons to more between them when the as no train as the platform
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :21/09/2018

(21) Application N0.201842035694 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : SFP MSBOMPATIBLE MODULE WITH SLAVE FUNCIONALITY

(51) International classification :H01J40/14 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)TEJAS NETWORKS LIMITED
(32) Priority Date :NA Address of Applicant :Plot No. 25, JP Software Park,
(33) Name of priority country :NA Electronics City, Phasg, Hosur Road, Bangaloré60100,
(86) International Application No :NA Karnataka, India. Karnataka India
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Filing Date ‘NA
(62) Divisional to Application Number :1659/CHE/201
Filed on :28/03/2014
(57) Abstract :

A small form factor pluggable (SFP) PTBlave module with integrated PTP slave functionality is disclosed. The SFP PTP slay
module comprises an GE module configured to retrieve the information corresponding to at least frequency, phase -afdl &y
subsequent to the slave module beiyigchronized with a network grandmaster. The PTP slave module is configured to suppc
(Precision Timing Protocol)/IEEEI 588v2. The SFP slave module is further configured to synchronize a network element wit
network grandmaster, on being electratiic coupled to the network element.
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(43) Publication Date : 12/04/2019

(54) Title of the invention : A NOVEL INTERMEDIATE OF DOLUTEGRAVIR AND A METHOD OF PREPARATION

THEREOF
(51) International classification :C07D498/14 |(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Laurus Labs Limited
(32) Priority Date :NA Address of Applicant :2nd Floor, Serene Chambers, Roac
(33) Name of priority country :NA Banjara Hills, Hyderabad Telangana India 500 034 Haryana
(86) Intenational Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Satyanarayana, CHAVA
(87) International Publication No *NA 2)Seeta RamanjaneyuluGORANTLA
(61) Patent of Addition to Application Number :NA 3)Venkata Lakshmi Narasimha rao, DAMMALAPATI
Filing Date ‘NA 4)Mani Bushan, KOTALA
(62) Divisional to Application Number :247/CHE/201| 5)Ravindra, ADURI
Filed on :21/01/2014

(57) Abstract :

The present invention relates to a process for preparation of dolutegravir intermediate compound of formula IV, wheesar®

alkyl, aryl or aralkyl group. Formula IV
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :21/12/2018

(21) Application N0.201842048482 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : A NOVEL INTERMEDIATE OF DOLUTEGRAVIR AND A METHOD OF PREPARATION

THEREOF
(51) International classification :C07D498/12
(31) Priority Document No :NA
(32) Priority Date :NA
(33) Name of priority country :NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Number :NA

(71)Name of Applicant :

1)Laurus Labs Limited

Address of Applicant :2nd Floor, Serene Chambers, Roac

Banjara Hills, Hyderabad Telangana India 500 034 Telangan
India
(72)Name of Inventor :

1)Satyanarayana, CHAVA

2)Seeta Ramajaneyulu, GORANTLA

Filing Date ‘NA 3)Venkata Lakshmi Narasimha rao, DAMMALAPATI
(62) Divisional to Application Number :247/CHE/201| 4)Mani Bushan, KOTALA

Filed on :21/022014 5)Ravindra, ADURI
(57) Abstract :

The present invention relates to a process for preparation of dolutegravir intermediate compound of formula V, wéynese ks

alkyl, aryl or aralkyl group; Formula V
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :24/12/2018

(21) Application N0.201842048819 A

(43) Publication Date : 12402019

(54) Title of the invention : A NOVEL INTERMEDIATE OF DOLUTEGRAVIR AND A METHOD OF PREPARATION

THEREOF
(51) International classification :C07D498/14 |(71)Name of Applicant :
(31) Priority Document No :NA 1)LAURUS LABS LIMITED
(32) Priority Date :NA Address of Applicant :2nd Floor, Serene Chambers, Roac
(33) Name of priority country :NA Banjara Hills, Hyderabad Telangana India 500 034 Telangan
(86) International Application No ‘NA India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Satyanarayana, CHAVA
(61) Patent of Addition to Application Number :NA 2)Seeh Ramanjaneyulu, GORANTLA
Filing Date ‘NA 3)Venkata Lakshmi Narasimha rao, DAMMALAPATI
(62) Divisional to Application Number :247/CHE/201| 4)Mani Bushan, KOTALA
Filed on :21/01/2014 5)Ravindra, ADURI
(57) Abstract :

ABSTRACT T A NOVEL I NTERMEDI ATE OF DOLUTEGRAVI R ANDBTha MI
present invention relates goprocess for preparation of dolutegravir intermediate compound of formula VII, wherein R repres:
alkyl, aryl or aralkyl group; R1 and R2 independently represent an alkyl. Formula VII

No. of Pages : € No. of Clims : 7

The Patent Office Jonal No. 15/2019 Dated 124/2019 16749



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947009138 A
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(22) Date of filing of Application :08/03/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : METHOD AND SYSTEM FOR PROCESSING 360 DEGRHEEO DATA

(51) International . (71)Name of Applicant :
classification ‘HO4N21/2343H04N21/4402H04N19) 1)QUALCOMM INCORPORATED

(31) Priority Document Address of Applicant :ATTN: International IP Administratic

No 62/407,502 5775 Morehouse Drive, San Diego, California 921714,
(32) Priority Date :12/10/2016 U.S.A.
(33) Name of priority ‘USA (72)Name of Inventor :
country e 1)HENDRY, Fnu
fG)”':;’ig”naR%”a' 'PCT/US2017/055944 2)WANG, Ye-Kui
PP :10/10/2017

Filing Date

Sjt)n:g;%:;nnamnal ‘WO 2018/071421

(61) Patent of Addition

to Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

Techniques and systasnare provided for processing video data. For exampled8gfee video data can be obtained for processi
an encoding device or a decoding device. The®&free video data includes pictures divided into metimmstrained tiles. The 36l
degree videalata can be used to generate a media file including a plurality of tracks. Each of the plurality of tracks contair ¢
least one of the motieoonstrained tiles. The set of at least one of the matmstrained tiles corresponds to at least oree of
plurality of viewports of the 36degree video data. A first tile representation can be generated for the media file. The first tile
representation encapsulates a first track of the plurality of tracks, and the first track includes a first sedtafreg tfahe motion
constrained tiles at a first tile location in the pictures of the@&ffee video data. The first set of at least one of the motion
constrained tiles corresponds to a viewport of the@&free video data. REFER TO FIGURE 15
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(43) Publication Date : 12/04/2019

(54) Title of the invention : MOTION/IDEO ENCODING APPARATUS, MOTIONVIDEO DECODING APPARATUS,
MOTION-VIDEO ENCODING METHOD, AND MOTIONVIDEO DECODING METHOD

(51) International classification :HO4N 7/32 (71)Name of Applicant :
(31) Priority Document No 2010221471 1)MITSUBISHI ELECTRIC CORPORATION
(32) Priority Date :30/09/2010 Address of Applicant 8, Marunouchi Zzhome, Chiyod&u,
(33) Name of pirity country :Japan Tokyo 1068310, Japan Japan
(86) International Application No :PCT/IP2011/0041:|(72)Name of Inventor :
Filing Date :21/07/2011 1)MINEZAWA, Akira
(87) International Publication No ‘WO0/2012/042720 | 2)SEKIGUCHI, Shunichi
(61) Patent of Addition to Application ‘NA 3)SUGIMOTO, Kazuo
Number :N A
Filing Date ’
(62) Divisional b Application Number :2415/CHENP/201z
Filed on :21/07/2011
(57) Abstract :

When carrying out an intritame prediction process to generate an intra prediction image by using an-aineadgd image signal
in a frame, an intra prediction part 4 sstea filter from one or more filters which are prepared in advaccerding to the states of
various parameters associated with the encoding of a target block to be filtered, and caarfdtenng process on a prediction

image by using the filteAs a result, prediction errors which occur locally camdmiced, and the image quality can be improvec

Figure 1
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(19) INDIA
(22) Dateof filing of Application :20/02/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : UPLINK VOICE AND VIDEO ENHANCEMENTS

(51) International classification :HO04L1/18 (71)Name of Applicant :
(31) Priority Document No :62/405,783 1)QUALCOMM INCORPORATED
(32) Priority Date :07/10/2016 Address of Applicant :ATTEN: International IP
(33) Name of priority country :U.S.A. Administration, 5775 Morehouse Drive, San Diego, Californic
(86) International Application No :PCT/US2017/0553¢|921221714U.S.A.
Filing Date :05/10/2017 (72)Name of Inventor :
(87) International Publication No ‘WO 2018/067845 1)RICO ALVARINO, Alberto
(61) Patent of Addition to Application ‘NA 2)GAAL, Peter
Number :NA 3)CHEN, Wanshi
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

The present disclosure may provide technique(s) to configure a UE for asynchronous UL HARQ transmission. In an aspeci
disclosure a mébd a computereadable medium and an apparatus are provided. The apparatus may perform an initial RRC
configuration procedure. The apparatus may transmit a first RRC message. The first RRC message may indicate that this
a VoLTE mode. The appats may receive a second RRC message from the base station. The second RRC message may 1
the UE to operate in VOLTE mode. The apparatus may monitor a CSS for a first uplink grant in first DCI. The first uglimagre
not contain an uplink HARQD field. The apparatus may monitor a USS for a second uplink grant in second DCI. The seconi
grant may be associated with asynchronous uplink HARQ and the second uplink grant may include a HARQ ID field.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947008100 A
(19) INDIA
(22) Date of filing of Application :01/03/2019 (43) Publication Date : 12/04/2019

(54) Title of the invention : MULTHSTAGE CHANNEL RESERVATION SIGNAL FOR DIRECTIONAITRANSMISSION AND
RECEPTION

(51) International classification :HO4W74/08 (71)Name of Applicant :
(31) Priority Document No :62/406,602 1)QUALCOMM INCORPORATED
(32) Priority Date :11/10/2016 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, San Diego, California 921714 U.S.A
(86) International Application No ‘PCT/UR017/05616 | (72)Name of Inventor :
Filing Date :11/10/2017 1)SUN, Jing
(87) International Publication No ‘WO 2018/071559 2)SADEK, Ahmed Kamel
(61) Patent of Addition to Application NA 3)KADOUS, Tamer Adel
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Certain aspects of the present disclosure provide techniques foistaghki channel reservation signals for direction transmissior
reception. According to certain aspects a method of wireless communication by a cell is provided. The methodigeneesly
determining a portion of a shared spectrum for at least one of sending or receiving a transmission and transmittitygad plurali
channel reservation signals associated with a plurality of beams to reserve the portion of the shared spectrum.
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(54) Title of the invention : CONFIGURING EASUREMENT REPORTING

:HO4W (71)Name of Applicant :
. . 36/00, 1) TELEFONAKTIEBOLAGET LM ERICS SON (PUBL)
(51) International classification HO4W Address of Applicant :SH64 83, Stockholm, Sweden Swe
24/00 (72)Name of Inventor :
(31) Priority Document No :62/578,921| 1) PAKNIAT, Parisa
(32) Priority Date :30/10/201
(33) Name of priority country ‘U.S.A
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

Abstract CONFIGURING MEASUREMENT REPORTING According to some examples, a method performed by a wireless
disclosed for configuring InteRadio Access Technology (IRAT) measurement reporting. The method comprises receiving ar
indication identifying at least one cell, wherein the indication comprises an instruction to the wireless device tomeaseramer
reports for the at least one cell, and/or an instruction to the wireless device to not perform IRAT measurements asttbecatéd
The method also comprises configuring IRAT measurement reporting based on the indication. (Fig. 1)
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(54) Title of the invention : EXERCISE MTI' WITH A CONTINUOUS ONEPIECE ANTFSLIP STRIP

. e :A63B21/0(|(71)Name of Applicant :

(51) International classification GO1K11/12| 1)GROUNDING INC,
(31) Priority Document No :NA Addres of Applicant :INTERSHORE CHAMBERS, ROAD
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(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)TSAI, Victor

Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstact :

An exercise mat includes a fabric layer defining opposing first surface and second surfaceslgnsrifi ofa predetermined widtl
and in a predetermined pattern covered over a part of the first surface of the fabric layer so that the first surfabeiofdfier
defines one or multiple exposed portions beyond thestiptstrip, and an elastic cushion lay@vered over the second surface of
fabric layer. The antlip strip is a continuous orf@ece member defining two opposite lateral portions and a middle portion at
different elevations. The fabric layer defines a plurality of local areas in thedifaice. At least one exposed portion and a part «
antislip strip exist in each local area within a surface area approximately equal to the surface area of the palm of an adult.
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(71)Name of Applicant :
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(61) Patent of Addition to Application Number ‘NA 1)KRISHNAD ASS KARTHICK
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(62) Divisional to Application Number ‘NA 3)RAMASWAMY DHANUSKODI
Filing Date ‘NA 4)MANNAR MUTHUKRISHNAN
5)VELUSAMY SENTHILKUMAR
(57) Abstract :

The invention relates a method of coating of ransstalline material on to the steel and alloy steel material tgatgtithe ash
deposition faced in the boilerEhe method of the coatiren the grit blasted surfaesurface preparation technique, through High

velocity oxy fuel spray system.
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(32) Priority Date ‘NA REGIONAL OPERATIONS DIVISION (ROD), PLOT NO : 9/1
(33) Name of priority country ‘NA DJ Block 3rd Floor, Karunamoyee, Salt Lake Registered Offii
(86) International Application No :NA BHEL HOUSE, SIRI FORT, NEW DELHI110049, INDIA

Filing Date ‘NA (72)Name of Inventor :
(87) InternationaPublication No " NA 1)Rajeev Shrivastava
(61) Patent of Addition to Application Number ‘NA 2)Ashok Kumar Mahor

Filing Date ‘NA 3)Sandeep Saxena
(62) Divisional to Application Number ‘NA 4)Pankaj Elvin Kujur

Filing Date ‘NA 5)Mohammad Wahab Rafique

6)Amaresh Kumar Shukla

(57) Abstract :

The present invention relates to a device for measuring of cooling water temperature and evaluatiehiofeRahk é6uling in a
surface condenser. The device consists of a sensor support (1) inserted into the outlet ends of the condenser tuists(6E A |
temperature detector (RTD) is disposed in the said sensor support (1) for recording the signals for teraptratcooling water
exiting the fouled tube. The signals are transferred to a control room via DCS and cabling system for finding foulirig value c
condenser.
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(12) PATENT APPLICATION PUBLICATION (21) Applicaton N0.201731035534 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : SOLAR BASED HYBRID HEATING SYSTEM AND METHOD WITH AUTOMATIC LOAD
IMPEDANCE MATCHING FOR LOWWATTAGE METALLIC APPLIANCES.

(71)Name of Applicant :
(51) International classification :F24F13/3/| 1)INDIAN INSTITUTE OF TECHNOLOGY (Indian School
(31) Priority Document No ‘NA of Mines)
(32) Priority Date :NA Addres of Applicant :Department of Electrical Engineerin
(33) Name of priority country ‘NA (Under MHRD, Govt. of India), Dhanba826004, harkhand,
(86) International Application No ‘NA India.
Filing Date ‘NA (72)Name of Inventor :
(87) International PublicatioNo *NA 1)KUNDAN KUMAR
(61) Patent of Addition to Application Number ‘NA 2)ANIK GOSWAMI
Filing Date ‘NA 3)PRADIP KUMAR SADHU
(62) Divisional to Application Number ‘NA 4)DEBABRATA ROY
Filing Date ‘NA 5)NITAL PAL
6)M K SINGH
(57) Abstract :

Disclosed is a Solar based hybrid heating system and method with automatic load impedance matchivepttedevwnetallic
appliances The system includes, a substantially clean DC source comprising PV module assembly and a battemgdiadkcan
ZSI unit through a reverse flow control valve, said ZSI unit having inductors L1 and L2 connected in series across popoaitiv:
a negative port and Capacitors C7 and C8 connected diagonally between the positive port and the negatieespothe ZSI unit
is electrically connected between the DC source and a frequency control inverter unit through an induction workinggoil hav
inductance L4 connected in series with series resonant capacitor C5 through internal resistancer&{jesaegl £ontrol inverter ul
further comprising a frequency control unit supplying triggering frequency to a gate of a gating device havingaralégitdiode
(D) connected in parallelith Resistance R3.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/10/2017

(21) Application N0.201731035636 A

(43) Publication Date : 12/04/2019

(54) Title of the invention : EXECUTING VOICE COMMANDS BASED ON VOICE CONFIDENCE BNJSAGE

CONFIDENCE METRICS

(51) International classification :B25J11/01| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)MOTOROLA MOBILITY LLC
(32) Priority Date :NA Address of Applicant :222 WEHSMERCHANDISE MART
(33) Name of priority country ‘NA PLAZA, SUITE 1800 CHICAGO ILLINOIS 60654 UNIED
(86) International Application No ‘NA STATES OF AMERICA
Filing Date ‘NA (72)Name of Inventor :
(87) InternationaPublication No :NA 1)RAY, Debraj
(61) Patent of Addition to Application Number ‘NA 2)SHANKAR, Diraj Hebbar
Filing Date ‘NA 3)AGRAWAL, Amit Kumar
(62) Divisional to Application Number ‘NA 4)ROUT, Satyabrata
Filing Date :NA
(57) Abstact :

A method includes monitoring a nmaphone signal on a device to identify a voice trigger phrase. The voice trigger phrase inc
command and has an associated voice confidence metric generated based on a decoding of the microphone signal. A use
parameter associated with thevite is determined during a time period in which the voice trigger phrase was received. A usa
confidence metric is determined based on the user behavior parameter. The command is executed based on the voice con

metric and the usage confidence rget
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201731035648 A
(19) INDIA
(22) Date of filing of Application :07/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : A RECTOR FOR THE PRODUCTION OF MAGNETITE FROM HEMATITE

(51) International classification :C22B1/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)TATA STEEL LIMITED
(32) Priority Date :NA Addressof Applicant :BISTUPUR, JAMSHEDPUR31001
(33) Name of priority country :NA JHARKHAND
(86) International Application No ‘NA 2)CSIR

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)DR. T. VENUGOPALAN
(61) Patent of Addition to Application Number ‘NA 2)Y. RAJSHEKAR

Filing Date ‘NA 3)D. C. SAU
(62) Divisional to Application Number ‘NA 4)MANOJ KUMAR

Filing Date ‘NA 5)M. K. RUNDA
(57) Abstract :

The invention relates to a reactor (100) for reducing pved hematite into magnetite, the reactor comprising: an inner reactor
housed inside an outer furnace (1), the inner reactor (2) being fed powdered hematite through a feeding unit (4) teuipleerto
reactor (2), the feeding unit (4) comprisingeating arrangement (5) below to preheat and remove moisture from powdered hi
a reductant inlet (6) coupled to the inner reactor (2) through which reducing gas is passed through for reducing povatiéeed r
magnetite; a burner (3) being instllbetween a space between the inner reactor (2) and the outer furnace (1), inflammable
circulated in the said space to burn inflammable gas for heating the inner reactor-(#@pdumt gas outlet (7) at the inner reactor
being configuredd release byroducts generated during reduction; and a discharged pipe (8) configured at the inner reactor
storage tank (10) via a heat exchanger (9), the discharged pipe (8) being configured to channel magnetite obtaineth&om th
reactor(2) to the storage tank, the inner reactor (2), the heat exchanger (9) and the storage tank (10) being maintained in ir
atmosphere to prevent oxidation of magnetite obtained.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201731035799 A
(19) INDIA
(22) Date of filing of Application :09/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : A METHOD FOR CONTROLLING WELD DISTORTION AND WELD CRACKING IN REPAIR
WELDING OF CASINGSOF STEAM TURBINES

(71)Name of Applicant :

(51) International classification :B23K15/0(| 1)BHARAT HEAVY ELECTRICALS LIMITED
(31) Priority Document No :NA Address of Applicant :Regnal office: Regional Operations
(32) Priority Date :NA Division (ROD), Plot No. : 9/1, DJ Block 3rd Floor,
(33) Name of priority country ‘NA Karunamoyee, Salt Lake, Kolkata, West Beng@0091, India
(86) International Application No ‘NA Registered Office: BHEL House, Siri Fort, New Deltii0049,

Filing Date ‘NA India
(87) International Publicain No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)VENKATARAMAN SUD HARSANAM

Filing Date ‘NA 2)GANESAN RAVICHANDRAN
(62) Divisional to Application Number ‘NA 3)NARASIMHAN RAJU

Filing Date ‘NA 4)RENGANATHAN VETRISELVAN

5)RAJANBABU RAVIBHARATH

(57) Abstract :

A method for controlling weld distortion and weld cracking in repair wegldihicasings of steam turbiresThis invention elates to
a method for controlling weld distortion and weld cracking in repair welding of casings of steam turbines. The proceplicebi
for two cases the first one is a situation where the repair welds are required to be made in local spetatragii the different fac
of the casing and the second one is a situation where the whole circumference or a fraction thereof of various fatmgf the
needs to be repair welded. For the first situation, the spots are ground and prepareir faetéing. Prior to commencing welding
the local spots are preheated to a designated temperature. The spot that is closest to the midpoint of the longitdidiealf¢bate
casing is welded firstly and the spot that is farthest is welded lastlyh&second situation, the facets required to be repair welc
are ground and milled adequately to produce a flat surface. The rear side of the casing is wrapped with local heatinlikeleme
ceramic pads etc. for achieving the designated preheatipgtatare. The facet closest to the midpoint of the longitudinal cente
of the casing is selected firstly and the facet that is farthest from the midpoint of the longitudinal centerline afghis waéied
lastly. Each facet is divided into multipivisions circumferentially and within each facet, the first weld bead is laid in the cent
division and the subsequent weld beads are laid alternately on both the left and right side divisions proceeding friamttveace
both the extremitiesf the casing. In both the cases, each and every weld bead is laid in a direction parallel to the longitudin:
centerline of the casing and in such a way that each weld bead fuses well with the previously laid weld bead(s) a@iatvigt. Siiod
inter-pass temperature is checked and maintained within a range before laying any weld in each of the local spot/cavity. Aft
completing the weld buildup todesired height including thiglistortion allowancé the weld quality is inspected with ultrasonic te
and the weld buildup/repair weld is then machined to the required dimensional accuracy.

No. of Pages : ZNo. of Claims : 1!

The Patent Office Jonal No. 15/2019 Dated 124/2019 16761



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201731035800 A
(19) INDIA
(22) Date of filing of Application09/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : AN AUTOMATIC APPARATUS FOR HYDRO TESTING OF VALVES

. e . (71)Name of Applicant :
83 g‘:i%rrﬂatg’giﬂﬁf'a‘;a“on :Sglml 08 1)BHARAT HEAVY ELECTRICALS LIMITED
(32) Priority Date :NA Address of Applicant :Regional office: Regional Operatior
(33) Nameyof ity countr :NA Division (ROD), Plot No. : 9/1, DJ Block 3rd Floor,
(86) Internatio%al K Iicatign No :NA Karunamoyee, Salt Lake, Registered Office: BHEL House, S
Filing Dato PP NA Fort, New Delhi110049, India
(87) International Publication No " NA Uf;giﬂgg;";gjpﬂtzg sp
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA 2)MYDEEN PITCHAI
(62) Divisional to Application Number ‘NA 3)RAJENDRAN |
Filing Date ‘NA 4)MURALIDARAN E
' 5)JOHN KENNEDY S
(57) Abstract :

Title: An automatic apparatus for hydro testing of valves. The present inventitesrgan automatic apparatus for hydro testing
valves. For hydro testing of Different sizes in the rangetof23 with 150, 300, 600, 900, 1500, 3000 class of Globe, Gate & I
Return style valves hydro test bench is used. In hydro testing Geeatiogealves are opened & closed by manual method cau:
difficulty to the operator due to unavailability of proper space to stand because of different sizes & styles of vaweskifis
condition is unsafe to the operator. The present invention singp of an adaptor (3) mounted on hand wheel guide bar (2A, 2E
gear box for the rotational movement of the hand wheel (2A) clockwise and@rkivise by means of guide bar (2B) for opening
and closing of the valve, wherein said adaptor is malet@neumatic gun (4).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201731035806 A
(19) INDIA
(22) Date of filing of Application :09/10/2017 (43) Publication Date : 12/04/2019

(54) Title of theinvention : PROCESS OF PREPARING CHEMICALLY TREATED CARBONIZED BONE MEAL

(51) International classification :B09B3/0(|(71)Name of Applicant :
(31) Priority Document No :NA 1)INDIAN INST ITUTE OF TECHNOLOGY
(32) Priority Date ‘NA KHARAGPUR
(33) Name of priority country :NA Address of Applicant :Indian Institute of Technology,
(86) International Application No :NA Kharagpur Dist Midnapore West Bengal India 721302 West
Filing Date ‘NA Bengal India
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)CHATTERJEE, Somak
Filing Date ‘NA 2)DE, Sirshendu
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The preseninvention relates to a simple and economical process for preparing a defluoridating material sourced from waste
phosphate fertilizers, which essentially comprises of carbonized bone meal chemically treated or coated with a pagati§ mete
specfically a combination of calcium oxide and aluminium sulphate in a defined amount ratio that is effective for a high fluo
uptake capacity of around 150 mg/g. Further, this chemically treated carbonized bone meal (CTBM) of the present invieatio
ideally used as a filtering mixture with carbonized bone meal (CBM) and packed in filters for dynamic filtration of fhaonide f
groundwater.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20173103589A
(19) INDIA
(22) Date of filing of Application :10/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : FOOD GRAIN PUFFING AND POPPING MACHINE

:A23L.1/00; [ (71)Name of Applicant :
(51) International classification A23L1/164| 1)Rabindra Behera
A23L1/18; Address of Applicant :Pdluku-lish, Village: Kalidiha,
(31) Prioity Document No :NA district: Balasore, Odishar56022, India
(32) Priority Date :NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Rabindra Behera
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present Invention provides a cost effective machine for the processing of food grains. The machine is useful fagdhehe
rice and other food item for the purpose of puffing and popping.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201731035898 A
(19) INDIA
(22) Date of filing of Application :10/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : Seedling Transplanting Mae and method thereof

:A01C11/02|(71)Name of Applicant :
(51) International classification A01G13/02;| 1)Rabindra Behera
A01G25/09; Address of Apgtant :PeMuku-lish, Village: Kalidiha,
(31) Priority Document No :NA district: Balasore, Odishar56022, India
(32) Priority Date :NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Rabindra Behera
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Seedling Transplanting Machine and method thereof The present Invention provides a transplanter maetrisplémting
seedlings and its method thereof. The agricultural machine is useful for the purpose/s comprising plantation/vegetagjtine so\
seedling/saplings into the soil and like.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201731035955 A
(19) INDIA
(22) Date of filing of Application :10/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : A COMPOSITION, A COATED ARTICLE, METHOD(S) AND APPLICATION(S) THEREOF

(51) International classification :C10B53/0i|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)TATA STEEL LIMITED
(32) Priority Date :NA Address of Applicant :Jamshedpur Jharkhand India
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)BHARADWAZ BHAGAWATI
Filing Date ‘NA 2)TAPAN KUMAR ROUT
(87) International Publication No *NA 3)AMAR NATH BHAGAT
(61) Patet of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present disclosure provides a composition comprising hanotized graphene oxide and binder, optionally along with filler
stabilizing agent, wherein ttsaid composition exhibits germicidal activity including but is not limited to bactericidal activity ar
fungicidal activity, when coated on metallic surfaces. The present disclosure further provides a method of preparingcsaiibicg
describes a coalearticle and a method of preparing said coated article. The described composition can be efficiently coated
substrate to form a lorgange coating on a substrate and be preserved in said form over extended periods of time conferring
antimiaobial properties to the coated article.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/10/2017

(21) Application N0.201731035956 A

(43) Publication Date : 12/04/2019

(54) Title of the invention A METHOD OF PRODUCING HIGHLY REACTIVE COKHHROUGH BRIQUETTE MAKING

ROUTE
(51) International classification :C10B53/0i|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)TATA STEEL LIMITED
(32) Priority Date :NA Address of Applicant :Research and Development and
(33) Name of priority country :NA Scientific Services Division, Jamshed#81001, India.
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Vimal Kumar Chandaliya
(87) International Publication No *NA 2)A Suresh
(61) Patent of Addition to Application Number ‘NA 3)Pratik Swarup Dash
Filing Date ‘NA 4)Mriganshu Guha
(62) Divisional to Application Number ‘NA 5)Atanu Ranjan Pal
Filing Date :NA
(57) Abstract :

The present invention provides a method of producing highly reactive coke through briquetting method using briquettamdac
horizontal reactor furnace. The process comprising the steps of grindinglsfto less than 3 mm, grinding of iron ore to less th:
500 micron, mixing the raw materials along with addition of coal tar or coal tar pitch or petroleum pitckeatr@d or phenolic
resin as binder, addition of water to maintain the moisturesadimt the range of-12%, briquetting of the sample in hydraulic pre
to prepare the briguettes atl5 ton, curing the briquettes in dryer at 50 to 150 oC, carbonizing the briquette at 700 to 10000C
horizontal reactor furnace, and measuring the cotdpressive streng(it CS) of the briquettes.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201731035982 A
(19) INDIA
(22) Date of filing of Application :10/10/2017 (43) Publication Date : 12/02019

(54) Title of the invention : Method for High speed keyhole plasma arc welding of thick plates/pipes

(51) International classification :B23K9/1¢|(71)Name of Applicant ;
(31) Priority Document No :NA 1)BHARAT HEAVY ELECTRICALS LIMITED
(32) Priority Date :NA Address of Applicant :Regional office: Regional Operatior
(33) Name of priority country :NA Division (ROD), Plot No. : 9/1, DJ Block 3rd Floor,
(86) International Application No :NA Karunamoyee, Salt Lake, Kolkata, West Berg@0091, India
Filing Date ‘NA Registered Office: BHEIHouse, Siri Fort, New Delkh110049,
(87) International Publication No NA India
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date :NA 1)MARIADOSS ALPHONSE JOHNSON CLAWRENCE
(62) Divisional to Application Number ‘NA 2)CHITHIRAIVEL DHANSEKARAN
Filing Date :NA 3)BALASUBRAMANI SHANMUGARAJAN
(57) Abstract :

The invention is related to method for high speed keyhole pl@amwelding of thick plates/pipes. In the present invention, a su
method/procedure has been designed by optimizing the starting current to ensure proper closing of the keyhole in high der
materials like nickel based superalloys, molybdenuml&yalthereof, niobium & alloys thereof, etc. with higher plasma gas flov
rates. The starting current is to be maintained in the range of 60% of the welding current with the ramping time indh8.6a0¢8
seconds for stable keyhole plasma arc weldlith the plasma gas flow rates > 2.5 Ipm.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201731036014 A
(19) INDIA
(22) Date of filing of Application :10/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : A SINGLE UNIT FIXED BED REACTOR FOR SIMULTANEOUS HETERQOPHIC
NITRIFICATION-AEROBIC DENITRIFICATION ADSORPTIVE COUPLED DENITRIFYING PHOSPHATE REMOVAL FRC
WASTEWATER

:B01J8/00|(71)Name of Applicant :
(51) International classification B01B/24; | 1)INDIAN INSTITUTE OF TECHNOLOGY
CO08F10/0/|BHUBANESWAR
(31) Priority Document No ‘NA Address of Applicant :Indian Institute of Technology
(32) Priority Date ‘NA Bhubaneswar Sameapuri Bhubaneswabdrissa India 751013
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)ROUT, Prangya Ranjan
Filing Date ‘NA 2)DASH, Dr. Rajesh Roshan
(87) International Publication No " NA 3)BHUNIA, Dr. Puspendu
(61) Patent of Addition to ApplicatioNumber :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A single unit down flow packed bed reactor for heterotrophic nitrificagierobic denitfication-denitrifying phosphate removal
comprising a microbe immobilized bioreactor bed including a microbial consortium of Bacillus siamensis E&Ddomonas
betelii CS1 and Bacillus cereus G&strains immobilized with packed bed material comprisimgmbination of drosdolochar
layers to facilitate solidiquid interaction for enhanced physicochemical processes and TB3ayers to serve as carbon sources
the immobilized heterotrophic microbial consortium. Both the bed materials with theirgoature, irregular shape, size and hig
surface area enabled the microbial biomass to grow and proliferate on it for adsorption assimilation and biotransfonutxiéens
The single unit packed bed reactor demonstrating a process involvingtiagbic nitrification, aerobic denitrification, denitrifying
phosphate removal coupled with physicochemical phosphate removal and physicochemical as well as biological carbon rel
the removal efficiency for NH4N ,NO3--N, phosphorous and organiarbon (COD) as 95.7%, 87.9% ,99.41% and 83.8%
respectively.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :11/10/2017

(21) Application N0.201731036109 A

(43) PublicatiorDate : 12/04/2019

(54) Title of the invention : DECORTICATOR MACHINE AND METHOD THEREOF

(51) International classification :D01B1/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Shri Dayaram Chauhan
(32) Priority Date :NA Address of Applicant :Prasad Rao Petta, Opposite Old Tc
(33) Name of priority country :NA Planning Line, Post: Jeypore, Pin Code: 764003, Distajatr;
(86) Internationapplication No :NA Odisha, India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)Shri Dayaram Chauhan
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present Inugtion relates to a Decorticator or peeling machine. Particularly, the machine is a Decorticator or peeling mac
useful for decorticating Mahuwa (Botanical name: Madhuca longifolia). However, the scope of the Invention is not litsitegbtc
for peeling/decorticating seeds of Mahuwa only rather it can be used for the Decortication of other plants also.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201731036110 A
(19) INDIA
(22) Date of filingof Application :11/10/2017 (43) Publication Date : 12/04/2019

(54) Title of the invention : REELING AND PROCESSING CUM SPINNING MACHINE

. e :B01J21/0C|(71)Name of Applicant :

(51) International classification B65H54/7C|  1)Nripen Kalita
(31) Priority Document No :NA Address of Applicant :Village 1 No. Jiakur. P.OChaygaon,
(32) Priority Date :NA District: Kamarupa, Assam, Riode: 781134, India
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Nripen Kalita

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Nmber :NA

Filing Date :NA
(57) Abstact :

The present invention discloses a reeling cum spinning machine which is portable and can be operated by battery ad@ell ¢
source. The invention is useful for Muga/Eri yarn reeling where thread is winded uniformly throughout the bobbinsi@shd win
threads are smoother. The reeling machine comprises three main assembly components namely at least one main drive, as
at least one timer assembly (2) and at least one feeding roller assembly (3). The at least one main drive assemblgtdeagtris
one 12V, 5W dc motor (4), a plurality of spindles (5), a plurality of spindle locks (6), at least one-giiivelenotor belt (7) and a
plurality of bobbins (8). The plurality of spindles is fitted on the main wooden frame (9) and the phfraptpdle locks hold the
plurality of spindles in position. At the middle position slightly higher than the plurality of spindles, at least omaatdvé4) is
fitted and the shaft of the said motor and the plurality of spindles are engaged usasj ahé belt (7). The at least one timer
assembly (2) comprises at least one battery operated quartz machine (10), at least one small timer belt (11), at \dagt fom@er
(12), a plurality of reeling cups (13) and a plurality of guide bars (14)satukat least one machine is fitted on the bottom slot of
main frame (9). The motion of the said quartz machine is transmitted to the at least one moving frame using at leagiliey P’
(15), at least one timer belt (11) and at least one codxadtl €.6). The at least one feeding roller assembly (3) comprises at lea
other 12V, 3W dc motor (17), at least one speed controller (18), at least one PVC roller (19), a plurality of rollef2Mesddsast
one roller frame (21), at least ong® pulley (22) and at least one belt (23. The speed of rotation can be regulated by using a
one speed regulator (18). The speed of said at least one roller needs to be regulated to maintain the TPI (threafitheraddi) «
be wound on the platity of bobbins. Before starting the machine, the naked plurality of bobbins (8) is put on the plurality of <
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to ambient temperaturejhere the substrates are placed with the film side in face to face position with Zn substrate (4) on the
position.
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A face recognition method and related products are provided. The method includes: acquiring (S201) face &eafrdéadatimag
of a current user via the face recognition service in response to detecting a face recognition request for a targediegei8262,
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93 DELHI 11526/DELNP/201) 7. <. Ground Floor, Solitaire Plaza MG|patent@depenning.com
00:00:00
Road , Gurgaon 122002
REMFRY & SAGAR ATTORNEYS
02/04/2019 [AT-LAW REMFRY HOUSE
94 DELHI 11216/DELNP/2012 00:00:00 MILLENNIUM PLAZA SECTOR 27, remfry-sagar@remfry.com
GURGAON 122 009, INDIA.
Anand & Anand Advocates-B1 .
02/04/2019 . ) o archana@anandandanand.com,é@an
95 DELHI 1108/DEL/2015 00:00:00 mlégmuddln East New Delhi 110013 andandanand.com
Director, International Advanced
02/04/2019 Research Centre for Powder Metalluf
96 DELHI 1111/DEL/2015 00:00:00 and New Materials (ARCI), Balapur. |patents@arci.res.in
T P.O Hyderabad500 005 Telangana
State, INDIA
02/04/2019 L.S. DAVAR & CO. 32, RADHA
97 DELHI 10096/DELNP/201EOO_OO_OO MADHAV DUTTA GARDEN Isdavar@ndf.vsnl.net.in
e LANE KOLKATA -700010
LAKSHMI KUMARAN &
02/04/2019 [SRIDHARAN B6/10, SAFDARJUNG |. L
98 DELHI 10165/DELNP/2013 00:00:00 ENCLAVE NEW DELHI 110029, iprdel@l&shmisri.com
INDIA
02/04/2019 B 483 KNK House Meera Bagh
99 DELHI 10442/DELNP/2013 00:00:00 Paschim Vihar New Delhi 110063 knk@kankrishme.com
T INDIA
RAMESH C. DHAWAN LALL
02/04/2019 LAHIRI & SALHOTRA PLOT NO. B-
100 |DELHI 10249/DELNP/2013 00:00:00 28, SECTOR32INSTITUTIONAL gpo@lls.in,patents@rahulchaudhry.co
T AREA, GURGAON122 001
(HARYANA) INDIA
SHARDUL AMARCHAND
MANGALDAS & CO.
ADVOCATES & SOLICITORS
02/04/2019 |AMARCHAND TOWERS 216, .
101 |DELHI 1072/DELNP/2014 00:00:00 OKHLA INDUSTRIAL ESTATE, dev.robinosn@amsshardul.com

PHASEIII NEW DELHI-110020,
INDIA
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TARUN KHURANA KHURANA
& KHURANA ADVOCATES
AND IP ATTORNEYS IFAIA

02/04/2019 |CENTER, S/222, GREATER tarun@khuranaandkhurana.com,d
102 IDELHI 1051/DEL/2010 00:00:00 NOIDA SHOPPING PLAZA, et@khuranaandkhurana.com
UPSIDC, SITEIV, PLOT NO. 7/2
KASNA ROAD, GREATER
NOIDA, 201308
02/04/2019 |501/7 Lane W 21A Western Aven . .
103 |DELHI 10589/DELNP/201 00:00:00  |Sainik Farms New Delhi 110062 delhi-patent@nic.in
REMFRY & SAGAR
02/04/2019 ATTORNEYSAT-LAW REMFRY
104 |DELHI 10805/DELNP/201 00:00:00 HOUSE MILLENNIUM PLAZA [remfry-sagar@remfry.com
T SECTOR 27, GURGAON 122 00
INDIA.
REMFRY & SAGAR Attorneysat-
02/04/2019 |Law Remfry House Millennium
105 |DELHI 1454/DEL/2014 00:00:00 Plaza Sector 27, Gurgaon 122 00remfrytsagar@remfry.com
India.
02/04/2019 |[Remfry House Millenium Plaza S¢
106 |[DELHI 146/DELNP/2015 00:00:00 27, Gurgaor 22009 India remfry-sagar@remfry.com
REMFRY & SAGAR
02/04/2019 ATTORNEYSAT-LAW REMFRY
107 |(DELHI 177/DELNP/2014 00:00:00 HOUSE MILLENNIUM PLAZA |remfry-sagar@remfry.com
T SECTOR 27, GURGAON 122 00
INDIA.
REMFRY & SAGAR
02/04/2019 ATTORNEYSAT-LAW REMFRY
108 |[DELHI 184/DELNP/2014 00:00:00 HOUSE MILLENNIUM PLAZA |remfry-sagar@remfry.com
T SECTOR 27, GURGAON 122 00
INDIA.
ANAND AND ANAND
02/04/2019 |[ADVOCATES B-41, anandandanand@vsnl.com,email(
109 |DELHI 173/DEL/2012 00:00:00 NIZAMUDDIN EAST NEW andandanand.com
DELHI-110013, INDIA
02/04/2019 LEX QRBIS Intellectual Property _ _
110 |DELHI 1734/DELNP/2014| ~ . Practice 709/710 Tolstdfouse 15|manisha@lexorbis.com
00:00:00
17 Tolstoy Marg
REMFRY & SAGAR Attorneysat-
Law Remfry House Millennium
Plaza Sector 27, Gurgaon 122 00
02/04/2019 |India. Telephone No.
111 |DELHI 1556/DEL/2014 00:00:00 91124280(?100 Telefax No. 94 patents@remfry.com
280 6101 Email: remfry-
sagar@remfry.com
patents@remfry.com
REMFRY & SAGAR Attorneysat-
Law Remfry House Millennium
Plaza Sector 27, Gurgaon 122 00
02/04/2019 India. - Telephone No.
112 |DELHI 201614010798 00:00:00 911242806100 Telefax No. patents@remfry.com

91124280610E-mail: remfry-
sagar@remfry.com
patents@remfry.com
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K & S PARTNERS Intellectual
Property Attorneys 109, Sector 44
Gurgaon 122003, National Capitg

113 |DELHI 201614028201 83/33%819 Region, India Tel: +91 (124) 470 |ipo@knspartners.com
o 8700 Mobile: +91 8130055293 F3
No: +91 (124) 470
8760/8760/8770/8780
ALMT Legal, Advocates &
02/04/2019 |Solicitors, 2 Lavelle Road, rprabhu@almtlegal.com,bm.shruth
114 DELHI 201611029993 00:00:00 Bangalore 560 001 Karnataka, |formulateip.com
India
02/04/2019 sna@sna
115 |DELHI 2011/DELNP/2014 00:00:00 E 556 GREATER KAILASH II ip.com.docket.sna@gmail.com
02/04/2019 LAKSHMI KUMARAN &
116 |DELHI 201617000534 00:00:00 SRIDHARAN B6/10 Safdarjung |IPRDEL@LAKSHMISRI.COM
T Enclave
REMFRY & SAGAR Attorneys at
02/04/2019 |Law Remfry House Millennium
117 |DELHI 201717033928 00:00:00 Plaza Sector 27 Gurgaon 122 00(remfrysagar@remfry.com
India.
IPR INTERNATIONAL
02/04/2019 |SERVICES Block No. 8 Building |. .
118 |DELHI 201717020372 00:00:00 No. 2 Ground Floor Rajinder Nag ipris@vsnl.net
New Delhi 110060 INDIA
02/04/2019 Anand And Anand B41
119 |DELHI 2778/DELNP/2015( ~ .~ ~. NIZAMUDDIN EAST New Delhi |email@anandandanand.com
00:00:00 :
110013,India
02/04/2019 [Remfry House Millenium Plaza S¢
120 |DELHI 288/DELNP/2015 00:00:00 |27, Gurgaod 22009 India remfry-sagar@remfry.com
REMFRY & SAGAR
02/04/2019 ATTORNEYSAT-LAW REMFRY
121 |DELHI 3192/DELNP/2012 00:00:00 HOUSE MILLENNIUM PLAZA  [remfry-sagar@remfry.com
T SECTOR 27, GURGAON 122 00
INDIA
02/04/2019 Anand and Anand Advocates B 4
122 |DELHI 297/DELNP/2015 AA. Nizamuddin East New Delhi email@anandandanand.com
00:00:00 .
110013 India
Anand and Anand Advocates B 41 .
123 [DELHI 208/DELNP/2015  [02/04/2019 ;72 muddin East New &hi 110013 |SM@ll@anandandanand.com,archana
00:00:00 India andandanand.com
GROSER & GROSER, PATENT AN
02/04/2019 [TRADE MARK ATTORNEYS, OF D .
124 |DELHI 2182/DEL/2012 00:00:00 1/5 DLF QUTAB ENCLAVE, PHASE kevin@groserandgroser.com
I, GURGAON, INDIA.
02/04/2019 MR. RAJESH SINGH PLOT NGQ.
125 |DELHI 2103/DEL/2015 00:00:00 4, SECTOR3, IMT MANESAR, [rsingh@jnsil.com
T GURGAON-122050 INDIA
C/O LUTHRA & LUTHRA LAW
02/04/2019 |[OFFICES 103 ASHOKA ESTATH .
126 |DELHI 3385/DEL/2013 00:00:00 BARAKHAMBA ROAD NEW delhi@Iluthra.com
DELHI-110 001
ALMT Legal, Advocates &
02/04/2019 |Solicitors, 2 Lavelle Road, rprabhu@almtlegal.com,bm.shruth
127 |DELHI 3971/DEL/2015 00:00:00 Bangalore 560 001 Karnataka, |formulateip.com

India
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L.S. DAVAR & CO., PATENT
AND TRADEMARKS

128 |DELHI 3980/DEL/2014 83{ gg{ 3819 ATTORNEY, 5/1, (FIRST ';'rdi";‘]"ar@”df"’sn"”et"”’de'h'@'Sd
o FLOOR), KALKAJI EXTENSION ™"
NEW DELHI-110 019
02/04/2019 Remfry & Sagar, Attorneyat-Law,
129 |DELHI 3661/DELNP/2014| ~ .~ ~. Remfry House Millenium Plaza S{remfry-sagar@remfry.com
00:00:00
27 Gurgaon122009
02/04/2019 [Remfry House Millenium Plaza S¢
130 |DELHI 511/DELNP/2015 00:00:00 |27, Gurgaorl 22009 India remfry-sagar@remfry.com
02/04/2019 Anand And Anand B 41
131 |DELHI 45/DELNP/2015 Pl NIZAMUDDIN EAST, New Delht |email@anandandanand.com
00:00:00 .
110013 India
132 |DELHI 4400/DELNP/2015(02/04/2019 |Remiry House Millenium Plaza St e, cagar@remiry.com
00:00:00 |27
REMFRY & SAGAR
02/04/2019 ATTORNEYSAT-LAW REMFRY
133 |DELHI 5459/DELNP/2013 00:00:00 HOUSE MILLENNIUM PLAZA [remfry-sagar@remfry.com
T SECTOR 27, GURGAON 122 00
INDIA.
02/04/2019 |[Remfry House , Millenium Plaza,
134 |[DELHI 5704/DELNP/2015 00:00:00 Sec 27, Gurgaon,122009,India remfry-sagar@remfry.com
02/04/2019 .
135 |DELHI 5651/DELNP/2015 00:00:00 161 VIGYAN VIHAR bhatnagar_associates@yahoo.con
SANDEEP RAO [IN/PA-2098] /
CHAITANYA WINGKAR [IN/PA
-1532])/ AZURRA [IN/PA-1472]
C/O GENERAL ELECTRIC INDIA
02/04/2019 |TECHNOLOGY CENTRE PVT .
136 |DELHI 559/DEL/2012 00:00:00 LTD. JOHN E. WELCH bpo.mail@ge.com
TECHNOLOGY CENTER, 22,
EPIP PHASE 2, HOODI
VILLAGE, WHITEFIELD ROAD,
BANGALORE 560066, INDIA
K & S PARTNERS Intellectual
02/04/2019 |Property Attorneys 109 Sector 44|,
137 |DELHI 6585/DELNP/2015 00:00:00  |Gurgaon 122003 National Ct,:lpital|po@knspartars.c0m
Region India
ANAND AND ANAND
02/04/2019 |ADVOCATES B-41, anandandanand@vsnl.com,email{
138 |DELHI 5981/DELNP/2013 00:00:00 NIZAMUDDIN EAST NEW andandanand.com
DELHI 110013, INDIA
02/04/2019 [501/7 Lane W 21A Western Aven| :
139 |DELHI 5904/DELNP/2015 00:00:00  |Sainik Farms email@obhans.com
LAKSHMI KUMARAN &
02/04/2019 |SRIDHARAN B6/10, . .
140 |DELHI 7467/DELNP/2013 00:00:00 SAEDARJUNG ENCLAVE NEW iprdel@lakshmisri.com
DELHI 110029, INDIA
SHRIMANT SINGH REMFRY &
SAGAR ATTORNEYSAT-LAW
02/04/2019 |REMFRY HOUSE MILLENNIUM
141 |(DELHI 6990/DELNP/2013 00:00:00 PLAZA SECTOR 27, GURGAON remfry-sagar@remfry.com

122 009, INDIA.
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Amarchand & Mangaldas & Sureg
A. Shroff & Co. Advocates &

142 |DELHI 6811/DELNP/2015 02{04{2019 Solicitors Amarchand Towers 214dev.robinson@amarchand.com
00:00:00 ;
Okhla Irdustrial Estate Phase I
New Delhi 110 020
02/04/2019 [Remfry House Millenium Plaza S¢
143 |DELHI 769/DELNP/2015 00:00:00 |27, Gurgaorl 22009 India remfry-sagar@remfry.com
02/04/2019 Anand anl Anand Advocates B 4llanandandanand@vsnl.com,email(
144 |DELHI 8258/DELNP/2014 00:00:00 Nizamuddin East New Delhi andandanand.com,archana@anan
e 110013 India danand.com
Cental Square, Suitg?28, Plaza
02/04/2019 |Il1,20 Manoharlal Khurana Marg, |sna@sna
145 IDELHI 9431/DELNP/201413,00:00  |Bara Hirdu Rao(Off Rani Jhansi [ip.com.docket.sna@gmail.com
Road), Delhi110006
02/04/2019 LEX ORBIS CONSULTING PVT. . .
146 |DELHI 9127/DELNP/2014 00:00:00 LTD. 709/710 Tolstoy House 15 Imanisha@Iexorbis.com
T Tolstoy Marg New Delhi 110001
SUBRAMANIAM &
ASSOCIATES Attorneysait-law
147 |DELHI 9160/DELNP/2014 83{ 86‘( 2019 |central Square, Su#2s, Plaza Il fp”‘z‘g@r)rfg"gcket sna@gmail.com
T 20 Manoharlal Khurana Marg, Ba|"™" ! ’ ’
Hindu Rao (Off Rani Jhansi Road
ABU-GHAZALESH
INTELLECTUAL PROPERTY
02/04/2019 TMP AGENTS INDIA PVT. LTD. ' o .
148 |DELHI 88/DELNP/2014 00:00:00 3ND FLOOR, HL ARCADE, skapoor@agip.com,india@agip.co
e ABOVE AXIS BANK, PLOT NO.
14, SECTOR V (MLU)
DWARKA NEW DELHI 110075
LEX ORBIS INTELLECTUAL
PROPERTY PRACTICE 709/710 . . .
149 |DELHI 832/DELNP/2012 gg{ gg{ (2)819 TOLSTOY HOUSE 1517, i’;‘i‘(')%'exorb's'com'ma”'Sha@'eXO
e TOLSTOY MARG NEW DELHF [~
110 001
02/04/2019 LEX ORBIS 709/710, TOLSTOY _ _
150 |DELHI 8366/DELNP/2013 00:00:00 HOUSE 1517, TOLSTOY MARG |mail@lexorbis.com
e NEW DELHI 110001 INDIA
SHRIMANT SINGH REMFRY &
02/04/2019 SAGAR ATTORNEYSAT-LAW
151 |DELHI 837/DEL/2013 00:00:00 REMFRY HOUSE MILLENNIUM |remfry-sagar@remfry.com
e PLAZA SECTOR 27, GURGAON
122 009, INDIA.
AMARCHAND & MANG ALDAS
& SURESH A. SHROFF & CO. .
152 |DELHI 8510/DELNP/2012 83{83{5819 AMARCHAND TOWERS 2186, gg;’ﬁ;‘;a'gggg@sﬂ;‘%flh?g%Com'de
e OKHLA INDUSTRIAL ESTATE, '
PHASE IIl NEW DELHI-110 020
GROSER & GROSER, PATENT
03/04/2019 AND TRADE MARK _
153 |DELHI 9774/DELNP/2013 00:00:00 ATTORNEYS, OF D- 1/5 DLF kevin@groserandgroser.com
e QUTAB ENCLAVE, PHASE |,
GURGAON, INDIA.
Remfry House Millenium Plaza S¢
154 |DELHI 825/DELNP/2015 83/83/(2)819 27 remfry-sagar@remfry.com
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SHRIMANT SINGH REMFRY &
SAGAR ATTORNEYSAT-LAW

155 |DELHI 8081/DELNP/2013 83/33%819 REMFRY HOUSE MILLENNIUM [remfry-sagar@remfry.com
o PLAZA SECTOR 27, GURGAON
122 009, INDIA.
03/04/2019 LAKSHMI KUMARAN &
156 |DELHI 804/DELNP/2015 00:00:00 SRIDHARAN B6/10 Safdarjung |IPRDEL@LAKSHMISRI.COM
T Enclave, New DelhiL10029 India
157 |DELHI 7709/DELNP/2014/0504/2019 |Remiry House Millenium Plaza St ¢ <o gar@remfry.com
00:00:00 |27
03/04/2019 LAKSHMI KUMARAN &
158 |DELHI 6885/DELNP/2015 00:00:00 SRIDHARAN B6/10 Safdarjung |IPRDEL@LAKSHMISRI.COM
e Enclave
03/04/2019 K & S partners 109 Sectore 44
159 |DELHI 703DELNP/2013 00:00:00 Gurgaon National Capital Regionjipo@knspartners.com
R Haryana
REMFRY & SAGAR ATTORNEYS
03/04/2019 [AT-LAW REMFRY HOUSE
160 [DELHI 7030/DELNP/2013 00:00:00 MILLENNIUM PLAZA SECTOR 27, remfry-sagar@remfry.com
GURGAON 122009, INDIA.
SHRIMANT SINGH REMFRY &
03/04/2019 SAGAR ATTORNEYSAT-LAW
161 |DELHI 6638/DELNP/2013 00:00:00 REMFRY HOUSE MILLENNIUM remfry-sagar@remfry.com
T PLAZA SECTOR 27, GURGAON 127
009, INDIA.
Anand And Anand B 41 . )
162 |DELHI 737/DELNP/2015 [03/04D19 117 AMUDDIN EAST New Delhi- [SMail@anandandanand.com,arch:
00:00:00 . @anandandanand.com
110013 India
03/04/2019 D.P. AHUJA & CO. 14/2 PALM
163 |DELHI 7237/DELNP/2015 00:00:00 AVENUE CALCUTTA 700019, [|patents@dpahujeom
T WEST BENGAL INDIA
164 |DELHI 715/DELNP/2015 03{04{2019 161 \_/IGYAN VIHAR, 110092 bhatnagar_associates@yahoo.con
00:00:00  |Delhi atnagarmp@yahoo.com
REMFRY & SAGAR
03/04/2019 ATTORNEYSAT-LAW REMFRY
165 |DELHI 6602/DELNP/2013 00:00:00 HOUSE MILLENNIUM PLAZA [remfry-sagar@remfry.com
e SECTOR 27GURGAON 122 009
INDIA.
03/04/2019 |[Remfry House , Millenium Plaza ,
166 |[DELHI 5404/DELNP/2015 00:00:00 Sec 27, Gurgaon,122009,India remfry-sagar@remfry.com
Amarchand & Mangaldas &Besh
03/04/2019 A. Shroff & Co. Advocates &
167 |DELHI 5258/DELNP/2015( <. <. Solicitors Amarchand Towers 214dev.robinson@AMSShardul.com
00:00:00 )
,Okhla Industrial Estate , Phase Il
New Delhi 110 020
168 |DELHI 4402/DELNP/2014|03/04/2019 [Remiry House Millenium Plaza S§ o . ¢ ar@remiryom
00:00:00 |27
Dr. MEHTA Ramesh Kumar
Advocate & Patent Attorney; and
MEHTA Neelu and KAMPANI
03/04/2019 [Nidhi and MEHTA Ankush Patentmehta@mehtaip.com,mehtaandmd
169 |DELHI A627/DELNP/2014 00:00:00 |Agents all of Mehta & Mehta associates@gmail.com

Associates Mehta House B 474
Sushant Lok | Sector 27

GURGAON 122 02 NCR INDIA
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03/04/2019

B6/10 SAFDARJUNG ENCLAVE

170 |DELHI 4863/DELNP/2015 00:00:00 New Delhi 110029, India iprdel@lakshmisri.com
03/04/2019 B 483 _KNK_ House Meera_ Bagh _
171 |DELHI 3777/DELNP/2015( -~ <. Paschim Vihar New Delhi 110063knk@kankrishme.com
00:00:00 INDIA
SHRIMANT SINGH REMFRY &
03/04/2019 SAGAR ATTORNEYSAT-LAW
172 |DELHI 3438/DEL/2013 00:00:00 REMFRY HOUSE MILLENNIUM [remfry-sagar@remfry.com
T PLAZA SECTOR 27, GURGAON
122 009, INDIA.
DR. SADHANA SRIVASTAVA
L.S. DAVAR & CO., PATENT
03/04/2019 |AND TRADEMARKS Isdavar@inf.vsnl.net.in,ipo@knspa
173 DELHI 3563DEL/2012 00:00:00 |ATTORNEY, 5/1, (FIRST ners.com,lsdavar@ndf.vsnl.net.in
FLOOR), KALKAJI EXTENSION
NEW DELHI-110 019
03/04/2019 |109 Sectore 44 Gurgaon National.
174 |DELHI 2106/DELNP/2014 00:00:00 |Capital Region Haryana ipo@knspartners.com
YOGESH DHOBLE
SPS(CONTROLLING OFFICER), . . L . .
175 |DELHI 2352/DEL/2014 88{83%819 IPU, CSIR, NISCAIR BUILDING, i‘;ségierrr"epsui?”'Sca"'res"”’head"p”
T 14, SATSANG VIHAR MARG, R
NEW DELHI-110 067, INDA
176 |DELHI 2247/DELNP/2014 03{04{2019 Remiry House Millenium Plaza S(remfry-sagar@remfry.com
00:00:00 (27
GLOBAL IPR LAW
CONSULTANTS (INDIA) 6457, . .
177 |DELHI 3107/DEL/2013 88{83%819 SECTORC 6 & 7, VASANT fnpdai‘;‘g?o‘tfga??g:;“a"'Com'aSh'Sh
T KUNJ, NEW DELHI110070, )
INDIA
REMFRY & SAGAR
03/04/2019 ATTORNEYSAT-LAW REMFRY
178 |DELHI 2855/DELNP/2012 00:00:00 HOUSE MILLENNIUM PLAZA  [remfry-sagar@remfry.com
T SECTOR 27, GURGAON 122 00
INDIA.
179 |[DELHI 2903/DELNP/2014 03{04{2019 Remiry House Millenium Plaza S(remfry-sagar@remfry.com
00:00:00 (27
REMFRY & SAGAR Attorneysat-
Law Remfry House Millennium
03/04/2019 Pla;a Sector 27, Gurgaon 122 00
180 |DELHI 280/DEL/2015 00:00:00 India. - Telephone No. 9124280 [patents@remfry.com
T 6100 Telefax No. 9124280 6101
E-mail: remfry-sagar@remfry.com
patents@remfry.com
INDUSEKHAR JHA DIRECTOR
(PROJECTS), POWER GRID
03/04/2019 [CORPORATION OF INDIA . e
181 |DELHI 258/DEL/2015 00:00:00 LIMIT ED, PLOT-2, SECTOR29, isjha@powergridindia.com
GURGAON-122001, HARYANA,
INDIA.
LEX ORBIS INTELLECTUAL
PROPERTY PRACTICE 709/710| __. . .
182 |DELHI 257/DELNP/2013 88{ 83{ (2)819 TOLSTOY HOUSE 1517, {‘S"ac'(')%'exorb's'com'ma”'Sha'@“’rb

TOLSTOY MARG NEW DELH}F

110 001
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REMFRY & SAGAR Attorneysat-

03/04/2019 |Law Remfry House at Millennium
183 |DELHI 201717034357 00:00:00 Plaza, Sector 27 Gurgaon 122 00remfrytsagar@remfry.com
India
Shardul Amarchand Mangaldas &
Co. Amarchand Towers 216, Okh
Industrial Estate, PhadH, New
03/04/2019 |Delhi-110020, India Tel: (91) (11)|dev.robinson@amsshardul.com,cg
184 |DELHI 201711010531 00:00:00 |41590700 / 40606060, 41000541 (ct@AMSShadul.com
Fax: (91) (11) 26924900 Mobile: §
98100 10435 Email:
dev.robinson@amsshardul.com
03/04/2019 M/s. Remfry & Sagar, Attorneyat—
185 |DELHI 201617008232 00:00:00 law, Remfry House, Millenium  |remfry-sagar@remfry.com
T Plaza, Sec 27, Gurgaeri22 009.
186 |DELHI 201617012122  |03/04/2019 |Remiry House Millenium Plaza S¢, . - qv. < 0ar@remiry.com
00:00:00 |27
03/04/2019 B 483 IKNK. House Meerg Bagh .
187 |DELHI 201617012323 o Paschim Vihar New Delhi 110063knk@kankrishme.com
00:00:00 INDIA
REMFRY & SAGAR ATTORNEYS
03/04/2019 |AT-LAW REMFRY HOUSE
188 |DELHI 201617021941 00:00:00 MILLENNIUM PLAZ A SECTOR 27, remfry-sagar@remfry.com
GURGAON 122 009, INDIA
ABHILASHA IP Patent and
03/04/2019 Trademark Attorneys RZB1, _ _ _
189 |DELHI 1474/DEL/2015 00:00:00 BINDAPUR EXT., UTTAM info@abhilashaip.com
T NAGAR, NEW DELHI 110059,
India
S. Kumar & Co. Advocates & IP
03/04/2019 |Attorneys Flat No. 59, DDA SFS [mail@ipfirmindia.com,sudhir.k@ip
190 DELHI 1486/DEL/20B 00:00:00 Flats, Pockefl, Sector 4, Dwarka, [rmindia.com
New Delhi110078, INDIA
OBHAN & ASSOCIATES ®1/7,
03/04/2019 |LANE W-21A, WESTERN .
191 (DELHI 1374/DEL/2015 00:00:00 AVENUE, SAINIK FARMS, NEW email@obhans.com
DELHI- 110080
GROSER & GROSER, PATENT
03/04/2019 AND TRADE MARK _
192 |DELHI 10619/DELNP/201 00:00:00 ATTORNEYS, OF D- 1/5 DLF kevin@groserandgres.com
T QUTAB ENCLAVE, PHASE 1,
GURGAON, INDIA.
03/04/2019 REMFRY & SAGAR Attorn_eysat—
193 |[DELHI 10344/DELNP/201 00:00:00 Law Remfry House Millennium  |remfry-sagar@remfry.com
" Plaza Sector 2%Gurgaon 122009
03/04/2019 LEX QRBIS Intellectual Property _ _
194 |DELHI 11022/DELNP/201| ~ . Practie@ 709/710 Tolstoy House 1jmail@lexorbis.com
00:00:00
17 Tolstoy Marg
ANJU KHANNA LALL & SETHI
03/04/2019 [ADVOCATES D-17, SOUTH . s
195 |DELHI 11064/DELNP/201 00:00:00 EXTENSIONII NEW DELHI- info@indiaip.com
110049, INDIA
F-252, LANE W/5, WESTERN | . . .
196 |DELHI 11017/DELNP/201[24/04/2019 |\ ENUE, SAINIK FARMS, NEW |Vishal@inttladvocare.com,ipcare@
00:00:00 tladvocare.com

DELHI-110062 INDIA
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LAKSHMI KUMARAN &

197 |DELHI 11988/DELNP/201 83/33%819 SRIDHARAN B6/10 Safdarjung (IPRDEL@LAKSHMISRI.COM
T Enclave
LALL LAHIRI & SALHOTRA Plot
04/04/2019 |No. B-28, Sectof32, Institutional |gpo@lls.in,patents@rahulchaudhr
198  DELHI 1215/DEL/2015 00:00:00 |Area, Gurgaofl22 001 (Haryana)|om
India
ANAND AND ANAND
04/04/2019 |ADVOCATES B-41,
199 (DELHI 10379/DELNP/201 00:00:00 NIZAMUDDIN EAST NEW anandandanand@vsnl.com
DELHI 110013, INDIA
REMFRY & SAGAR
04/04/2019 ATTORNEYSAT-LAW REMFRY
200 |DELHI 10807/DELNP/201 00:00:00 HOUSE MILLENNIUM PLAZA [remfry-sagar@remfry.com
T SECTOR 27, GURGAON 122 00
INDIA.
S. Kumar & Co. Advocates & IP
Attorneys Flat No. 59, DDA SFS
04/04/2019 Flats, Poc_ketL, Sector 4, Dwarka, _ S
201 |DELHI 141/DEL/2015 00:00:00 New Delhi110078, INDIA Tel.: 93sudhir.k@ipfirmindia.com
T 11-45041400, Mobile # : -0
9212139890, Hnail:
mail@ipfirmindia.com
S. Kumar & Co. Advocates & IP
Attorneys Flat No. 59, DDA SFS
Flats, Pockefl, Sector 4, Dwarka,
04/04/2019 [New Delhi110078, INDIA Tel.: 9% . e
202 |DELHI 142/DEL/2015 00:00:00 11-45041400, Fax.: 911- sudhir.k@ipfirmindia.com
43046500 Mobile # : -0
9212139890, Enail:
mail@ipfirmindia.com;
Anand and Anand Advocates B 4 .
203 |DELHI 1469/DELNP/2015|24/04/2019 |\ - muddin East New Delhi email@anandandanand.com,archy
00:00:00 . @anandandanand.com
110013 India
Vijay Gupta (Patet Attorney) C/o
04/04/2019 Lexntech IP Law Office E71
204 |DELHI 1608/DEL/2012 00:00:00 72&nbsp; Ground Floor&nbsp; |contact@lexntech.com
T Amar Colony Lajpat Nagar 4&nbg
New Delhi110024
205 [DELHI 1710/DELNP/2015 83{83{5819 57emfry House Millenium Plaza S§.. ¢, cagar@remfry.com
04/04/2019 LEX ORBIS CONSULTING PVT. _ _
206 |DELHI 1803/DELNP/2015 00:00:00 LTD. 709/710 Tolstoy House 15 Imanisha@lexorbis.com
" Tolstoy Marg New Delhi 110001
SOMA RANI MISHRA L.S.
DAVAR & CO., PATENT AND
04/04/2019 [TRADEMARKS ATTORNEY, 5/1 |delhi@Isdavar.in,lsdavar@ndf.vsn
207 DELHI 1778/DEL/2012 00:00:00 (FIRST FLOOR), KALKAJI et.in
EXTENSION NEW DELHF110
019.
208 |DELHI 201617013779  |04/04/2019 [Remiry House Millenium Plaza S¢. o cv. <2 gar@remiry.com
00:00:00 27
Remfry House Millenium Plaza S¢
209 |DELHI 201617014979 83/83/02(?19 27 remfry-sagar@remfry.com
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DE PENNING & DE PENNING

04/04/2019 (2B, GROUND FLOOR, .
210 |DELHI 201617015927 00:00:00 SOLITAIRE PLAZA MG ROAD, patent@depenning.com
GURGAON 122002, INDIA
04/04/2019 A_nand anql Anand Advocate_s B 4 .
211 |DELHI 201617012173 P Nizamuddin East New Delhi email@anandandanand.com
00:00:00 .
110013 India
REMFRY & SAGAR
04/04/2019 ATTORNEYSAT-LAW REMFRY
212 |DELHI 201617008571 00:00:00 HOUSE MILLENNIUM PLAZA |remfry-saga@remfry.com
e SECTOR 27, GURGAON 122 00
INDIA
04/04/2019 Anand And Anand B 41 .
213 |DELHI 201617002740 00:00:00 NIZAMUDDIN EAST NEW email@anandandanand.com
e DELHI-110013
K & S PARTNERS Intellectual
04/04/2019 |Property Attorneys 109, Sector 44,
214 |DELHI 201611009086 00:00:00  |Gurgaon 122 03, National Capital|po@knspartners.com
Region, India.
04/04/2019 .
215 |DELHI 1893/DELNP/2015 00:00:00 D 1/5 DLF Qutab Enclave Phase |kevin@groserandgroser.com
04/04/2019 [Remfry House Millenium Plaza S¢
216 |DELHI 1924/DELNP/2015 00:00:00 |27 Gurgaorl 22009, India remfry-sagar@remfry.com
Anand & Anand Advocates-B1,
217 |DELHI 3066/DEL/2014  |[0/04/2019 i amuddin East New Delhi  [2r¢hana@anandandanand.com,ar
00:00:00 . andanand@vsnl.com
110013, India
Amarchand & Mangaldas & Sures
A. Shroff & Co. Advocates &
Solicitors Amarchand Towers 216
04/04/2019 |Okhla Industrial Estate Phase Il .
218 |DELHI 321/DELNP/2015 00:00:00 New Delhi 110 020 Tel: +91 11 dev.robinson@amarchand.com
2692 0500 Fax: +91 11 2692 290
Email:
dev.robinson@amarchand.com
REMFRY & SAGAR
04/04/2019 ATTORNEYSAT-LAW REMFRY
219 |DELHI 316DEL/2013 00:00:00 HOUSE MILLENNIUM PLAZA [remfry-sagar@remfry.com
T SECTOR 27, GURGAON 122 00
INDIA.
LALL LAHIRI & SALHOTRA
PLOT NO. B28, SECTOR32, .
220 |DELHI 2479/DEL/2013 83’{ gg{ 3819 INSTITUTIONAL AREA, gfno@”s"”’pate”ts@rah”"’ha“dhr-
R GURGAON-122 001 (HARYANA)
INDIA
04/04/2019 LEX ORBIS Intellectual Property
221 |DELHI 3272/DELNP/2014| .. Practice 709/710 Tolstoy House Jmaniha@lexorbis.com
00:00:00
17 Tolstoy Marg
04/04/2019 B 483 IKNK. House Meerq Bagh . o
222 |DELHI 3812/DELNP/204 A Paschim Vihar New Delhi 110063delhi-patent@nic.in
00:00:00 INDIA
Anand & Anand Advocates-B1,
223 |DELHI 3702/DELNP/2015 83/33/3819 ?‘1%%T§fjﬂ:gi§a3t New Delhi archana@anandandanand.com
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PAYAL KALRA REMFRY &
SAGAR ATTORNEYSAT-LAW

224 |DELHI 3614/DELNP/2012 83/33%819 REMFRY HOUSE MILLENNIUM [remfry-sagar@remfry.com
e PLAZA SECTOR 27, GURGAON
122 009, INDIA.
04/04/2019 Anand and Anand Advocates/
225 |DELHI 3868/DELNP/2015( .~ . Nizamuddin East New Delhi email@anandandanand.com
00:00:00 .
110013 India
S/19 22 IFAIA Center Greater
04/04/2019 [Noida Shopping Plaza Site IV
226 |DELHI 4524/DELNP/2014 00:00:00 Kasna Road Plot 7/2, Kasna Roa docket@khuranandkhana.com
Greater Noida, 201308, India.
227 [DELHI 4561/DELNP/2015|04/04/2019 |Remiry House Millenium Plaza St ., cagar@remiry.com
00:00:00 27
04/04/2019 B 483 KNK House Meera Bagh
228 |DELHI A774/DELNP/2014|  ~ A, Paschim Vihar New Delhi 110063knk@kankrishme.com
00:00:00 INDIA
Amarchand & Mangaldas & Sure
04/04/2019 A. Shroff & Co. Advocates &
229 |DELHI 4807/DELNP/2015(  ~ ~~. Solicitors Amarchand Towers 214dev.robinson@amarchand.com
00:00:00 ;
Okhla Industrial Estate, Phase I,
New Delhi 110 020,India
Lall Lahiri & Salhotra LLS House
230 |DELHI 4350/DELNP/2014/04/042A9 1510 N6, B 28 Sector 32 InstitutiofP2ENS@rahulchaudhry.com,gpod
00:00:00 Area .in,patents@Ils.in
04/04/2019 C/O LAKSHMI KUMARAN &
231 |DELHI 4120/DEL/2015 00:00:00 SRIDHARAN B6/10, Safdarjung |iprdel@lakshmisri.com
T Enclave New Delhi 10029 India
04/04/2019 Remfry & Sagar Attorneys at Law
232 |DELHI 414/DELNP/2014 . Remfry House at the Millennium [remfry-sagar@remfry.com
00:00:00
Plaza Sector 27
ANOVIP, 45/1, FLOOR NO: 3,
04/04/2019 [CORNER MARKET, MALVIYA | .
233 |DELHI 396/DELNP/2014 00:00:00 NAGAR, NEW DELHIF110017, info@anovip.com
INDIA
04/04/2019 Anand And Anand B41
234 |DELHI 5487/DELNP/2015( . <. NIZAMUDDIN EAST New Delhi [email@anandandanand.com
00:00:00 .
110013,India
OBHAN & ASSOCIATES remfry-
04/04/2019 [501/7,LANE W21 A\WESTERN .
235 |DELHI 7329/DELNP/2013 00:00:00 AVENUE, SAINIK FARMS, NEW ;c,nagar@remfry.com,emall@obhans
DELHI 110080
04/04/2019 .
236 |DELHI 7344/DELNP/2014 00:00:00 D 1/5 DLF Qutab Enclave Phase |kevin@groserandgroser.com
RAMESH C. DHAWAN LALL
04/04/2019 LAHIRI & SALHOTRA PLOT NO. B-
237 |DELHI 775/DELNP/2014 00:00:00 28, SECTOR32, INSTITUTIONAL  |gpo@lls.in,patents@rahulchaudhry.co
T AREA, GURGAON122 001
(HARYANA) INDIA
REMFRY & SAGAR
ATTORNEYSAT-LAW REMFRY
04/04/2019 [HOUSE MILLENNIUM PLAZA
238 |DELHI 766/DELNP/2014 00:00:00 SECTOR 27, GURGAON 122 00 remfry-sagar@remfry.com

INDIA.
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SHRIMANT SINGH REMFRY &
SAGAR ATTORNEYSAT-LAW

239 |DELHI 810/DEL/2013 83/33%819 REMFRY HOUSE MILLENNIUM [remfry-saga@remfry.com
o PLAZA SECTOR 27, GURGAON
122 009, INDIA.
04/04/2019 B -483 , KNK House, Megra Bagh .
240 |DELHI 9209/DELNP/2015( .~ . Paschim Vihar, New Delhi 11006{knk@kankrishme.com
00:00:00 INDIA
K & S PARTNERS Intellectual
04/04/2019 |Property Attorneys 109 Sectéd |,
241 |DELHI 8459/DELNP/2015 00:00:00  |Gurgaon 122003 National Capital|po@knspartners.com
Region India
LEX ORBIS CONSULTING PVT. . : .
242 |DELHI 8411/DELNP/2014 83{83%819 LTD. 709/710 Tolstoy House 15 1gi‘;‘;ha@'exorb's'com'ma"@'exo
T Tolstoy Marg New Delhi 110001 [~
DR. VISHAL TRIPATHI INTTL
04/04/2019 |[ADVOCARE 252, WESTERN |hemant@inttladvocare.com,vishal
243 |DELHI 8647/DELNP/2013 00:00:00 AVENUE SAINIK FARMS, NEW |nttladvocare.com
DELHI 1100062, INDIA.
04/04/2019 LEX ORBIS CONSULTING R/T. . .
244 |DELHI 8966/DELNP/2015 00:00:00 LTD. 709/710 Tolstoy House 15 Imanisha@Iexorbis.com
o Tolstoy Marg New Delhi 110001
DEV ROBINSON AMARCHAND
& MANGALDAS & SURESH A.
245 |DELHI 8854/DELNP/2013 881/83/3819 -Srgs\/%l;lzsgéfeoo?(m?iCHAND am.delhi_corp@amarchand.com
INDUSTRIAL ESTATE, PHASE
I, NEW DELHI 110020, INDIA
05/04/2019 S. MAJQMDAR & CO., G48, ' o
246 |DELHI 906/DEL/2015 A LGF, Lajpat Nagar 1ll, New Delhi|del@patentindia.com
00:00:00 .
110 024, India
REMFRY & SAGAR
05/04/2019 ATTORNEYSAT-LAW REMFRY
247 |DELHI 8805/DELNP/2013 00:00:00 HOUSE MILLENNIUM PLAZA [remfry-sagar@remfry.com
T SECTOR 27, GURGAON 122 00
INDIA.
ANAND AND ANAND
05/04/2019 [ADVOCATES B-41, anandandanand@vsnl.com,|PRID
248 DELHI 8515/DELNP/2013)54.00:00 ~ |NIZAMUDDIN EAST NEW @LAKSHMISRI.COM
DELHI 110013, INDIA
05/04/2019 L.S. DAVAR & CO., 32, RADHA .
249 |DELHI 9853/DELNP/2013 00:00:00 MADHAV DUTTA GARDEN davar@cal2.vsnl.net.in
T LANE, KOLKATA -700010.
LAKSHMI KUMARAN &
05/04/2019 [SRIDHARAN B6/10, . .
250 |DELHI 9913/DELNP/2013 00:00:00 SAEDARJUNG ENTAVE NEW iprdel@lakshmisri.com
DELHI 110029, INDIA
251 |DELHI 8279/DELNP/2013 00:00:00  |SUKHDEV VIHAR, MATHURA tent_lpr@5|fy.com,unm%patent@un
ROAD, NEW DELHI- 110025 [¢iPr-com
05/04/2019 SAHIL SEJWAL 1440,Sector B o .
252 |DELHI 828/DEL/2015 00:00:00 Pocket 1, VASANT KUNJ, NEW |sahilsejwal@gmail.com

DELHI-110070,India
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K & S PARTNERS Intellectual

05/04/2019 |Property Attorneys 19 Sector 44 |.
253 |DELHI 763/DEL/2015 00:00:00  |Gurgaon 122 003 National Capita|po@knspartners.com
Region India
254 |DELHI 7795/DELNP/2015 88{83%819 Eﬁmﬂy House Millenium Plaza S§.. 6. cagar@remfry.com
REMFRY & SAGAR Attorreysat-
05/04/2019 |Law Remfry House Millennium
255 |DELHI 6710/DELNP/2012 00:00:00 Plaza Sector 27Gurgaon 122 009 remfry-sagar@remfry.com
India.
05/04/2019 [Remfry House Millenium Plaza S¢
256 |DELHI 572/DELNP/2015 00:00:00 27, Gurgaorl 22009 India remfry-sagar@remfry.com
ANAND AND ANAND
05/04/2019 |ADVOCATES B-41,
257 |DELHI 6544/DELNP/2012 00:00:00 NIZAMUDDIN EAST NEW anandandanand@vsnl.com
DELHI-110013, INDIA
CRJ IPR services (IP ASTRA), C
05/04/2019 |1st Cross, Manyata Residency, |contact@ipastra.com,jacob@ipast
258 |DELHI 6461/DELNP/2014 00:00:00 Manyata Tech Park, Bangalore |om
560045, India
LEX ORBIS INTELLECTUAL
PROPERTY PRACTICE 709/710| _. . .
259 |DELHI 4379/DELNP/2012 88{83%819 TOLSTOY HOUSE 1517, i”s"":‘:'(')(?n'exorb's'com’ma”'Sha@'exo
R TOLSTOY MARG NEW DELHF )
110 001
REMFRY & SAGAR
05/04/2019 ATTORNEYSAT-LAW REMFRY
260 |DELHI 4839/DELNP/2012 00:00:00 HOUSE MILLENNIUM PLAZA [remfry-sagar@remfry.com
T SECTOR 27, GURGAON 122 00
INDIA.
561 |DELHI 4491/DELNP/2015 05{04{2019 F 252 Lane W/5 Western Avenuelipcare @nttladvocare.com,vishal@
00:00:00 [Sainik Farms tladvocare.com
262 |DELHI 1665/DELNP/2015(02/04/2019 [Remiry House Millenium Plaza S¢ . ., <2 0ar@remiry.com
00:00:00 |27
05/04/2019 B 483 KNK House Meera Bagh
263 |DELHI 3883/DELNP/2014( 7. <. Paschim Vihar New Delhi 110063knk@kankrishme.com
00:00:00 INDIA
05/04/2019 LAKSHMI KUMARAN &
264 |DELHI 386/DELNP/2015 00:00:00 SRIDHARAN B6/10 Safdarjung |[IPRDEL@LAKSHMISRI.COM
T Enclave, New DelkiL10029 India
SUDARSHAN KUMAR BANSAL
05/04/2019 M/S UNITED OVEREAS unitedpatent_ipr@sify.com,unitedg
265 |DELHI 3715/DEL/2013 00:00:00 PATENT FIRM 52, SUKHDEV [ent@unitedipr.com,unitedpatent@
T VIHAR, MATHURA ROAD, NEW |tedipr.com
DELHI - 110025.
05/04/2019 [ZeuslP Advocates C 4 Jangpura |, .
266 |DELHI 3786/DELNP/2015 00:00:00  |Extension New Delhi info@zesip.com
MIRANDAH ASIA (INDIA)
LEVEL 5, CADDIE
05/04/2019 COMMERCIAL TOWER,
267 |DELHI 3426/DELNP/2012 00:00:00 HOSPITALITY DISTRICT, india@mirandah.co.in

AEROCITY, IGI AIRPORT, NEW
DELHI 110 037, INDIA

The Patent Office Jonal No. 15/2019 Dated 124/2019

16792



remfry-

05/04/2019 |Remfy House, Millenium Plaza,
268 |DELHI 3484/DELNP/2015 00:00:00  |Sec 27, Gurgaon, 122009, India zz;?ar@remfry.com,patents@remf
S.K. BANSAL M/S UNITED
OVERSEAS PATENT FIRM
05/04/2019 ((REGISTERED PATENT unitedpatent_ipr@sify.com,unitedp
269 |DELHI 2357/DEL/2011 00:00:00 |AGENTS) 52, SUKHDEV VIHAR |ent@unitedipr.com
MATHURA ROAD NEW DELH]I -
110 025
S.K. BANSAL M/S UNITED
OVERSEAS PATENT FIRM
05/04/2019 ((REGISTERED PATENT unitedpatent_ipr@sify.ao,unitedpal
270 |DELHI 2358/DEL/2011 00:00:00 |AGENTS) 52, SUKHDEV VIHAR |ent@unitedipr.com
MATHURA ROAD NEW DELH]I -
110 025
05/04/2019 [Remfry House Millenium Plaza S¢
271 |DELHI 2464/DELNP/2015 00:00:00  [27,Gurgaon 122009, India remfry-sagar@remfry.com
ANAND AND ANAND
05/04/2019 |ADVOCATES B-41,
272 |DELHI 2329/DEL/2012 00:00:00 NIZAMUDDIN EAST NEW anandandanand@vsnl.com
DELHI 110013, INDIA
OBHAN & ASSOCIATES N-94,
05/04/2019 |SECOND FLOOR, PANCHSHILA :
273 |DELHI 201911007376 00:00:00 PARK, NEW DELHF110017, email@obhans.com
INDIA
ANAND AND ANAND
05/04/2019 |ADVOCATES B-41,
274 |DELHI 3159/DEL/2013 00:00:00 NIZAMUDDIN EAST NEW anandandanand@vsnl.com
DELHI 110013, INDIA
05/04/2019 |S. MAJUMDAR & CO., G48, del@patentindia.com,cal@patentir
275 |DELHI 3003/DEL/2015 00:00:00 LGF, Lajpat Nagar Part IIl, Delhi ja.com
05/04/201L9 L.S.DAVAR & CO. 32, RADHA [remfry-
276 |DELHI 283/DELNP/2015 00:00:00 MADHAV DUTTA GARDEN sagar@remfry.com,lsdavar@ndf.v,
T LANE KOLKATA -700010 .net.in
277 |DELHI 2841/DELNP/2015[02/04/2019 |Remiry House , Millenium Plaza, rszm;?@remfr @m,patents@remfr
00:00:00  [Sec 27, Gurgaon,122009, India Omg yam.p Y
SH. SANJEEV JAIN AKUMS
DRUGS & PHARMACEUTICALS
05/04/2019 [LIMITED 304,MOHAN
278 |DELHI 201611014419 00:00:00 PLACE.LSC, BLOCK legal@akums.net
C,SARASWATI VIHAR,DELHI-
34
LALL LAHIRI & SALHO TRA Plot
05/04/2019 |No. B-28, Sectof32, Institutional |patents@Ils.in,gpo@lls.in,veena.a
279 |DELHI 201611029628 00:00:00 Area, Gurgaofil22 001 (Haryana) [a@srf.com
India
05/04/2019 C/O LAKSHMI KUMARAN &
280 |DELHI 201614001599 00:00:00 SRIDHARAN B6/10, Safdarjung |iprdel@lakshmisri.com
T Enclave New Delhi 110029 India
K & S PARTNERS Intellectual
05/04/2019 |Property Attorneys 109 Sector 44|,
281 |DELHI 201617000893 00:00:00  |Gurgaon 122003 National Capital|po@knspartners.com

Region India
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05/04/2019

Remfry House Millenim Plaza Se

282 |DELHI 201617016982 00:00:00 27 remfry-sagar@remfry.com
05/04/2019 |501/7 Lane W 21A Western Aven .
283 |DELHI 201617020563 00:00:00 Sainik Farms email@obhans.com
REMFRY & SAGAR
05/04/2019 ATTORNEYSAT-LAW REMFRY
284 |DELHI 201617023786 00:00:00 HOUSE MILLENNIUM PLAZA [remfry-sagar@remfry.com
e SECTOR 27, GURGAON 122 009
INDIA
05/04/2019 SHARAD VADEHRA A 11
285 |DELHI 201617027352 00:00:00 Shubham Enclave Paschim Vihanknk@kankrishme.com
e New Delhi 110063 INDIA
ATTORNEYSAT-LAW REMFRY
05/04/2019 [HOUSE MILLENNIUM PLAZA
286 |DELHI 201717009286 00:00:00 SECTOR 27, GURGAON 122 00 remfry-sagar@remfry.com
INDIA.
SUBRAMANIAM &
ASSOCIATES Attorneys at law
05/04/2019 |Central Square Suite 328 Plaza llsna@sna
287 |DELHI 201717020911 00:00:00 |20 Manoharlal Khurana Marg Batrjip.com,docket.sna@gmail.com
Hindu Rao 6ff Rani Jhansi Road)
Delhi 110006 (India)
OBHAN & ASSOCIATES N 94
05/04/2019 |SECOND FLOOR PANCHSHILA .
288 |DELHI 201717029856 00:00:00 PARK NEW DELHI 110017 email@obhans.com
INDIA
S.P. ARORA GLOBAL IPR LAW
05/04/20B |[CONSULTANTS (INDIA) 6457, .
289 |DELHI 1333/DELNP/2013 00:00:00 SECTOR C & 7, VASANT KUNJ, sparora6457@hotmail.com
NEW DELHI-110070, INDIA
ASHWANI MINDA JNS
05/04/2019 (INSTRUMENTS LIMITED, PLOT| . L
290 |DELHI 1302/DEL/2015 00:00:00 NO. -4, SECTORS, IMT rsingh@jnsil.com
MANESAR, GURGAON.
05/04/2019 |ZEUSIP ADVOCATES G4,
291 [DELHI 11012/DELNP/201| .00~ |JANGPURA EXTENSION NEW finfo@zeusip.com
U DELHI 110014
05/04/2019 Anand And Anand B 41
292 |DELHI 10127/DELNP/201) 7. A A. NIZAMUDDIN EAST New Delhi |archana@anandandanand.com
00:00:00 ;
110Q13,India
MIRANDAH ASIA (INDIA)
LEVEL 5, CADDIE
05/04/2019 |COMMERCIAL TOWER, india@mirandah.co.in,manisha@l]q
293 |DELHI 11280/DELNP/201 00:00:00 HOSPITALITY DISTRICT, rbis.com
AEROCITY, IGI AIRPORT, NEW
DELHI 110 037, INDIA
K & S PARTNERS Intellectual
05/04/2019 |Property Attorneys 109 Sector 44|,
294 |DELHI 11350/DELNP/201 00:00:00 Gurgaon 122003 National Capital|po@knspartners.com

Region India
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WEEKLY ISSUED FER (MUMBAI )

SNO |[LOCATION Apsblﬁgé:gl\l FER DATE ADDRESS FOR SERVICE EMAIL
SHAILENDRA C/O- BACCHU
LAL VERMA, ROOM NO. 1,
31/03/2019 AZAD NAGAR, CHAWL NO.
1 MUMBAI 1442/MUM/2014 00:00:00 18/B, MEGHWADI, NEAR PAL |akanksha.dixitl2@gmail.com
T KIRANA STORE, JOGESHWARI
(EAST), MUMBAI-400060
(MAHARASHTRA).
R K. DEWAN & COMPANY
31/03/2019 PODAR CHAMBERS,
2 MUMBAI 1734/MUMNP/201 00:00:00 S.A.BRELVI ROAD, FORT, dewan@rkdewanmail.com
T MUMBAI 400 001
MAHARASHTRA, INDIA.
C/O LAKSHMI KUMARAN &
31/03/2019 SRIDHARAN 401-404, Kakad
3 MUMBAI 1906/MUM/2014 P Chambers, 132, Dr. Annie Besanliprdel@lakshmisri.com
00:00:00 . .
Road, Worli Mumbai Maharashtrg
400018 India
31/03/2019 Adv. Swapnil Gawande R, Harshnil,
4 MUMBAI 201621026927 00:00:00 Eknathpuram, Near Yogakshem Coldsjgawande@gmail.com
o Amravati (M.S.)- 444607
CHADHA & CHADHA, Advocates,
31/03/2019 |Regus Business Center, Level 2, patents@iprattorneys.com,info@iprattorn
5 MUMBAI 2402/MUMNP/2014 00:00:00 Connaught Place, Bund Garden Roaj.com
Pune 411001, Maharashtra, India.
R.K.DEWAN & CO. PODAR
31/03/2019 [CHAMBERS, S. A. BRELVI .
6 MUMB Al 2147/MUM/2010 00:00:00 ROAD, FORT, MUMBAI 400 001 dewan@rkdewanmail.com
MAHARASHTRA, INDIA
C/O LAKSHMI KUMARAN &
31/03/2019 SRIDHARAN 401404 Kakad
7 MUMBAI 2655/MUM/2012 00:00:00 Chambers132 Dr. Annie Besant Roadiprdel@lakshmisri.com
T Worli Mumbai Maharashtra 400018
India
CHADHA & CHADHA, Advocates,
31/03/2019 |[Regus Business Center, Level 2, info@iprattorneys.co,patents@iprattorney
8 MUMBAI 3276/MUMNP/2015 00:00:00 Connaught Place, Bund Garden Roajom
Pune 411001, Maharashtradia.
C/O LAKSHMI KUMARAN &
31/03/2019 SRIDHARAN 401404, Kakad
9 MUMBAI 3280/MUM/2013 Py Chambers, 132, Dr. Annie Besan{iprdel@Ilakshmisri.com
00:00:00 . .
Road, Worli Mumbai Maharashtrg
400018 India
KPIT TECHNOLOGIES LTD. 35
& 36, RAJIV GANDHI
31/03/2019 [INFOTECH PARK, PHASE 1, patents@kpit.com,ip.bangalore @foxr]
10 MUMBAI - 13607MUM/2014  155.05.00  IMIDC, HINJAWADI, PUNE-  |ndal.com
411057, INDIA
Arctic Innovation Consulting
31/03/2019 |Solutions Private Limited, A2/52 .
11  |MUMBAI 466/MUMNP/2015 00:00:00 Bhanu Appartments, Opp. Gabriap<';1r::1legal@arct|0|nvent.com

LBS Marg, Mulund West, Mumba

The Patent Office Jonal No. 15/2019 Dated 124/2019
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12

MUMBAI

412/MUMNP/2012

31/03/2019
00:00:00

HIRAL CHANDRAKANT JOSHI
CHANDRAKANT M. JOSHI
PATENT & TRADE MARK
ATTORNEYS, 5TH & 6TH
FLOOR VISHWANANAK,
CHAKALA ROAD,
ANDHERI(EAST), MUMBAI-400
099

cmjoshi@bom3.vsnl.net.in,patents@q
oshi.com

13

MUMBAI

737/MUMNP/2014

31/03/2019
00:00:00

R.K. DEWAN & COMPANY
TRADE MARK & PATENT
ATTORNEYS 38 PODAR
CHAMBERS S.A.BRELVI ROAD
FORT MUMBAI 400001
MAHARASHTRA

dewan@rkdewanmail.com

14

MUMBAI

540/MUMNP/2013

31/03/2019
00:00:00

K & S PARTNERS Intellectual
Property Attorneys B1601, 6th
Floor, Marathon NextGen Innova,
Opposite Peninsula Corporate P4
Off G. K. Marg, Lower Parel
Mumbati 400013 India

ipo@knspartners.com

15

MUMBAI

748/MUMNP/2015

01/04/2019
00:00:00

K & S PARTNERS Intellectual
Property Attorneys B1 601 6th
Floor Marathon NextGen Innova
Opposite Peninsula Corporate P4
Off G. K. Marg Lower Parel
Mumbai 400013 India

ipo@knspartnes.com

16

MUMBAI

882/MUMNP/2013

01/04/2019
00:00:00

K & S PARTNERS Intellectual
Property Attorneys B1601, 6th
Floor, Marathon NextGen Innova,
Opposite Peninsula Corporate P4
Off G. K. Marg, Lower Parel
Mumbati 400013, India

ipo@knspartners.com

17

MUMBAI

4060/MUM/2013

01/04/2019
00:00:00

adv. Swapnil Gawande,-® Harshnil,
Eknath Puram, Nr. yogakshem Colon
Amravati (M.S}444607

sjgawande@gmail.com

18

MUMBAI

3386/MUM/2012

01/04/2019
00:00:00

Anand & Anand AdvocatesB1
Nizamuddin East New Delki110013
India Phone No: 00911-24355076
2435807891-120-4059300 Fax No:
0091-11-2435424391-120-4243056-
058 Email: anandandanand@vsnl.co
email@anandandanand.com
archana@anandandanand.com

email@anandandanand.com

19

MUMBAI

2609/MUM/2011

01/04/2A.9
00:00:00

LEX ORBIS Intellectual Property
Practice 709/710, Tolstoy House
- 17, Tolstoy Marg New Delhi110
001

mail@lexorbis.com,manisha@lexorbi
om

20

MUMBAI

271/MUMNP/2015

01/04/2019
00:00:00

KRISHNA & SAURASTRI
ASSOCIATES 74F Venus Worli
Seafae

info@krishnaandsaurastri.com

21

MUMBAI

2831/MUMNP/201

01/04/2019
00:00:00

Dr. Gopakumar G. Nair Agent for
the Applicant Gopakumar Nair
Associates 1 Shi
Floor, Near Big Bazaar, Akurli
Road, Kandivali (East), Mumbai

gopanair@gnaipr.net

400 101, Maharashtrapdia.

The Patent Office Jonal No. 15/2019 Dated 124/2019

16796



22

MUMBAI

3116/MUM/2013

01/04/2019
00:00:00

LEGA SOLV, G302, RNA
REGENCY PARK, M. G. ROAD,
KANDIVALI (W), MUMBAI -400
067, MAHARASHTRA, INDIA

shilpa@legasolv.com

23

MUMBAI

2172/MUM/2012

01/04/2019
00:00:00

DBT-ICT-CENTRE FORENERGY]
BIOSCIENCES, INSTITUTE OF
CHEMICAL TECHNOLOGY,
MATUNGA(E),NP
MARG,MUMBAI -400019
MAHARASHTRA INDIA

arvindmlali@gmail.com

24

MUMBAI

2182/MUMNP/201

01/04/2019
00:00:00

KAN AND KRISHME,
ADVOCATES PATENT AND
TRADEMARK ATTORNEYS,
KNK HOUSE, A-11, SHUBHAM
ENCLAVE, PASCHIM VIHAR,
NEW DELHI-110063, INDIA

knk@kankrishme.com

25

MUMBAI

201627003115

01/04/2019
00:00:00

R.K. DEWAN & COMPANY TRADE
MARK & PATENT ATTORNEYS 38
PODAR CHAMBERS S.A.BRELVI
ROAD FORT MUMBAI 400001
MAHARASHTA

dewan@rkdewanmail.com

26

MUMBAI

201627007643

01/04/2019
00:00:00

K & S PARTNERS Intellectual Prope
Attorneys B1 601 6th Floor Marathon
NextGen Innova Opposite Peninsula
Corporate Park Off G. K. Marg Lowe
Parel Mumbai 400013 India

ipo@knspartners.com

27

MUMBAI

201627015418

01/04/2019
00:00:00

KRISHNA & SAURASTRI
ASSOCIATES 74F Venus Worli
Seaface Mumbai 400 018,
Maharashtra, India.

info@krishnaandsaurastri.com,patent

rishnaandsaurastri.com

28

MUMBAI

201721000594

01/04/2019
00:00:00

KRUTIKA K.RATHOD 204,
SHREEJI KRUPA BUIIDING,
PANCHAL NAGAR,
NALLASOPARA (W), MUMBAI,
DIST. THANE - 401203,
MAHARASHTRA, INDIA.

rkrutika28@gmail.com

29

MUMBAI

1667/MUMNP/201

01/04/2019
00:00:00

CHADHA & CHADHA,
Advocates, Regus Business Cent
Level 2, Connaught Place, Bund
Garden Road, Punl1001,
Maharashtra, India.

info@iprattorneys.com,patents@iprat

neys.com

30

MUMBAI

1075/MUMNP/2014

01/04/2019
00:00:00

K & S PARTNERS Intellectual
Property Attorneys B1601, 6th
Floor, Marathon NextGen Innova,
Opposite Peninsula Corporate P4
Off G. K. Marg, Lower Parel
Mumbati 400013, India

ipo@knspartners.com

31

MUMBAI

1173/MUMNP/201

01/04/2019
00:00:00

Anjan Sen & Associates, 17,

Chakraberia Road South, Kolkatainfo@ipindiaasa.com

700 025, India.

32

MUMBAI

1269/MUMNP/201

01/04/2019
00:00:00

K & S PARTNERS Intellectual
Property Attorneys B1601, 6th
Floor, Marathon NextGen Innova,
Opposite Peninsula Corporate P4
Off G. K. Marg, Lower Parel

Mumbai 400013, India

ipo@knspartners.com

The Patent Office Jonal No. 15/2019 Dated 124/2019

16797






